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The Lok Sabha met at Eleven of the Clock

[HON. SPEAKER in the Chair]
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SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Madam, a
Constitution Amendment Bill has been listed in today’s List of Business without
having a discussion in the BAC... (Interruptions)

HON. SPEAKER: Hon. Members, I have received notices of Adjournment Motion
from Shri K.C.Venugopal and Shri Tathagata Satpathy.

As regards the notice of Shri K.C. Venugopal, the matter has already been
raised in the House yesterday. There was a discussion for two hours on suicide or
whatever it is. The Minister of Home Affairs and hon. Prime Minister. &9 &1
Reetrg oft & gt 2

As regards the notice of Shri Tathagata Satpathy, the matter though
important enough does not warrant interruption of business of the day.

I have, therefore, disallowed the notices of Adjournment Motion.

SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, this is a matter of serious

concern and you should at least allow during Zero Hour... (Interruptions)
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11.01 hrs
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: The House will now take up Question Hour. Question No. 441.

... (Interruptions)

(Q. 441)
N AN PUR:  ALE HEQT], o U DI AR TSN WET B Ued W Al T

gl ... (agE) I8 aius! 9E @& HHGR N & fog & ot 21 aw afes e forg g
T qb [ Ugd, I8 ATeAh 2l T G A WRBR BT Yol Ricier & ddg § o7y srdd
e gl <9 fharl @ RART H1ET eg T 21 WRBR BicgoR Afeds! & W § ST
70 TR TS B il §, W] SADT T AH A9 TSI-TS1 Bl DI B gl fam
P SHBT DIs JET 9 81 Tl TH YhR F IRBR Tg SUYTHRST Bl Al 9 < &
fy T U T 22 BOIR RIS BUY WE BT §l AT RN & U I & AFAR
THT 30 | 40 wfrerd forder Bt 8, R wRor ag fyerar & gl

3rede] weledl, § ST dTedl § 6 WicaTsoR AfAS! &1 70 B9R BRI SUAT el
3TYC AR & w0 # fHam & @ § o dRa iR TNe el & foy R Sm
qTell U oG 22 BOR BRIS SUAT SRRAE Y AW fhd SN BT U1 RIT IRBER D
e 27
S 3TV Sicell ¢ e WEIGY], SRNGS JIhe DR Ueh T 8, s fory qx1 dapa
I 9g JMaTIH ¢l SHHT MMl ddmad &= iR s ff &1 s99 drwif=d 89 ardl &,
ST TP U DI IHDH! GEAl 9| TAdoll & Hdg H Ig AGR 9 gl o Al &
Hdg § AFERT IS U IR 8§ WReR AfTud w0 9 39 W furR &l I8 defaud
TBT 1 B hal § BF 3T alel 9T H 39 fovn # a¢| s9e foy (AN Bl 8, 5@ d%
I T T B SY 99 96 S AN R U GWa T e

AT W 4 P AU & IR H bl ©, 39 BHAD Dl 11 I5Al 1 TR B
T 3R @] fopa 21 o w0 ar] XA At 39 TR & gEImal WA famw gl
2 RN FAR: A JLFE SN, BAR o S Jolc Bl Al TR I8 8 [ < B ot 3
T 11-11.5 G HRIS JIY 3R @I THT 17-17.5 ARG Y 2| §el 91T 5-5.5 ARG
TS FUY P gl <9 H guiagel Rafd ¢ i wgdw & Rard wer siman € 7 g § qaw
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AT I AN 9RA ¥ 6 ol 39 e I iR 3ffUdh Qe e B Aaedddl gl 3 ©
U @ IR H AT HEAYUl a1 HEl s 8, H WIS AT g b bR 7 WD Al &
Tal 3§ O SR SHoRal & 1Y B3 R Hod? Dl Ad- HI 91d Hal gl § W
B gY Yol dredl § b I8 [ A9 1 e fQy 1Y 3R 39 fha a9d g8 87

39 <9 & fafr= woel # IR Ao e &1 9gd @d fear srar 21 afe =it uaR @t
gad g ABR Bl 2 IR Ja¥ H A & A A TR Dl R B D U ggd I A
S[ETY ST Wahd ©] T ARHR 01 I 39 THR & (e o & A1 I WBRI B ATE
ERRCIICICRSI e i
S BT SIeelt ¢ AFEIG HER F e Ol ©, A7y o, hdmd fsRierd # srgemaH
A=A B SR SIHRIC BT GX B & a UK € AT Al ARBR JAUAT W HH DY AT ARBR Bl
A 9G| MU WY B DR & W H YOl 8, THI-THY TR ARDR 70 ATl 1 foradt
2 5 o 9 W vy € R wd o0 5 o wadr 21 38 Ue 9wk iR Hiort @
BT 21 MU S Abhd fhar a8 ieRE diod & dde & 21 s uo9 & SR | A9 g W
®el € o AN di8y Hey, e Bl 39 UBR & Jard QU Wid g1 39 91 B wRE
B TSI o Q9 B IIfABaR ISU BT UTAT B @ 8, AU hHEIgS oAl Bl {hddhd
STHRIC Bg A TS B TRIG H d8aR 21 S AT BT Ulel <F W H 8 81 2| 37 arel
Q- ant #§ fhawa R ik wrm 8m 9 Shfie ik &+ arm|
HON. SPEAKER: Shri Kirti Azad — Not present.
SHRI K.N. RAMACHANDRAN: Madam, I would slightly digress now. [ would

like to make a humble suggestion for an appropriate action of the Government to
avoid fiscal deficit.

During the last Lok Sabha, we have witnessed the mother of all scams,
namely, the Himalayan 2G Spectrum Scam, causing a loss of Rs. 1.76 lakh crore
to the Government exchequer. The day before yesterday, the Union Minister for
Communications, Shri Ravi Shankar Prasad, told Lok Sabha that the Government
earned Rs. 1.1 lakh crore from spectrum auction. In addition to that, we have also

witnessed setting up of illegal BSNL telephone exchange with 323 high speed
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lines at the Chennai residence of the former Union Minister, ...(Not recorded)
causing a loss of Rs. 440 crore to the nation.
HON. SPEAKER: You cannot take names.
SHRI K.N. RAMACHANDRAN: We have also witnessed a scam in the Aircel —
Maxis deal made by ... . It is important. ... (Interruptions) These scams lead to
widening of gap in the fiscal deficit figures. ... (Interruptions) If these moneys
come to the Government Exchequer, the fiscal deficit would not have been so
large.
HON. SPEAKER: Shri Ramachandran, please listen to me. Please do not take
anybody’s name. It is not permitted.

... (Interruptions)
SHRI K.N. RAMACHANDRAN: Okay.

My question is: Will the hon. Minister take action against the ‘white collar
economic offenders’ — I will never call them ‘white collar economic ... ** — so
that their properties are attached and the money is brought into the Government
coffer? ... (Interruptions)

HON. SPEAKER: It should not be so. You ask your question. This is not the way.
Nothing will go on record. The word will not go on record.

... (Interruptions)
SHRI K.N. RAMACHANDRAN: The Government should impound the passports
of these offenders who are trying to flee the country. ... (Interruptions)
HON. SPEAKER: It is okay. If the Minister wants to reply, then he can reply.

... (Interruptions)
HON. SPEAKER: Nothing is going on record.

(Interruptions) ... *
SHRI ARUN JAITLEY: There are two aspects to the question. The first one
relates to the allocation of certain natural resources. The hon. Member has

mentioned spectrum. The present Government has a very clear policy that

* Not recorded.
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discretionary processes should be completely avoided and it is only the market
mechanism which should determine the best available price keeping the larger
consumer interest in mind and it should be allocated in that manner. That is the
policy, pursuant to which the spectrum has been allocated. Parliament has also
then decided that other minerals, coal, etc. should be allocated on that basis.

As far as the second part of the question is concerned, it relates to a
criminal investigation which is being handled by one of our premier agencies,
which is the CBI. It is for that agency to take action.

HON. SPEAKER: Right. Thank you.
SHRI P. KARUNAKARAN: Madam Speaker, in (e) part of the reply given by the
hon. Minister, it is stated that both petroleum and diesel have now been fully
decontrolled. The Government has also introduced a scheme for LPG subsidy
from 1% January to avoid duplication and to prevent leakages. It is another issue
whether they have been able to do it.

I would like to say that most important component for the price rise in our
country is the prices of petrol and diesel. Now, the Government has no control at
all with regard to the prices of petrol and diesel because it has now been fully
decontrolled. Earlier there used to be price stabilisation system which also has
been done away with. So, I would like to know whether it is possible for the
Government to control it in any way because the power to control price is fully in
the hands of the private companies. This mechanism which has been devised to
prevent leakages is good. But at the same time, how is it possible for the
Government to control such a vast area when the Government does not have any
power to control it? Will the Government think about it?

SHRI ARUN JAITLEY: It is based on our experience of various successive
Governments as to the extent to which some products have to be subsidised. As
far as the products which are entirely used by the weaker sections of society are
concerned, what is to be provided to them as food or fertilizer in certain cases,

these are subsidies in order to protect the weaker sections of society, which will
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ordinarily remain as far as the Indian society is concerned. But based on a
collective wisdom of various successive Governments, representing different
political parties, some products have been linked to the market. Now, petrol and
diesel are amongst those products which have been linked to the market. As they
are linked to the market, the Governments do not directly interfere in it. It is the oil
companies which deal with it. These are not entirely private companies. Some of
them are State sector companies also. Therefore, as far as the price mechanism is
concerned, it is normally related to international prices. The only mechanism that
the Governments have, both at the Centre as well as at the States, is the fiscal
power of taxation. It is only that power of taxation through which the
Governments can vary it in order to make sure as to what price addition or
alteration can take place. Beyond that, at the moment, there is no other fiscal
device that the Governments have. The only other device which we have now
discarded after the wisdom of several successive Governments is to subsidise
those particular products.

PROF. SUGATA BOSE: I was very glad when I heard the hon. Finance Minister
say in his Budget Speech that he was going to give himself three years rather than
two years in order to reach his fiscal deficit target. In fact, I would not have
minded if he had taken four years instead of two years. Now, the subsidy bill is not
the only expenditure which impacts his ability to reach his fiscal deficit target
even though we all agree that the subsidies, particularly the fertilizer subsidy,
should be better targeted. Austerity measures alone will not help either. We have
to understand the Finance Minister’s predicament. What he is facing is this.
Unfortunately, the Government’s corporate friends are not a very public spirited
lot and, therefore, they will not adequately invest in infrastructure. Therefore, the
Government will have to invest. The Finance Minister has an excellent Chief
Economic Advisor. I hope that is the advice he is getting. So, I would like to ask
the hon. Finance Minister whether he would give an assurance to this House that

he would continue the upward trend in public, Government investment in
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infrastructure for the next four years until the end of the term of this Government
so that we actually fulfill our needs, the foundation for achieving the economic
development of this country.

SHRI ARUN JAITLEY: Madam, for the past year, the 4.1 per cent target on
fiscal deficit was fixed by the UPA Government. In order to maintain the
credibility of India’s economy before the world at large, I had committed myself
to accepting the target fully conscious of the fact, I had said so last year, that it is
a daunting target to achieve. I am glad we have achieved that target. However, for
the next two years, the journey up to three per cent had various challenges. The
first challenge was this year when 10 per cent additional amount from the
Divisible Pool is going to the States. So, my share of the Central Government is
cut down. Secondly, I am expecting the Pay Commission’s Report to come this
year. Thirdly, we have also to wait for the economy really to prime up. Along with
it, additional expenditure is to be spent on infrastructure in order to prime up the
economy. If I had started cutting expenditure in that regard, then it would have
impacted growth. So, I followed the middle course that the two-year journey to 3
per cent is now a three-year journey. So, I target 3.9 per cent this year, 3.6 per cent
next year and three per cent the year thereafter. Therefore, an additional Rs.70,000
crore has been targeted for infrastructure.

The hon. Member wants to know what is the journey as far as future the
years are concerned. Certainly, it will depend on the situation as it arises. But for
areas like infrastructure, let me say by underlining with special importance in view
of the failing situation in the country, for any additionality of resource, I would
tend to additionally concentrate on irrigation because that is where the unfinished
task of the last 68 years is creating the present status quo which is responsible for
the current problems.

HON. SPEAKER: Very good. Shri Dushyant Singh.
SHRI DUSHYANT SINGH: Thank you, Hon. Speaker, for giving me a chance to

put this question.
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I believe the hon. Minister has made a great headway in reining in the fiscal
deficit and creating the course to maintain fiscal discipline over the next few years.
While keeping the fiscal deficit in check, it is essential to send out market signals
of stability to the domestic and the international community and investors stability
and fiscal responsibility. Certain schools of economic thought like the Keynesians
believe larger deficit does not amount to fiscal imprudence as you are essentially
creating money supply and satisfying demands that cannot be matched by private
investment. I would like to ask the hon. Finance Minister if he has taken
cognizance of these views as his reason for choosing this path of fiscal
consolidation as opposed to expansion via deficit.

SHRI ARUN JAITLEY: The challenge before any Finance Minister depends on
the situation at that given moment of time. Therefore, a balance between the fiscal
deficit and growth, an expansion of the economy will always have to be
maintained. There can be stages where there is an extreme slowdown. Therefore,
during that slowdown period, you can keep aside fiscal discipline for a year or two,
you can pause it for a year or two, and thereafter, concentrate on increased public
spending so that the economy moves up. We ourselves saw that situation when
Shri Pranab Mukherje was the Finance Minister, faced with the global slowdown
in the backdrop of the sub-prime situation, he added a fiscal stimulus. That fiscal
stimulus was given and that resulted in Government’s revenue going down; he
sacrificed Government’s revenue; fiscal deficit went up. But this was done in
order to make sure that economic activity in the country expands. As the hon.
Member, Mr. Bose just now said, private sector is normally reluctant to invest in
infrastructure. So, world over it is the public spending on infrastructure which has
to prime up that particular expenditure, and it is only when it reaches a certain
stage, that the PPP participation in it actually increases. Therefore, this balancing

act will always have to be maintained by any Finance Minister.
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(Q.442)
SHRI ASHOK SHANKARRAO CHAVAN: As the SEBI has mandated that the

listed companies should appoint at least one woman Director on their Board, and
the guidelines have been laid down in the Act, but in spite of that, it has been
observed that a large number of companies have not been able to appoint woman
Directors on their Boards. Leave alone the private companies, even many public
sector undertakings like the Bharat Petroleum Corporation, the NTPC, the ONGC
and several nationalized banks, we see a large number of vacancies of woman
Directors in spite of the mandate of the SEBI to the effect that we have to appoint
woman Directors within a specific period of time.

In some companies, we could see that mostly relatives of the owners are
appointed on their Boards. It is a matter of mere tokenism to show that they have
appointed some woman Directors. We already have some specific guidelines
regarding fines to be levied on those respective companies who have not been able
to make these nominations within this specific period. I would like to know from
the Minister as to what are the difficulties being faced by these companies because
fine is not the only solution to this issue; fine is the ultimate step to be taken that in
spite of the provisions, they have not been able to do so. There is some problem
regarding appointment of woman Directors. Has the Government been able to
discuss with the concerned organizations? What is the difficulty in appointing
woman Directors? What exactly is being done by the Government to enable
woman to reach the top slot, to be appointed on the Boards?

SHRI JAYANT SINHA: Hon. Member has asked a relevant question with regard
to the functioning of corporate Boards. Of course, the Government has been
vigilant in this matter. The SEBI in fact published the guidelines which said that
by April 15, all public companies should have at least one woman Director. The
facts as of now is, as far as listed companies are concerned, is that we have 1,624

companies that are listed in the National Stock Exchange; and there are now 1,361
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companies that have complied with it. So, there is now only 16 per cent of the
companies which do not have the woman Directors.

When we look at the Bombay Stock Exchange, which is the other large
Stock Exchange in the country, which in fact has a very large number of listed
companies — 5,305 — there, the numbers are not quite as good, where we have a 38
per cent vacancy rate in terms of having a woman Director. Of course, the SEBI
has levied fines. You have to pay a fine of Rs.50,000, if you do not have a woman
Director. Then, by June 30", those fines increase so that you have to pay a
Rs.1,000 a day; and then after, by September 30th, the fines increase again. So, we
have sent out a very strong message that this is something which is a matter of
public policy, we would like to have woman Directors on Boards. I would like to
suggest to the hon. Members that in fact it is very good for India, if we have a lot
of other lady Directors on the Boards because all the research the world over has
shown is that when we have women Directors on Boards, the functioning of these
Boards improve. In fact, there is a research to show that it is in the company’s best
interests to have diversity, to have women Directors because the performance of
these companies improves.

So there is a lot of research, a lot of management experts and academics
have studied this and have presented these facts both to SEBI as well as to these
companies and because obviously we, in a democracy and in a market economy,
can impose these rules and we can impose these penalties. But we hope that it is
the good sense of these corporate boards that will prevail and they will very
quickly add this very significant source of talent to their boards as well.
SHRI ASHOK SHANKARRAO CHAVAN: Madam, my question was very
specific and the Minister has not replied to what I had asked for. What is the
difficulty the companies are facing in appointing woman directors in their boards?
That was my specific question.

Anyway, the issue is, there is no dearth of talent in this country to appoint

women directors. Most of them land up in jobs in HR or PR and CSR. Most of the



24.04.2015 20

time, these are the responsibilities being taken by women. My question would be
this. In spite of the talent being available, what policy decision has been taken by
the Government to promote this talent and see that women are appointed at the
board level?

Secondly, in view of the large number of companies who have still not
appointed women directors in their boards, is the Government considering
increasing the deadline to see that these appointments are made?

SHRI JAYANT SINHA: Madam Speaker, the hon. Member wants to know what it
is that the Government can do and what are the challenges faced by companies to
add women to their boards?

Now obviously, as I said, there are a large number of companies. There are
1,600 companies listed on the National Stock Exchange and there are 5,300
companies listed on the Bombay Stock Exchange. Obviously this is a methodical
and deliberative process that these companies have to undertake to ensure that they
have capable, competent people on their boards.

In addition to that, they have to go through a vetting process because we
want to make sure that there are capable directors. This is a lengthy process.
Certainly, as far as public sector companies are concerned, we are going through
that vetting process because, I think, all hon. Members will agree that we want
really eminent, well qualified and capable people with impeccable and high
integrity track records on these boards. That process will take some time.

Now, SEBI, of course, has imposed a deadline. It has suggested that this
should be done as quickly as possible and there is a sliding scale by which
penalties will increase. But I can assure you, having spoken to many people in the
corporate sector about this matter, they are charged with this issue, they absolutely
want to appoint good people to their boards and they are working very hard to do
that.

With each company, with each industry there are different factors that come

into play as to whom they want to appoint. But in a market economy it is their
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prerogative as to whom they want in their boards and how. When they do so, we
can only guide and indicate. After that it is the responsibility of the companies also
to do that.
At AR Tan A oy Heledl, WaAudH H WRBR B SRR R gRIAE Jhe Bl
5 gAUR W forRcs Ul § | 85 UG H Bidil-31T BRI BT A fhar g1 # W gon
=g 6 A S Bult fores € g9 SifaRad S |l s $ud ¥ 21fd U 31U dfted W
Rz vt 8, Ul pufal |, o foeell A9 B, a1 Ul pultil H W AfRAT SRINaeR &
EIEEIE ISR SR

GO 91d, § ¥g S Aredl g 6 Q91 Bis g g o ufete dufl 6 oA
STRTER W& & 3R ST Hufal # a1 SRR & © IR $8 e wia sufar |t gl
21 S Hul=al § fdhdH 15 SRR B4 &, d 1 IS4 Uh A I7fd SRNaeR & folv &Ts
gfdrerd @1 fAgiRor Har?
it Ea Rt @ A oremd Sfl, A WeR 1 U8 U UBT © 6 by 9R) Ul ufedsd
HUAIS B, I foes T8l 8§, ! sime dF Al BRIs 39y | SATET 8l AT I e Al
TS TIY A RS B, A IT6 1 R 8, I"BM fhat afganait &1 s ared # varge
fopar 2l

U] AT © 6 8 «Mi o 999 SRINaCd &I Y@Ise &)1 & oy 15 oid
Searg fear onl St ufedrds dusiel focs &l 8 S g ol Rt el el € b foba
AN 4 AT SRIGSH BT g@rse fhar gl O B I8 gl 86 e g, a8 Swie
3V BF AN @ U AT @M 8, S AR H B AT ITbl SRR qd1 & AR A W gargd &
T8l 39 fawy # faN Fhadr ua g8 21 SN-O I8 Al ot Sgel, 99-a9 39d ax H
BH 3MUD! I ST |
ST, Ifea o1 g=yaTE deH, U Y31 WA Yo bl Hidhl [T

#eH, AN < H HUol qgd Refaree Bl 81 S 3l B § qHT Sravaey &
Frgfes &1 a1d o &l il ST § SE WRBR |, F8l B diger I8 Heed fhar 2 fb 30
afrerd SU AHT B BUAS H ol TG g8l Pl AR Abd F SHAT § 30 e
Rerder o fhar g1 g9 I8l fagdha & {6 Uh dRe 9 Hed «diid & DUl qradl & b
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O °TeT BN, SEfh S+, ARG onfe |t <9 § U BIaT Bl Se-al Il Ugd &l IR
g 6 150 & M-I =ieh SR & =N Trolayfed SAMfhadd MRe1 B Bul § BRIk
Al IMRHT FH TE-I YA TG AT TR wht € 79 I W Raaww ot € 5
fpat afgeran, vafe siRRM & @, e, e ok @R @1 Sifeg fagl #
TS HIH A AR o #3 S A SR H_AT =Tl § (b Al I AR &Y 3R
HUAIS Dl Do b R VA IHT SRS I o, RISyes HRSH Al I SRINGR IRl &
Al SO HBUHT DI °beT el BN, dfcth S Kbl IS HRDp VAT fhAT S Fhdl © 3R
SAU ST BT eI BT B H g5 U R A Ul Foldl & b SIgl R I Sravaed g,
I/ TG 31BN B [HAT Bl 39D [l IAP! ARACSS HY| § WPHR P g7a18 ol g (b
WRBR THT B W& 8l
sit S Rign: #8ieTr, AT GG W e del ® f6 I R A gaa @ Al Bl Uh
Hiee RAMUTT Horsl | B, 912 3T ST Dl GRIY AT WhiSATAIT Dot bl o ooy o
THR BT 0T ¥ H I e o g 5 i srvaed s & 9IS # B anfey, S
TBR S < 7 W b el IR AR Uh Q¥ foar 8, oIy whivefaar § <1 Afgersi &
frgfe & ar st 40 ufcrera @ e €1, @8 =S g9 <@ 9 Uh W ol ke Pl ©
{5 U BT U1 BRAT B

AN 9T H, I 31T Mefor, M@, .. DI <RdY, a8 VAT Wl Tel a T T
g, lfep T8 U URFRT &1 T 8§, U Wes 99 M1 © 6 Bl & dre d @1 Afer g,
I B A1 GATS & I a1 & Al B 3resl Rysicwd B ¥ 71 Hied 81 Ud dW% g B
dfcied D W BT 2 AR AU TRB 3 <hx fhar 11 gl 89 Al 4 U+ <o d I8
IR B 2 fF F' Frow a1 < 5 I § Ue Aftel SRRaeR 811 S U A9 9ed A
TBT o {6 514 89 U9 Sail Afely §, Coic &, a9 |l 31 TP 3T AN Ueh SIINFeR Bl ol
% 8, 398 U8 Mdeha adewH & 6 SR 89 Al 39 @i & | § &e fh o a7 dF
Afgel Srvded B Frgfdd &), 59 h # g dhell® 81 RE § o G- H SATET dehellt
Bl | SfeTT a8 Sl /el 8, 9 B9 ol gdled B, 39 8F Al < b Hd 30 8k aX
Fehd &1 TS 37T AIe BU dl <xd AT &l B NS o, dg &9 I8 JRae T 4

Y8 HE T T [F DU B SNGCd ® dN H W $Y Il BN, ITD] JHASUS ]
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BT 3fTY AT &S Yordlo, ST 391 il &1 SEd! €, 91 Sredd a9t € f6 IR o 91
H b e & SRNGSY €, ITD] IHUTSUS © dl d8 W BH AN Pl AMIND W F g Ul
T @/ T 5 3 A fra W W 39 I} W g9 1 T O gR ey warar Rusiefed
&l

DR. SATYA PAL SINGH: Thank you, Speaker Madam for allowing me. In a

country or in a culture where women are respected so much or where half of the
population is women, is it not so disappointing and frustrating asking reservation
or appointment of women in every walk of the life? My question to the hon.
Minister is this. To really develop woman leaders in the business, has the
Government any plan to set up any national financial institute for woman
entrepreneurs? Thank you, Madam.

SHRI JAYANT SINHA: Madam Speaker, as you correctly pointed out that this is
a question, of course, about woman directors and we are benefiting greatly from
your wonderful leadership of this House. I think all of us, as Members of the other
sex will acknowledge that women in these leadership roles do a wonderful and
terrific job and we would benefit greatly not just in our companies but in all our
institutions and in our society if we have more woman leaders. So, I think, that is
a goal that all of us aspire to. Of course, as the hon. Member has said, we are
certainly trying and should try to ensure that we have more women who come up
and are in these very important leadership roles.

As far as entrepreneurship and companies are concerned, we try in all of the
policies and all of the institutions that we support as a Government to ensure that
there is adequate if not over-representation of women and ladies because as a
matter of principle and, I think, as a matter of common sense we would all agree
that we would benefit greatly. So, all of our efforts and, in fact, SEBI and the
Company Law Board’s efforts are definitely in that regard.
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(Q. 443)

DR. RAVINDRA BABU : Respected Madam, through you, I would like to ask the
hon. Minister some questions. Did he make any attempt to identify the
professional blood donors? Whenever there are any blood donation camps, there
are certain voluntary organizations which come and give blood. But there are
professional blood donors who sell their blood for the sake of money. I would like
to know whether there is any attempt made by the Government of India to identify
such professional blood donors. What is their socio-economic status? [ would
also like to know whether any step has been taken by the Ministry of Health along
with the Ministry of Social Justice and Empowerment to rehabilitate them and
give them jobs.

SHRI JAGAT PRAKASH NADDA: I would like to make it very clear that we do
not encourage them and there is no concept of taking blood from the professional
donors. The process during the past two-three decades has been such that before
that there were professional blood donors. The blood was being collected by them.
Now, 84 per cent of the blood that we get is from voluntary donors and from
voluntary organizations. We get the remaining 16 per cent blood from non-family
members as a replacement of blood. There is no such thing which says that we
encourage professional blood donors. All blood banks should see to it. We have
also made the counseling process strong to see to it that professional blood donors
should not be encouraged. If such cases come, the State Blood Transfusion
Councils and the National Blood Transfusion Councils are there to see to it. They
keep a regular watch on it. There was a complaint from Kanpur hospital and
action was taken. In this process, three people were suspended and booked under
various Sections. If any such complaint comes, we see to it and take action

accordingly.
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DR. RAVINDRA BABU: Madam, my second question is a little bit different but
related to blood. The blood is the only thing which shows that we all are equal.
HadT A UH ol ©l The country where casteism, prejudice, religion and language
is afflicting the body of the country like cancer, it is the blood through which we

can send a strong message that we all are equal. ¥9@1 ¥ & o g1 [ would

request the Ministry of Health to organise blood donation camps to collect the
blood of Scheduled Castes, Brahmins and other upper castes and send a strong
message to the people of the country that our blood is one and we all are equal.
We should think about our country as a whole. We should not think caste-wise,
language-wise or religion-wise. Please think of this option of blood donation
camp as a tool of social change so that the country can be benefited to a large
extent.

SHRI JAGAT PRAKASH NADDA: Madam, we respect hon. Member’s
sentiments. But we have to give the IEC part, the education part in scientific
terms. In scientific terminology, whatever we can do best about the blood and
about the categorization of blood, that we are doing and we keep on doing this.
SHRI R. DHRUVANARAYANA: Madam, hon. Minister, in his reply, says that
India needs 12 million units annually but the total collection of blood in the
country is about 10 million units. There is a shortage of 20 per cent. As per the
data available with the Ministry, there are 48 districts across the country where
there is not a single blood bank. In this connection, the presence of a blood bank
is absolutely essential so that the blood is available for emergency situations like
pregnancy complications, thalassemia patients, etc.

In this connection, does the Government have any plan to encourage setting
up of blood banks in these Districts and to ensure that blood is available in these
Districts?

SHRI JAGAT PRAKASH NADDA: Madam, this question is very relevant. As
per the WHO norms of one per cent population, 12 million units is the estimate,

which is required. We collect 10 million units. There is no shortage as such. It
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fulfills our requirement. We also have the system of separation of blood. So, one
unit of blood is used for two to three patients. Because of the separation of the
components, we use it accordingly.

But one thing that is certainly there is that the safe delivery of blood to the
remote areas is a question. For the States like Uttar Pradesh, Bihar, Jharkhand,
Uttarakhand, Chhattisgarh, a few North-Eastern States and Hilly States, like
Jammu and Kashmir, the safe delivery of blood to the distant areas is an issue,
which we are addressing. So, what we have suggested and what we are trying to
do is that through NHM, we are giving finances and we are funding. The FRUs
use to see to it that blood storage systems develop there, blood banks develop
there. Whenever the States are demanding, we are giving them funds.

But the Ministry is aware of it. We are going in that direction. There are
many new Districts, which have come up. There is a bifurcation of the District.
Now, the new District also needs a blood bank. At this point of time, we are
catering to the needs from the old headquarters, but in the coming times, we are
also seeing to it that the blood bank is also made there.

ST, e @, we@: seger Sft, # w21 St @1 9918 <1 g 6 S 9gd AR 9 Rars
fepar |

Madam, in regard to blood banks as per the estimation, we have a deficit of
two million units. # @gr § 6 @21 S 7 o0 SR H F@r € P po I,
HERTE, TORM, I e, dierrg 3N # <€ §& @I Ufdefad! el e ¥ el ol d
T o | 31T € g8 AgRIT e SR 9gd IR B & 3R AR T8 Alh-wrierd gt §
3R e ST & FIRT SHAfReT & dR W Io18 Sl 21 3R fosll &1 SAfae 8Iam § a1
S U Bt B 1 9% e S v S9 i @ A g1 # A S 9 e we
e g 6 &9 39 oRe @1 SMRIER! DI N qeMT 1My, Fife A1 Sff 7 3 SR |
Jar 2 6 e U it ISR BT &, 98 YU aISol JAeA el [hAT S g A S A
fSforeat Sfear @1 gfeq =ams & @1 fs 4 § |1 S/ &1 &t YU 84 @1 A1feY| 59 e
Y &fS YU W@ DR Al HIFSAT 3R TAfIo & A1qq | B Al Sep M| § WY STarer g
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3R # BICI-AT ISRV <A1 TS Gl S9-U58 AT Usel H Aol HR &l A7 I 9T U &S
U Bl SeRd Y| S wHT B Sl A AT| A1 St A WR fa=os fan| sreHerare §
TR ARMTE BRdied & Y I9 Tfed e JU drell &I ol HaR o TS| B FH3
AT BT T SIS B drar1 gl {6 37y arfiy Sisil| 3R &4 VAT Sl df 39 g &l ughd
DI 98 JaraT e AHdT ©l T MY 39 TRE F B & IR ¥ [qaR Hal?

SN ST TbTE AT ¢ eel Sfl, AT G 1 S gAd QU € 9 9gd & 370 g R S
W AT B R @ E| S ORI B IR H IAdT gl g8 SRR odd Hiwl ¥ SR I
gfee @ HTH JATSH 3R HRIHH folg T &1 gl TRE & HIIDH A Yawl § T JHeH B
e E, UH SUGT AIIRAA Bl AALIBAN 8| B AMHIY A & JId Pl ol Y AU
T B SR Ao F 9Qrg|

SHRI BHARTRUHARI MAHTAB: Madam Speaker, the hon. Minister in his

written reply as also in his verbal reply has admitted that there is a shortage of
collection of blood, and it is a challenge before this country. As per the World
Health Organization’s norms, we are unable to store adequate blood. The figure
that has been given here is about 12 million litres of blood and the collection is
around 12 million litres of blood. The problem lies with the creation of blood
bank. We face that challenge everyday wherever operation takes place in medical
units or in medical colleges or institutes require adequate blood and it is not
available. We are managing it by asking the concerned family to collect the blood
for that operation or for that exigency. Would the Government consider for
changing the norms of establishing blood banks? Now, that norm is only confined
to respective district headquarters. Even in Delhi, you have to change norms to
have another blood bank at a separate place otherwise it will take a lot of time to
bring that blood from one place to another place.

In my district headquarters Cuttack, we have paediatric institutes. For the
last five to seven, we have been trying to have a blood bank there but the law does
not permit. This situation is prevalent everywhere. This norm was finalized fifty

or sixty years ago, that in every district headquarters, we will have a blood bank.
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Would the Government consider for a change in those norms for creating new
blood banks wherever necessary?
SHRI JAGAT PRAKASH NADDA: As the hon. Member has suggested, this can
be examined and we will examine it and see to it. As I told that for FRUs also, we
are funding them and seeing to it but if their norm is a problem, we shall see to it
and examine and do the needful accordingly.
£ arora fisn <A srege WEledl, I8 WRDR < & Al D WReD & U HdeTeliel g ol
fel Sl qamell & Iud@rT & |- qog FriF, At e 7 @ forg arest ydee,
gedi B T G Bl Vb D Y WPR Sgudy¥ ol AToMN oS 8, S HROT
ffead W & <2 B ey Aaril § [urarqel gRadT 8 Bl GWEA] ot 8l § 3 fog
WRBR DI ARIEAT BT |

Hered, favd w@rRey Wieq &1 RUIE & AR <2 9 GIHIRAT & 8 arefl didl # [«
B AR T T BRI &l Uod d9 a8 d X <=1 # uare H AR B A= B AR
R ed B B forg et s /il &1 srawasdr o, S9d Jahrad g1 qE1 &
Sy@dr el Y| s HR TRT AR, Sl ATsde RUATel Bl Wd T8l S0l b o, ITdb!
AT AT S B TS AT d AR DSl D &g H 37 W

# e AW A A HAL S WS AS] § (P 9% B WA Sdral |
AR B AT G Saeddhdl & AR SRfelfid #eiHl & Iucterdar gRfead HR 7
TRBR FT Hed ISR JT TG AT DT F1ged AT 989 B Fob D a1 TR ST

G <1 & F WDHR Dlg ATSHT FARAAN?

N T THT AT : AT G D G AR I U &9 H ©, oAfhd I8 e A

U B Al A gHDT IR G|

ST, Aol TIAaTe: Heledl, U s I M gol fhd S Wehd 8, IWH Wicded Bl 3felT],
AT BT AT AR &S DI 3T ol © AR AP TITSA 3R 78I [QAT| offehd Sd 7]
HI AR BT Ao BT 2 A IH T wIcoicd Bl 9gd AMaeIHAl Bl 2 IR 99 89 AT
Ed £ 5 9f won dwe @ §% # @ S 8, 9oy Bd s Far usdl © SiR
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I g8 AR AR YTl Bl © IT Saex S 78] aclldl 8, Fildh IHbT 9gd TGl &fS 8l

SIS

R AT H31 Sff 9 7o 2 6 fhae s do # wroAr duvew ot ot @ & ©
3R B SMIEl WR S 1 Dlg Fae &R W © b 78, s fb R <o A wirodr duved
ST B 3R ST, S, REW A hae 39 I8 © TSl B Sl AT g, I
Il & oI R B1 g1 & T FA TS, dfeh ORI W Pl MARIBAT &, I8 IATHR ARSIl
P S I4TS ST G |
S ST TbTE qGST ¢ A Fe™ | Steb ged f&ar 21 3l 60 WAT $HD HaAS Dl

IR U awl g, o 89 2017 d& 80 WAT d% o S dlel &l 399 9gd AHaldl
frerfl | B4R U &€ e AUNeH IIE 304 ©, $Id] AT 89 agRIAT|

N g7 fsn ¢ wEIEw, TP 48 G el A el a9 9ar ©l o & A e
IT B B Y BARI 9RA DR IRE-A6 b JAR-YAR FR &1 8 3R ARl Pl SARb
HE BT B IR & 2 39 ol A-RIsl W FEIY S W & Afhd 39 a1 &

i SR UG BT R HEHAT fhal A6 8, $9d Ui Iae oJ g 4 Yo Hard

HRAT e gl fUeel AT @ gl § 6 U RN GRI Iaa RIfR &1 RS fBar
oT| I B9 150 F B AT W< A EHEH PR B (oY UG g I dgg o i
SUE sTawlt & g fafee Affert & gar & 78 oft| g W 99 g8, =i wE fh
g foren RfhedTery & ALTH.G9. &1 &8 T 81 150 | HWR AN d8f Jaaa BT & (7Y
Ugd, olfh a8 R BT AN 7 Dy AT & 78l b, IR YA (BT §Y ST AW bl d19d
dIe ST UST| TR U & U HAGTe WA HehH & Al Dl SN B @ (ol il
HRA ARBR $T HEH OGN ?

Y ST BT TGS ¢ FEIGAT, AR AFAT AR Tl I8 T 3R ST ST 3
HURTET | QT ST SIFY 3T U3 A5 89 &fe dve dl F8l &dl, AT Udh Hufiel db
Bl 3R IF HURAST TH R BT § A1 IADT 89 SR ol S dY H AfHfAd Hd 8
3R ITH S ol T
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HON. SPEAKER: Q. 444 — Shri Adhalrao Patil Shivajirao — Not present.
Shri Anantkumar Hegde — Not present.
Yes, Mr. Minister.

30
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A JTeTeT ¢ 37 A=) T Sfl, 319 g2 gy

(Q. 444)
$it AR AT AR steder wEGA, # oMU HiemH ¥ "G WA S ¥ Yol dredl §

5 a1 Sr¥iETEl A ¥E U FoAd 8 B Srehied BT YA B F WllaR D AR AR DAY
3NfE &1 WoRT 9g I 87 IS & O qoddefl &l a7 AfY & O 1 39 9 & YR B
foTU @1g gfed Felrs o 6 87 39 Wy § qodadl &R ql

S T S ASS : WelGd], S8l dP 9@ U B FATA ©, Bl W WIMBT AR
I D! AT B Fhaed D IR H T H 98T Sied SR A1 § 5 3@ Wen ddy Ha”
H DA B, BANIG T R HRANAS 81 & HRU IS S fgeic ¥e 2, 98 ik Iqd
IR Tg g AR 7 8 R fhar & s9d JMUR W Uic Hax, SHIBITH HAX, ol DIy,
RCH® BT B, W D B AR Bl JUEAT Fadl § R T I Steet Rurd g 'v’ ard 4
QT 39 gfe & A3 Ao B HA o 39 AR YT BT M 9 & fory Afefhaber
el 91 9 Afefhde Wt HAS BIR FIANSTC AR & TH&l § 3R sy d
e ot wal g8

SHRIMATI SUPRIYA SULE: Madam, this is a very important subject. It has

unfortunately been exceptionally controversial when it is a very serious subject. |
myself come from a family which has suffered from oral cancer and I really
appreciate the reply of the hon. Minister. In the reply, he has connected tobacco to
oral cancer. So, I would urge the Minister first to sensitize the Subordinate
Committee Members that there is a connection because they constantly raised the
issue that there was no connection between cancer and tobacco. So, I think that is
the first thing. I think the entire House has to be sensitized because it is a very
serious issue. ... (Interruptions)

Madam, they have deferred the decision to carry pictorial warnings from 1%
of April. At that point of time when it was decided, since, with all the

controversies, they were divided on this issue, the hon. Prime Minister very kindly
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intervened and had said that it should be at least 65 per cent. So, I urge the
Minister to inform the final stand of the Government. A lot of cigarettes, even
imported cigarettes which are available, do not have pictorial warnings. So, what
are they going to do? Whether there is an Indian cigarette or an imported cigarette,
the rule should be the same. So, how will you implement it to make sure that the
next generation is aware because we know that this is not the only solution? But
what intervention will you make?

SHRI JAGAT PRAKASH NADDA: First of all, I would like to ensure the
Members of this House and through this House to the nation that the Ministry is
consistent and very crystal clear about it that the consumption of tobacco is to be
reduced. For that, a multi-pronged strategy is to be adopted.

One of the strategies is to increase the pictorial warning. That has got a
little procedural problem, which we are facing at this point of time. But in coming
times, we will see to it. At present, it is with the Committee on Subordinate
Legislation. They are going to give the deliberations. But we have been consistent
there also in written reply as well as in oral examination. We have told them very
clearly that tobacco has got a direct connection with carcinogenic and has a direct
connection with cancer.

We will also see to it that all international practices to reduce tobacco have
to be undertaken by the Ministry. Not only that but we are also introducing a
programme in which school children are to be educated. So, that is an area where
we need to address this problem. There are other strategies also, which we are
going to adopt. But as the Committee gives its report — we are consistent on it as
we have given it in our reply — we will go ahead. That is what we can assure.
(Interruptions)

SHRI BHARTRUHARI MAHTAB: But the Committee deals with only rules. It
cannot overrule the Act. ... (Interruptions)

[T 31eAeT : IS T 8T <& =7

.. (cagr).
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$t vgene R wea: #eled, # U] g=are <dl g & 59 #eaqul |arel R AT 3 Hidhl
f&ar iR RuIS &1 # T wxar g1 § Shad wR 99 & Raars dsar @1, offd orel # diag
g, IR WS §aekds A gD I & T8l Ardl Dl A H ] AR & SN @1 g
SENT o oM | 39 Tl St iR RRe 89 du1fd w0 A 999 od 8, oifhd Wb, |
3R 918 PR ST Aol ! &9 o1y &9 F 39 ¥ H SEd € 3R $h HRUT 91 JHA
g 2l e ofk @S & T Jeam 81 8 g9 Ruie @ o w8, dfe S A
Y WY W 39 ¥ B fio¥ Il & 99 W I AR B T8l 8, Siafh S8 N 9l @
HiaR A7 & H49 95T I T

AN TR T ¢ 5 i AoigR 9 & SR 9 9 2 o & s @1 g9 &,
SN A1 Blg AN KT {ebTel | 89 AR §eci@Us & |ival 1 39 SR F foges
fer 3R 8 W AR o 5 g9 S Al & Y §, Saip 88 el W Y & Raard 8
gl

# aTue WM W HAN S A ST ATedl g 6 S 31y W ¥ g &l axgy S g,
S QN JHAMeE 8, I7d! RUIC 2 fb 78, 39 W fha-l drRarg 8?59 oY ST 4
IS gY S TR e, H ar § P 39S BRU 9 MR W E, b H IqHT qHIAT B
2| STHT BIS dHidD ISR B TR D! Bel 1 Hel AT <¥ a1, Ig H ST el g7
gqig|
£ S YHT ASST : HEledl, HACY T1 W & b SAGH! &1 Aaw B9 BT ALY | IqD
oy frat ff feolls tSie &3l € S 84 Teie &Y, difd gadl ey dier-wer
HINFARNG HAER & T JoT g1AT 2| 3AfY &H 39 AW H I gfe I M) 9 ' &l ol
de Iy &1 Fara g, dfafq 3 st e 9w # rmw ufdded ¥ U8 Radve #t g S
g<RE RUE & ¢ 3R P & fF 89 3udl B RUE <, 99 I MY &b | 59 BRI
B % gU ol WA & IR H 39 8199 B HAA BRAl ©
AR 3redet ¢ 37 & Al JUFIITS St 319 MY gfey, offdh TRy 78 |
SHRI K.C. VENUGOPAL: As per the reply given by the Minister, 40 to 80 per

cent of cancer is caused due to tobacco use. But I am sorry to say that our own
Members and our own Chairman of the Committee made a controversy that

tobacco is not a reason for cancer.
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AT JeqE : SABT A9 I=H < (3T B

SHRI K.C. VENUGOPAL: Being Members of Indian Parliament, we are actually
ashamed of that statement. ... (Interruptions) My point is that pictorial warning is
deferred in waiting for the report of the Committee. How long will it take? It sends
a wrong message. ... (Interruptions) 1 again appeal to the Minister to take
necessary action to expedite for getting the report. ... (Interruptions) Whether the
Minister would do it or not? ... (Interruptions)

SHRI JAGAT PRAKASH NADDA: It is with the Committee. They have to
decide. We are crystal clear about it. We will go forward.

sit Tl AR Aga: AT e HEIGH], § WA HA Sff B TGN H U a1 AT
TredT g 6 St RRe g & o %@ € I @el Al aeiRae @i 81 81 @/ 99 R o1
AT HA S S SRIAr?

M T TS ASST B D AD DI 9 B IR AN ATl RORS BT A1 A AR
BT, IAP! T & A8 A < 3R 99 R RER B UaeiRaer arfi 0|
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12.00 hrs

PAPERS LAID ON THE TABLE

HON. SPEAKER: Now, Papers to be laid on the Table — Shri Arun Jaitely.

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to lay on the Table:-

(1)

A copy of the Rejection of the Award of Board of Arbitration in CA

Reference Case No. 2 of 2002 (Hindi and English versions) regarding grant of

House Rent Allowance to Central Government employees for the period from

1.1.1996 to 31.7.1997 at pre-revised rates but with reference to the revised pay.

2)

[Placed in Library, See No. LT 2310/16/15]

A copy of the Statement (Hindi and English versions) regarding rejection

of Award of Board of Arbitration in CA Reference Case No. 3 of 2004 relating to

the revision of rates to Transport Allowances to Central Government Employees.

[Placed in Library, See No. LT 2311/16/15]

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Madam, I beg to lay on the Table:-

(1)

(2)

€)

(1) A copy of the Annual Report (Hindi and English versions) of the
Pharmacy Council of India, New Delhi, for the year 2013-2014, alongwith
Audited Accounts.

(1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Pharmacy Council of India, New Delhi, for the year
2013-2014.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.

[Placed in Library, See No. LT 2312/16/15]

(1) A copy of the Annual Report (Hindi and English versions) of the

Jawaharlal Institute of Postgraduate Medical Education and Research,
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(4)

()

(6)

(7)

(8)

(i)

36

Puducherry, for the year 2013-2014, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the Government of
the working of the Jawaharlal Institute of Postgraduate Medical Education
and Research, Puducherry, for the year 2013-2014.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (3) above.

(1)

(i)

[Placed in Library, See No. LT 2313/16/15]
A copy of the Annual Report (Hindi and English versions) of the Dental
Council of India, New Delhi, for the year 2013-2014, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Dental Council of India, New Delhi, for the year 2013-
2014.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (5) above.

(1)

(i)

(iii)

[Placed in Library, See No. LT 2314/16/15]
A copy of the Annual Report (Hindi and English versions) of the Indian
Red Cross Society, Kolkata, for the years 2012-2013 and 2013-2014.
A copy of the Annual Accounts (Hindi and English versions) of the Indian
Red Cross Society, Kolkata, for the years 2012-2013 and 2013-2014,
together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the Government of
the working of the Indian Red Cross Society, Kolkata, for the years 2012-
2013 and 2013-2014.

Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (7) above.

[Placed in Library, See No. LT 2315/16/15]
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(9) A copy each of the following Notifications (Hindi and English versions)
under Section 38 of the Drugs and Cosmetics Act, 1940:-

(i) The Drugs and Cosmetics (5" Amendment) Rules, 2014 published in
Notification No. G.S.R. 718(E) in Gazette of India dated 13"
October, 2014.

(ii) The Drugs and Cosmetics (7" Amendment) Rules, 2014 published in
Notification No. G.S.R. 908(E) in Gazette of India dated 22™
December, 2014.

[Placed in Library, See No. LT 2316/16/15]

(10) A copy of the Food Safety and Standards (Food Products Standards and
Food Additives) Amendment Regulations, 2014 (Hindi and English versions)
published in Notification No. F. No. P. 15025/262/2013-PA/FSSAI in Gazette of
India dated 5™ December, 2014 under Section 93 of the Food Safety and Standards
Act, 2006.

[Placed in Library, See No. LT 2317/16/15]

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERIJIT
SINGH): Madam, I beg to lay on the Table:-

(1) A copy of the Memorandum of Understanding (Hindi and English versions)
between the Goa Shipyard Limited and the Department of Defence Production,
Ministry of Defence, for the year 2015-2016.

[Placed in Library, See No. LT 2318/16/15]

(2) A copy of the Outcome Budget (Hindi and English versions) of the
National Institution for Transforming India (NITT) for the year 2015-2016.

[Placed in Library, See No. LT 2319/16/15]
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI NIRMALA SITHARAMAN): Madam, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Indian Rubber Manufacturers Research Association, Thane, for
the year 2013-2014, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Rubber Manufacturers
Research Association, Thane, for the year 2013-2014.

(2)  Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 2320/16/15]

3 @O A copy of the Annual Report (Hindi and English versions) of the
Chemicals and Allied Products Export Promotion Council
(CAPEXIL), Kolkata, for the year 2013-2014, alongwith Audited
Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Chemicals and Allied Products
Export Promotion Council (CAPEXIL), Kolkata, for the year
2013-2014.
(4) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (3) above.
[Placed in Library, See No. LT 2321/16/15]
(%) (1) A copy of the Annual Report (Hindi and English versions) of the
Services Exports Promotion Council, New Delhi, for the year
2012-2013, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the

Government of the working of the Services Exports Promotion
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Council, New Delhi, for the year 2012-2013.
(6) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (5) above.
[Placed in Library, See No. LT 2322/16/15]
(7) (1) A copy of the Annual Report (Hindi and English versions) of the
Services Exports Promotion Council, New Delhi, for the year
2013-2014, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Services Exports Promotion
Council, New Delhi, for the year 2013-2014.
(8) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (7) above.
[Placed in Library, See No. LT 2323/16/15]
9) (1) A copy of the Annual Report (Hindi and English versions) of the
Tobacco Board, Guntur, for the year 2013-2014, alongwith
Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Tobacco Board, Guntur, for
the year 2013-2014.
(10)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (9) above.
[Placed in Library, See No. LT 2324/16/15]
(11) A copy of the Designs (Amendment) Rules, 2014 (Hindi and English
versions) published in Notification No. G.S.R. No.925(E) in Gazette of India dated
30™ December, 2014 under sub-section (3) of Section 96 of the Semiconductor
Integrated Circuits Layout-Design Act, 2000, together with a corrigendum thereto
published in Notification No. G.S.R.118(E) dated 24™ February, 2015.
[Placed in Library, See No. LT 2325/16/15]
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(12) A copy of Notification No. S.O. 747(E) (Hindi and English versions)
published in Gazette of India dated 13"™ March, 2015, regarding collection of
backlog price and production data for proposed new series of Wholesale Price
Index and Index of Industrial Production under sub-section (3) of Section 33 of the
Collection of Statistics Act, 2008.

[Placed in Library, See No. LT 2326/16/15]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
(SHRI JAYANT SINHA): Madam, I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
under section 296 of the Income Tax Act, 1961:-
(1) The Income-tax (13" Amendment) Rules, 2014 published in
Notification No. S.0. 3168(E) in Gazette of India dated 12"
December, 2014, together with an explanatory memorandum.
(11) The Income-tax (14™ Amendment) Rules, 2014 published in
Notification No. S.0. 3169(E) in Gazette of India dated 12"
December, 2014, together with an explanatory memorandum.
(111) The Income-tax (1* Amendment) Rules, 2015 published in
Notification No. S.0. 180(E) in Gazette of India dated 19" January,
2015, together with an explanatory memorandum.
(1v) The Income-tax (2" Amendment) Rules, 2015 published in
Notification No. S.0. 350(E) in Gazette of India dated 4™ February,
2015, together with an explanatory memorandum.
(v) The Commodities Transaction Tax (First Amendment) Rules, 2014
published in Notification No. S.O. 424(E) in Gazette of India dated
10" February, 2015, together with an explanatory memorandum, and
corrigendum thereto published in Notification No. S.0.565(E) dated
18" February, 2015.
[Placed in Library, See No. LT 2327/16/15]
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(2) A copy of the Notification No. G.S.R.177(E) (Hindi and English versions)
published in Gazette of India dated 10™ March, 2015, together with an explanatory
memorandum making certain amendments in the Notification No. 96/2008-Cus.,
dated 13" August, 2008 under section 159 of the Customs Act, 1962.

[Placed in Library, See No. LT 2328/16/15]
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (7) of Section 9A of the Customs Tariff Act, 1975 :-

(1) G.S.R.189(E) published in Gazette of India dated 13" March, 2015
together with an explanatory memorandum seeking to impose
safeguard duty on imports of Saturates Fatty Alcohols of specified
carbon chain length into India at the specified rate for period of two
years and six months from the date of imposition of the provisional
safeguard duty, that is, 28" August, 2014, pursuant to the final
findings of investigations conducted by the Directorate General of
Safeguards.

(i)  G.S.R.170(E) published in Gazette of India dated 3" March, 2015
together with an explanatory memorandum seeking to extend the
levy of anti-dumping duty imposed on imports of Tyre Curing
Presse, except Six Day Light Curing Press for curing bi-cycle tyres,
originating in, or exported from People’s Republic of China for a
further period of one year i.e. upto and inclusive of 7" January, 2016
pending outcome of sunset review investigations being conducted by
the Directorate General of Anti-dumping and Allied duties.

(iii) G.S.R.190(E) published in Gazette of India dated 13" March, 2015
together with an explanatory memorandum seeking to impose
definitive anti-dumping duty on imports of Sheet Glass, originating
in, or exported from China PR for a period of five years.

[Placed in Library, See No. LT 2329/16/15]
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(4) A copy each of the following Notifications (Hindi and English versions)
under Section 31 of the Securities and Exchange Board of India Act, 1992:-

(1) The Securities and Exchange Board of India (Depositories and
Participants)(Amendment) Regulations, 2014 published in
Notification No. LAD-NRO/GN/2014-15/18/1952 in Gazette of
India dated 24™ December, 2014.

(1)  The Securities and Exchange Board of India (Share Based Employee
Benefits) Regulations, 2014 published in Notification No. LAD-
NRO/GN/2014-15/16/1729 in Gazette of India dated 28™ October,
2014.

[Placed in Library, See No. LT 2330/16/15]
THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING (COL. RAJYAVARDHAN RATHORE): Madam, I beg to
lay on the Table:-

(1) A copy of the Annual Accounts (Hindi and English versions) of the Prasar
Bharati, New Delhi, for the year 2013-2014, together with Audit Report
thereon.

(2) Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (1) above.

[Placed in Library, See No. LT 2331/16/15]
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12.01 hrs

ASSENT TO BILLS’

SECRETARY-GENERAL: Madam Speaker, I lay on the Table the following

seven Bills passed by the Houses of Parliament during the first part of Fourth

Session of Sixteenth Lok Sabha and assented to by the President since a report was

last made to the House on the 24™ February, 2015:-

1.

NS R

The Public Premises (Eviction of Unauthorised Occupants) Amendment
Bill, 2015;

The Constitution (Scheduled Castes) Orders (Amendment) Bill, 2015;

The Appropriation (Railways) Vote on Account Bill, 2015;

The Appropriation (Railways) Bill, 2015;

The Appropriation (Vote on Account) Bill, 2015;

The Appropriation Bill, 2015; and

The Mines and Minerals (Development and Regulation) (Amendment) Bill,
2015.

I also lay on the Table copies, duly authenticated by the Secretary-General,

Rajya Sabha, of the following five Bills passed by the Houses of Parliament and

assented to by the President:-

l.

The Citizenship (Amendment) Bill, 2015;

2. The Motor Vehicles (Amendment) Bill, 2015;
3.
4
5

The Insurance Laws (Amendment) Bill, 2015;

. The Coal Mines (Special Provisions) Bill, 2015; and
. The Andhra Pradesh Reorganisation (Amendment) Bill, 2015.

* Laid on the Table and also placed in Library, See No. LT 2332/16/15
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12.01 % hrs

STANDING COMMITTEE ON AGRICULTURE
8™ and 9™ Reports

# gRIe ARWO Ared (AYSEN) : #2e, § PN W@t @l affy (@eed de wn) @

HieRad afade (B Jor SRS ¥RVl IRgd Bl ;-
(1) el YA SN HATAT BT ITIEH1 DI AN (2015-16) & TN H HY Aeeh
R AT (2014-15) &1 8al Hfede|
) P FATT (HY 3R Fgaw1iRar fawm) &t el & AR (2015-16) & IR § Y
daeft wmft Afffd (2014-15) &1 94t gfae|

12.02 hrs
STANDING COMMITTEE ON INFORMATION TECHNOLOGY
5" to 8™ Reports
it deE gwIE W (HAYR): "Red, d g Henfie @i wemft 9y (2014-15) @
frefaRea aftee (=l o sisll TRavr) Rgd & § -
(1) HAR 3R G Hrefiie! #3e (ST fAWN) @1 el &1 Al (2015-16) Hde
531 Hferae |
(2 ¥ER SR gE dEnfien) $ared (g iR a Srenfiest ) ot
3G &I AN (2015-16) Wael Bl ufdda|
(3) HAR 3R G drenfiie! #3ed (R FaR faur) & sremi & |7l (2015-16)
RSECIISIREIRSRCER
() T 3R TR HATT B G Bl AW (2015-16) et amaar ufde|
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12.02 ' hrs
STANDING COMMITTEE ON FINANCE
10™ to 14™ Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I beg to to
present the following Reports (Hindi and English versions) of the Standing
Committee on Finance (2014 —15):-

(1)  Tenth Report on Demands for Grants (2015-16) of Ministry of Finance
(Departments of Economic Affairs, Financial Services, Expenditure and
Disinvestment).

(2)  Eleventh Report on Demands for Grants (2015-16) of Ministry of Finance
(Department of Revenue).

(3)  Twelfth Report on Demands for Grants (2015-16) of Ministry of Planning.

(4)  Thirteenth Report on Demands for Grants (2015-16) of Ministry of
Corporate Affairs.

(5) Fourteenth Report on Demands for Grants (2015-16) of Ministry of

Statistics and Programme Implementation.

12.02 % hrs
STANDING COMMITTEE ON COAL AND STEEL
7™ to 10™ Reports

3t oeeq RE Whflae (FeRmE) 0 "Eedn, § erren ok s dee werd wffy &

g (fZ= Jor RISl A¥PRYY) IRgd BT § -

(1) DI AT B S &I AN (2015-16) Hdeft Araar wfae|

(2) QT AT B IS Bl AW (2015-16) Faeft armaar ufae|

(3) ST HATAT Y ST Bl AN (2015-16) Feh Frar wfode|

(4)  PrEen A ¥ GERE ‘DI o MR 3R SR el o ddfed g8
& 9N ¥ Affa (1547 i 991) & 499 Ufuded # sfafdse fewforat/RrmiiRet
TR WRPR gRT BI-TTe-bRals Gl gqal ufade|




24.04.2015 46

12.03 hrs
STANDING COMMITTEE ON HOME AFFAIRS
185™ and 186™ Reports

SHRIMATI KIRRON KHER (CHANDIGARH): Madam, I beg to lay on the

Table the following Reports (Hindi and English versions) of the Standing

Committee on Home Affairs:-

(1)  One Hundred and Eighty Fifth Report on the Demands for Grants (2015-16)
of the Ministry of Home Affairs.

(2) One Hundred and Eighty Sixth Report on the Demands for Grants (2015-16)
of the Ministry of Development of North-Eastern Region.

12.03 ¥ hrs

STANDING COMMITTEE ON HEALTH AND FAMILY WELFARE
82"! to 84™ Reports

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): Madam, I beg to lay on

the Table the following Reports (Hindi and English versions) of the Standing

Committee on Health and Family Welfare:-

(1)  Eighty-second Report on Demands for Grants (2015-16) of the Department
of Health and Family Welfare.

(2)  Eighty-third Report on Demands for Grants (2015-16) of the Department of
Health Research.

(3)  Eighty-fourth Report on Demands for Grants (2015-16) of the Ministry of
AYUSH.
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12.04 hrs

STATEMENT BY MINISTER
Status of implementation of the recommendations contained in the 4™ Report of
the Standing Committee on Finance on Demands for Grants (2014-15), pertaining
to the Ministry of Planning *

THE MINISTER OF STATE OF THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF DEFENCE (RAO INDERJIT
SINGH): Madam, I am laying a statement regarding the status of implementation
of the recommendations contained in the 4™ Report of the Standing Committee on

Finance on Demands for Grants (2014-15), pertaining to the Ministry of Planning.

* Laid on the Table and also placed in Library, See No. LT 2333/16/15.
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12.05 hrs
BUSINESS OF THE HOUSE

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT
AND ENTREPRENEURSHIP AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI RAJIV PRATAP RUDY): With your
permission, Madam, I rise to announce that the Government Business for the week
commencing on Monday, the 27" April, 2015 will consist of :-
1. Consideration of any item of Government Business carried over from
today’s Order paper.
2. Discussion and Voting on Demands for Grants for 2015-2016 under the
control of the following Ministries:-
(a) Home Affairs;
(b) Environment, Forests and Climate Change; and
(c) Health and Family Welfare.
3. Submission to the vote of the House of Outstanding Demands for Grants in
respect of Budget (General) for 2015-2016 at 6.00 p.m. on 28.04.2015.
4. Introduction, consideration and passing of Appropriation (No. 2) Bill, 2015.
5. Consideration and passing of the Finance Bill, 2015.

A Sremet s I <'d Al (I - SufRra T8l
it wofta wra (el : weiean, guar ffaRed v srre Jwre & sri-gar § wnfid
foma Sma-

HERTS, ARDR §RI 3RG AR A fEadl waxre & Ffdr ok g9 <91 & dHfdg oAl
Rrarslt AERIS St & IRATAT RS & (A0 F g ARBR B |
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DR. SATYA PAL SINGH (BAGHPAT): Madam, my proposed submission is
about the widespread malpractices in the education system starting from admission
in KG to professional courses as well as in conducting the examination. It is
ruining the career of the youth as well as weakening the foundation of India.

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): Thank you, hon.
Speaker. I request to include the following subjects in the agenda for next week’s
business in the Lok Sabha.

1. Deep crisis faced by rubber cultivators due to steady fall in price of natural
rubber.

2. The widespread protest among fishing community across the country on the
implementation of Dr. Meenakumari Commission Report on deep-sea fishing.

3t et AR @id (FRR) : Heledl, # FrEfaRad Q1 wRATal D1 Tl WWiiE bl BRI
EASISE I ASEIENE R IR IE G IS

1. Ud HEI Yold @ IR Qd NI WA B I 664/665 (.. W N WHUR (e
HINT), S HAYRT TG DT STl © JAT 981 ¥ 3-4 TAREI DI IR B §Y GEX forel Igam
Tqeh ST &, DI Wpld Y& DI SR | S0 81 {6 Ia I W g1 R U Bt Al gferar
ffa 8 o args enfe 9M & &1l wfeArs Bt § don s & ol & ol R 9 W
SATANTHT YUIdT: 3% 81 Sl 6
2. SR e arid W A wrEr TR BN B B fu S gHe B gl 8, Sl olHI
160 8§ R Bl

3AYE BRI eI SHIM & Ucad o RARAT Md & T $al Ja R dig qrepx
U BT BRIl TeX Biel A A TR A AR TER H UM Haifed [Bar S, S e &
fore #id &1 TR wifeq grm|
A Sreaet @ W (A [ware Meddrs : SufRe 8|
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S, i AR (SQ&WTe) @ HElQd], HUAT el W8 B HrRi-gdl 4 Frefalad fawal o
GEICKAERIBSIDE
1. Jegus § BARQR Tl & Al § 39 99 HH I8 ¥ SR AEl B B DR
oUW, Pall, ATAEl B U DA B T Bl 37 WHAPe W, TawT e T qqs B gl
H g A T W FR T U I AT AT 3H AT A TSI U8 ATsAl gRT Idl H TSI
3MYFT BT ATSIT R S B JATTeAhT 2
2. THAIG-BaRYR AHG &F ¥ el arel IS SN HHIE 75 TR SRA-3IRBT-
BARYR-TORE] TP AT B WAGATHROT T AT UK d1¢ ST bl 3Taedehel 8l
#it 3t faven (@) @ weRd, § FrefaRad AW &1 orTel Jwie & dri-ger 9 AR
fPU S & oY URITa IR =T ATedl &
1. o # IS Ud RIS W WR S(RIEl b FRIF & WY dRidd & oA @
SICAEERIN
2. ®¥el 4T B fhaml & foy vl Ud ATERe 117 ST 6 SATaeehaT|
#it WA wwe s (qiEn) @ A e S, H Al 9l B Tl AWIE Bl BRI Jal H Al
Hewd & frefeiRad fawai o1 Afier B &1 MR JgRY Bl §-
1. Jooravs H yafeld 71 U1 & HRUT fHAMI &1 BA! BT 9gd JHa 8l
el 8 9 AT H YAl Bl Gl Bl AT ST 81 37 39 W AP o &b
foy I ST & ¥ 39 W 9 § g9 BN IR SHG GM & SUIY
fpU U 3R 39 U W Ad IR S|
2. R HHST & giaT Ud oA & ARBNI SRUATal, [Aeraehy Uror SRgdral |
PIS SiFeR Tal gl AU SRUATA Wleh! US 8l had S9db a1 TS 8, oAfp
I8t D13 Sidex Tal 2l 3R, 9 AT R A& # Fat Hax 51 Rad u&i w°
Siae’ 1 Y B Tl DI WRY AAT3Y] bl GAeT IuA BRI B HUl
EDd
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SHRI K. PARASURAMAN (THANJAVUR): Madam Speaker, the following
items may be included in the List of Business for the next week:-

1. Need to release funds to the tune of Rs. 30 crore as estimated by the
Archaeological Survey of India for renovation of world famous
Brihadeeswarar Temple known as ‘Big Temple’ in Thanjavur.

2. Need to provide funds which are pending for upgradation of Music
College, Saroboji College and Tamil University in Thanjavur to the
tune of Rs. 5 crore.

st I TEA Gl () @ AW ey WAl 3FTel WWlE Bl HrIdiel b QR WY
FrRAfaRad Uols &1 e R o TN JaTT R Bl Pl DY -

1. 3 fooell & I & 99 Tt B AW X [AaT b U g™ BT B
TN, Ffh A X AdT DI AR Joil & AT 9 B 2

2. <9 H TG G @ A I8 9Tl 60 99 @ IR Db AWl I, Jgrell, fagar g
fAmaT AN &1 ATRS U= QU S & IR 3 & sh 9d A &l &1
fpar S|

HON. SPEAKER: Now, we will take up the next item ‘Motion for Election’,

Shrimati Nirmala Sitharaman.
... (Interruptions)
DR. M. THAMBIDURAI (KARUR): Madam, Shri Rajiv Pratap Rudy made a
statement regarding next week’s agenda. ... (Interruptions)
$ft T8 aidta (STewita) ¢ #sH, W_1 | | Bl (@)
A e 2 AR & THY 1 3779 T8l ? s e 9, d 3701 9™ forn ol

.. (o)
st T.&. T urdler: § S qEy o AR A WY SHH B0 ... (cae)
AT STEAE : 37UBT I 9H T8 2
DR. M. THAMBIDURALI: Madam, just now our Minister made a statement about

what we are going to discuss next week, and various other Members have also

made their submissions. We have decided in the Business Advisory Committee
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that we would take up for discussion six Demands of various Ministries. I do not
know whether we are going to complete the discussion on all these six Demands.
If it is not possible, once again, we have to go for guillotine. This is an opportunity
for various Members to participate in the discussion on Demands of various
Ministries so that they can express their ideas. Today, for example, we have
decided to take up the Demands of the HRD Ministry for discussion. However, we
have seen in the Agenda that the GST Bill is coming up for consideration and
passing today. If we are taking the Bills, what will happen to the discussion on
those Demands? Are we going to postpone the guillotine? If we are going to
postpone the guillotine, I have no objection and let the House take up the Bills also.
Madam, this is a very important thing. Since it has been revised, I am

raising this issue. How are we going to take up the discussion on Demands, which
are also more important? The House has to pass this financial business.
HON. SPEAKER: I know. He has referred to these Demands also. The matter has
come to my notice and I will think about it. I will discuss it. Mr. Rudy, do you
want to say something on this? The GST Bill was already introduced in the House
on 19.12.2014. It was already introduced in the House.

... (Interruptions)
A A& : SD] ATl el &, I8 O Y, TH < |

.. (o)
it Yot Ta™ wst ¢ Sd Bl .. (TaUe)
HON. SPEAKER: At that time, we will see. Whatever you have said, we will try
that all the subjects will be there first. It is all right.
AT Sft, 311 SHhT WaTe &l &1 3l e HARAv Bl B <y |

... (Interruptions)
SHRI TATHAGATA SATPATHY (DHENKANAL): I am on a point of order.
A Jehe @ I8 fbwy ard W 87

SHRI TATHAGATA SATPATHY: It is about Rule 79. ... (Interruptions)



24.04.2015 53

A Jemet ¢ 31l @IEe ST 3TTe} T HEl 87 I8 i Al a1 W) 27
... (Interruptions)
SHRI TATHAGATA SATPATHY: It is about Rule 79. ... (Interruptions)
HON. SPEAKER: It is the Report of the Business Advisory Committee.
Submissions are there. In the Report of the Business Advisory Committee, all
those things are there that we have discussed in the BAC. I®® SR a1d # a1 &3
e Ao S|
.. (o)
SHRI TATHAGATA SATPATHY:: Rule 79 is very clear. ... (Interruptions)
HON. SPEAKER: What are you raising? I am sorry. Jg 31l &l 3T 39 I T4

IufRrd w8 91 How can it be? & a1 # smuxy ==l ot UdT =8l 811 21 31} el 9 &

Smem? At that time, you were not there. [ have already given the ruling on your
Adjournment Motion. Now you are talking about something. You cannot say
something like that.

... (Interruptions)
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12.16 hrs
ELECTION TO COMMITTEE

Tobacco Board

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): I beg to move:

“That in pursuance of clause (b) of sub-section (4) of section 4 of the
Tobacco Board Act, 1975 read with rule 4 of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such
manner as the Speaker may direct, two members from amongst
themselves to serve as Members of the Tobacco Board, subject to
other provisions of the said Act and the rules made thereunder.”

HON. SPEAKER: The question is:

“That in pursuance of clause (b) of sub-section (4) of section 4 of the
Tobacco Board Act, 1975 read with rule 4 of the Tobacco Board
Rules, 1976, the members of this House do proceed to elect, in such
manner as the Speaker may direct, two members from amongst
themselves to serve as Members of the Tobacco Board, subject to
other provisions of the said Act and the rules made thereunder.”

The motion was adopted.
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HON. SPEAKER: Now, Item no. 18, Shri D.V. Sadananda Gowda ji.
... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): I have given a notice for the
Adjournment Motion.... (Interruptions)
HON. SPEAKER: What are you talking about? He is introducing the Bill.
... (Interruptions)
12.18 hrs

(At this stage, Shri Deepender Hooda, Shri K.C. Venugopal and some other hon.
Members came and stood on the floor near the Table.)

... (Interruptions)
HON. SPEAKER: He is introducing the Bill. What are you talking about?
Something different is going on.

... (Interruptions)
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12.18 % hrs
APPROPRIATION ACTS (REPEAL) BILL, 2015 *
THE MINISTER OF LAW AND JUSTICE (SHRI D.V. SADANANDA
GOWDA): Madam, I beg to move for leave to introduce a Bill to repeal
Appropriation Acts [including Appropriation (Railways) Acts].
HON. SPEAKER: The question is:
“That leave be granted to introduce a Bill to repeal Appropriation

Acts [including Appropriation (Railways) Acts].”

The motion was adopted.

SHRI D.V. SADANANDA GOWDA: I introduce the Bill. ... (zrasrm)

A STehet : H SMUPI AT < &N g Y IR W Al SV AT A S T T B
<, T qd 27
... (cFaem)
#t <o R geo1 (Aed®d) @ eI, S9SD Usal TS, DI
A L& ¢ TSST Ofl, SUD Ugal el ol ol Sorsae df Bl & Sl 2l 89 BIg fewhe

T8 o B Bl

... (@agm)
12.19 hrs
At this stage, Shri Deepender Hooda, Shri K.C. Venugopal and some other hon.

Members went back to their seats.

HON. SPEAKER: What is the important matter?

... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 24.04.2015
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A STe& @ 374 Y Blal ol &l 3 et 7 87
... (caym)

AR & : 37T TTSgS Td BhIfov|

... (cgaym™)

12.20 hrs
OBSERVATION BY THE SPEAKER
Constitution (One Hundred and Twenty-Second Amendment) Bill, 2014

HON. SPEAKER: Item No.19.

Hon. Members, Shri K.C. Venugopal vide letter dated 24™ April, 2015 has
stated that the Constitution (One Hundred and Twenty-Second Amendment) Bill,
2014 is very important and has far-reaching implications and the Bill should be
referred to the Standing Committee for examination and report. He has, therefore,
requested me to raise this issue in the House.

I may inform the House that Shri Arun Jaitley, the Minister in charge of the
Bill vide letter dated 18"™ December, 2014 had requested me for not referring the
Bill to the Standing Committee on the ground that a Bill, namely, the Constitution
(One Hundred and Fifteenth Amendment) Bill, 2011 providing for introduction of
GST was introduced in Lok Sabha on 22" March, 2011 and referred to the
Standing Committee on Finance. Hon. Minister had further stated that there had
been detailed deliberations with the Empowered Committee of the State Finance
Ministers and the present Bill has since been revised based on the
recommendations of the Standing Committee and the Empowered Committee. In
view thereof, I did not refer the Bill to the Standing Committee.

As I have already taken a decision for not referring this Bill to the
Standing Committee, I am not permitting Shri Venugopal to raise the issue of

reference of this Bill to the Standing Committee.
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... (Interruptions)

12.21 hrs
SUBMISSION BY MEMBERS

Re:Listing of the Constitution (One Hundred and Twenty Second
Amendment) Bill, 2014 in List of Business for consideration and passing

SHRI DEEPENDER SINGH HOODA (ROHTAK): Madam, I am on a point of
order.

HON. SPEAKER: What is it?

SHRI DEEPENDER SINGH HOODA: Madam, we wanted to raise the important
issue of judicial probe into the farmer’s suicide. Madam, you did not allow that but
in the ‘Zero Hour’ you please allow us.

HON. SPEAKER: What is your point of order?

SHRI DEEPENDER SINGH HOODA: Madam, my point of order is under Rule
No.220 of Rules of Procedure and Conduct of Business in Lok Sabha. I had given
a notice also. I seek the indulgence of the Finance Minister also who is present
here. Under General Provisions regarding Financial Business, Rule 220 clearly
states:

“Notwithstanding that a day has been allotted for financial business

under rules 207, 208, 218 or 219, a motion or motions for leave to

introduce a Bill or Bills may be made and a Bill or Bills may be

introduced on such day before the House enters on the business for

which the day has been allotted.”

This is regarding business that can be taken up on a day allotted for
financial business. Now we are discussing Demands for Grants. This is financial
business. Never a Bill has been introduced for consideration and passing on the

day that has been allotted for financial business. Madam, this is absolutely in

contravention of Rule 220 and I would seek your ruling on the same.
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PROF. SAUGATA ROY (DUM DUM): Madam, I am on the same point. Let me
read out Rule 220 which deals with the business that can be taken up on a day
allotted for financial business. It says:

“Notwithstanding that a day has been allotted for financial business

under rules 207, 208, 218 or 219, a motion or motions for leave to

introduce a Bill or Bills may be made and a Bill or Bills may be

introduced on such day before the House enters on the business for
which the day has been allotted.”

Now Mr. Sadananada Gowda, the Law Minister, has introduced a Bill. We
did not object to that because on a day that is allotted for financial business the
Government can introduce a Bill. But that is all. It cannot take up for any Bill
consideration. The Deputy-Speaker also mentioned the same thing.

The debate on Demands for Grants is going on. After that there will be the
Finance Bill and after that there will be the Appropriation Bill. Normal practice in
the House is that during financial discussion before the Budget is passed there is
no recess. Secondly, during this period no other business can be taken up. So, the
House is in possession of the Demands for Grants. The Government cannot take a
cavalier attitude and suddenly decide things. We learned from whispers last
evening that they were going to bring the Constitution (122" Amendment) Bill.
This is not the way Parliament can be run. Under no circumstances should we
allow discussion on the Constitution (122" Amendment) Bill, that is the GST Bill.
Mr. Jaitley will have the Appropriation Bill passed. Only after the appropriation
for the whole amount is passed can this Bill can be taken up. Under no
circumstances can this be taken up at this time.

Also Madam, we suddenly hear in the evening, as somebody told me, that
tomorrow the GST Bill is coming. [ said, what is so hush-hush about it? People
do not know about it, the Business Advisory Committee does not know about it.
Suddenly it is the brainwave of some Minister, maybe the Finance Minister and

they decide that they will bring this Bill on Friday.
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The Deputy Speaker correctly pointed out that you are curtailing the time
allotted for the financial business. That means that some Demands will be
guillotined. Members who wanted to speak on those Demands will be deprived of
their right. So, I plead with you, please take a firm decision for once. You just
say that the House cannot go according to the Government’s whims; it will go by
the rules and procedures and the conventions of the House. Never before in the
history of the House has it happened that while the financial business is on, the
Government has introduced legislation for consideration and passing. Madam,
you take a stand. You are the guardian of the House; you are the monitor of the
House. We shall all stand with you if you establish the parliamentary rules and
conventions in this House.

SHRI NISHIKANT DUBEY (GODDA): Madam, I want to quote Rule 389. It
says, “All matters not specifically provided for in these rules and all questions

relating to the detailed working of these rules shall be regulated in such manner as

the Speaker may, from time to time, direct.” #eW, $UH ®I5 FARS & gl B I
& 9. (@raum)

A JLheT @ T© dler SO, ST W SAfIBR g

... (cFaem)

it AR g8 &1 g1 die BT ANGR T 7. (FaUF) A AUAT Wige qar, H
3T @Ige adl Y81 §| el 389 Pedl & [ W&l FellRel el & a8l Widr 5 31 4 34
BTSN DI T ATEH &, Tl Ahell 2| MU AU a1 Hal, T T ISt B oRE | AU
qd HEl | Wir &1 S 8 6 a8 9 scrsyd i, feweme Rl a1 <78l | 3_1 3

HET B fh Wl 389 WA I AR SIAGR <l & AR eH Ig IfYBR <1 A1y ... (@raem)

SHRI TATHAGATA SATPATHY (DHENKANAL): I would like to say that....
A STEE ¢ dIRWT Hisell Sit 9 dedl ared ol Tathagat ji, I will allow you also.
AU |9 IR &, H FqEd! a1 G, R T8 g AT [E a9 A 5, § AD q
M|
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SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam Speaker, when
our friends raised the plea that the matter should have gone to the Standing
Committee....
A Jemet @ g8 Ao 8 |

.. (oTae)
SHRI M. VEERAPPA MOILY: Madam, I am referring to the same thing. You
are kind enough to mention that earlier Bill, that was 115" Amendment Bill to the
Constitution in 2011, was referred to the Standing Committee. The Standing
Committee gave a report and that report has lapsed after the lapse of the
Parliament. They have presented the Constitution Amendment Bill in December
2014. Since then, four months have passed. They could have referred this matter
to the Standing Committee and the Committee would have given the report.

Another point is, it is not as if the new Bill is the replica of the 115" Bill.
There are ten fundamental differences between the two Bills. Madam, it is just
like a cart sunk in the mud. Again it is further sunk with this kind of a Bill
because as on today, there is no consensus on various issues among various States.
There are issues which have to be deliberated at least by this House. The Standing
Committee can deliberate and reflect on that. You can ask the Committee to give
a report early so that many of these confusions may be cleared. It should not again
get into a mission. This is a Bill which has to be operated upon.

So, this kind of a hastening up of the whole Bill today after presenting it in
December without referring it to the Standing Committee is not going to deliver
the goods. ... (Interruptions) If they are really sincere in presenting the Bill,
getting it passed, and also operating or implementing it, I think, there should not
be any objection to refer it to the Standing Committee. That is why I can just state,
I thought, in a detailed way the ten substantial differences that I have listed out. ...
(Interruptions)

HON. SPEAKER: Sorry, that is not correct. You are saying that it should be

referred to the Standing Committee.
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... (Interruptions)
HON. SPEAKER: But on that point, I have already made it clear. That is not the
question here.
... (Interruptions)
SHRI M. VEERAPPA MOILY: Now they say there is no difference but there is a
fundamental difference between that Bill and this Bill. ... (Interruptions)
HON. SPEAKER: Everybody should not speak. Please sit down.
... (Interruptions)
HON. SPEAKER: All learned people should not speak at one time!
... (Interruptions)
HON. SPEAKER: Let him complete.
... (Interruptions)
SHRI M. VEERAPPA MOILY: For example, a number of substantial provisions
in the One hundred and fifteenth Amendment Bill have not been followed up in
this present One hundred and twenty-second Amendment Bill. ... (Interruptions)
HON. SPEAKER: That is not the issue. We are discussing only on a point of order.
... (Interruptions)
SHRI M. VEERAPPA MOILY: I am referring to the Standing Committee. There
is a fundamental difference. ... (Interruptions)
HON. SPEAKER: On that, [ have already given my decision.
... (Interruptions)
SHRI DEEPENDER SINGH HOODA: It is not only about the point of order but it
is also about propriety. ... (Interruptions)
SHRI M. VEERAPPA MOILY: The Government may have a scant respect for the
Standing Committee. You have to uphold it. ... (Interruptions)
HON. SPEAKER: Again, we are not discussing that point. I am sorry.
... (Interruptions)
SHRI K.C. VENUGOPAL (ALAPPUZHA): It is not only a point of order. It is

also a question of propriety. ... (Interruptions)
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HON. SPEAKER: Listen to me.

On 19.12.2014, the Bill was introduced; then again on 14" March, in the
BAC also we have discussed and we have allotted four hours. At that time also
whatever was said was this. It will not go to the Standing Committee. That
decision is given. Now you have given a letter. But that point will not be discussed.
[ am sorry.

... (Interruptions)

SHRI K.C. VENUGOPAL: It was not discussed. I have the BAC Report of 20™
April. ... (Interruptions)
SHRI TATHAGATA SATPATHY: I am not going into too much of technicalities.
I have a very simple point.

In rule 287 about Business Advisory Committee, it is clearly stated:

“At the commencement of the House or from time to time, as the
case may be, the Speaker may nominate a Committee called the
Business Advisory Committee consisting of not more than fifteen
members ...”

It further states:

“It shall be the function of the Committee to recommend the time
that should be allocated for the discussion of the stage or stages of
such Government Bills and other business as the Speaker, in
consultation with the Leader of the House, may direct for being
referred to the Committee.”

That is one part.
The second part is this. Rule 292 says:

“No variation in the Allocation of Time Order shall be made except
on a motion made, with the consent of the Speaker and accepted by
the House: ... ”

Therefore, when the personal freedom and the personal involvement of
every single Member is concerned, as Prof. Saugata Roy already said earlier, why

is there so much hush-hush in a simple thing as the introduction of GST?
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Madam, I would like to state right at the very outset that my Government in
Odisha is supporting GST. We have no opposition to the idea.... (Interruptions)
Please listen to me. You are a senior Member. Please have patience....
(Interruptions)

HON. SPEAKER: I will allow you to speak after him. Tathagata ji, please
conclude.

SHRI TATHAGATA SATPATHY: My point, Madam is, is there something
happening for which they want to trample on the individual freedom of every MP?
This has nothing to do with the Party. This has nothing to do with the political
considerations. The only thing I am saying is why this is happening and why is
there so much hush-hush activity. Madam, this is infringing on the Chair. This is
affecting your credibility, the credibility of the Speaker.

HON. SPEAKER: There is nothing like that. My credibility is intact. Do not
worry about it.

SHRI TATHAGATA SATPATHY: By damaging the Speaker, they are damaging
the democracy and damaging all of us. I beseech upon you, Madam, do not allow,
like other hon. MPs have said, this kind of a convention to settle in this House.
HON. SPEAKER: Your point is well taken.

DR. M. THAMBIDURAI (KARUR): Madam, the hon. Member Shri Dubey has
quoted Rule 389 with regard to your Right. You have every right to take up any
Agenda. We have no problem in it. My concern is with regard to the Demands
for Grants because guillotine is fixed for 28" April. Will you be able to complete
the discussion of all the listed Demands? I have no objection with your right but
my only concern is whether you will be able to complete the discussion on all the
listed Demands or will you be postponing the guillotine? If you are postponing
the guillotine, we have no problem.

HON. SPEAKER: Now, the Finance Minister.

... (Interruptions)
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HON. SPEAKER: We have heard your Party Member. Otherwise, everybody
would like to say something.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Madam, I just need one
clarification because on 19" December when the Bill was being introduced, I had
raised this matter and suggested why not refer it to the Standing Committee. At
that time, the Finance Minister had responded to my query and he said that it will
be discussed, decided at a later stage. We have come to that later stage today.

We heard from outside, it was not the property of the House yesterday till
the House rose at 6.45 p.m., that this Bill is being listed for tomorrow’s business.
So, my question is, if [ am going to give certain amendments to this Bill will I be
able to do that? I was told I have to give it before 6.00 p.m. I said, if I give it after
6.00 p.m. or give it before 10.00 a.m. the next day, it means the same thing. So,
both of us, Prof. Roy and myself, tried to draft certain amendments and we have
given certain amendments. But it was in a very hurried way that we had to rush
through these amendments and give them.

These are constitutional amendments and you understand the exigencies.
This has to get the approval of the President. If I have to move certain amendment,
it has to get the approval of the President. This is the rule. Is this the way how a
Constitution amendment has to be moved?

Bived RAem dR Saffar e & o w@t den We B HAte § e wen (sh
ISHT AT FSt): 3T R o R &R @ A7 . (Fagm)
3t WiER WEa™ : R PR W B, I8 91d AYDI &1 Yol eyl You are not supposed to

ask that question. The question is, the Minister himself had assured....
(Interruptions) Should we have a debate here?
A JEh& 379 37T {9 7 DI | T AT qab! a9 G I3 6
.. (o)
SHRI BHARTRUHARI MAHTAB: My question to you, Madam, is if I am

moving certain amendments... (Interruptions)
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AFAI 3emel @ S UM aid | JHSr # o Wit 21 Now, the Minister will reply..
I8 31T HgDh! a1 ¥As off g1 Let him say something.

... (Interruptions)

HON. SPEAKER: Yes, Mr. Minister. Please listen to him. g ¥ 99l & &1 g9 a1
H o ad |

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, just now some queries have been made. In fact, my friend
Shri Satpathy went to the extent of saying why there is hush-hush. I do not think,
since this Parliament has been constituted, any legislation has been more debated,
argued within the political framework of this country before it comes up for final
consideration before the House as much as the GST Constitutional Amendment
Bill. It has passed through various Governments. Today, we are in 2015. It is
also the maturity of our political system as to how we converge to a particular
decision and on matters which have an impact on fiscal federalism, how
everybody comes together to a particular view point.

If we look back, it was in 2003 that the first NDA Government had
appointed the Vijay Kelkar Committee. That Committee had come up with the
recommendation. Based on that recommendation of a Committee set up by a
previous Government, it was the UPA-1, which in the Budget of 2006-07 said that
they will now try and bring the GST in the country. It appointed an Expert
Committee... (Interruptions)

HON. SPEAKER: Now you listen to him. This is not fair. Saugata Royji, you are
such a senior Member.

SHRI ARUN JAITLEY: Mr. Roy, I am only reminding you that you have had
various stages of this.

HON. SPEAKER: He is answering for that hush-hush thing.
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SHRI ARUN JAITELY: I am going to answer Mr. Roy also. Thereafter, because
you are to impact on fiscal federalism, this House alone is not sufficient. Its
Standing Committee alone is not sufficient. You have to inter-twine the entire
discussion with the States because the rights of the States are also going to be
affected. Therefore, a parallel mechanism as far as States are concerned was set
up in 2008 by the UPA itself.

From 2008 till 2015, we have had an Empowered Committee which
functioned in a completely non-partisan manner. Dr. Asim Dasgupta was the first
Chairperson. He belonged to the Left Front. Mr. Sushil Modi was the second
Chairperson. He belonged to the BJP, NDA. Mr Abdul Rahim Rather of the
National Conference was the third Chairperson and now Mr. K.M. Mani of the
UPA is the fourth and current Chairperson.

So you have had across party lines an evolution which has taken place and
all the Finance Ministers of all the State Governments sat together. There are
sub-Committees comprising of them. Thereafter, finally when the Bill was
introduced by the UPA in Parliament, from 2011 to 2013, parallelly the Standing
Committee went into every provision. So you have the Empowered Committee
going into it. You have the Standing Committee going into it.

SHRI BHARTRUHARI MAHTAB: But both of them also interacted.

SHRI ARUN JAITELY: Yes, both of them also interacted. Mr. Mahtab, I am
glad that you have said that. Finally the parliamentary wisdom and the wisdom of
the State Finance Ministers converges into a larger consensus or a virtual
unanimity whichever word we prefer to use is arrived at. So, we have gone
through an evolution of expert committees in the last 12 years. We have gone
through three different Governments. We have gone through the Empowered
Committee with four different Chairpersons. We have gone through two to two
and a half years’ of deliberation in the Standing Committee.

Now after this exercise of political wisdom of the entire process, this has

now converged in what the consensus is. Even before requesting the hon. Speaker
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to take it up and after a consensus had been arrived at in the month of December
when we introduced the Bill after the final draft, I again called all the Ministers
on two occasions. After all this, the Finance Ministers representing different State
Governments and different political parties have all converged on the same
question.

I think what is at test today is not merely the advantages of the GST which
we can separately discuss when the Bill is taken up in a few minutes for discussion
if the hon. Speaker were to permit that but it is also the maturity of the political
system that we have spent 12 years and we have come to a consensus, how much
more will India wait for the advantages of this?

SHRI TATHAGATA SATPATHY: There is a saying in Odiya which means you
do tapsya for 12 years and then at the end you fry it, chew it and eat it.

SHRI ARUN JAITLEY: At the end of that fapsya, 1 can assure you that as a
consuming State, Odisha is going to be one of the largest beneficiaries. Therefore,
the more you delay, the more you are going to hurt the interest of those consuming
States... (Interruptions). On procedure, we have not had and I say this without
fear of contradiction a more extensive debate on all forums including the Standing
Committee than we have had on this Bill. There is no other precedent since 1950
of any other legislation to this effect. Nobody has a monopoly in trying to stop the
growth of this country. Let us be very clear about it. Now, if State after State
says... (Interruptions)

PROF. SAUGATA ROY: We are not saying anything against the Bill...
(Interruptions)

SHRI ARUN JAITLEY: You are only saying that let it be delayed...
(Interruptions)

SHRI K.C. VENUGOPAL: We are not against the Bill. It is a question of
procedure... (Interruptions)

SHRI ARUN JAITLEY: Shri Venugopal, please permit me.

HON. SPEAKER: Let him complete.
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SHRI ARUN JAITLEY: I am only saying that the UPA must start supporting
legislations which it itself introduced. So, the new wisdom that has dawned on you
that you have difficulty with legislations which you yourself created. This is the
kind of a contradiction which at least I am not able to understand... (Interruptions)
You should be happy that the good work which was done by your Government, I
am accepting that, complimenting you and taking it forward. Therefore, do not try
to delay the eventual passage of something which was started by your own
Government.

Madam, all that I am saying is that under Rule 220 read with 389, Rule 220
is only a provision with regard to introduction of a Bill. The introduction has
already taken place on the 19™ of December. Rule 220 does not deal with the
passage of the Bill. All that we do is we start the discussion today. I will open the
discussion. Obviously today being Friday we do not have adequate time for
everybody to speak. We will continue the discussion into the next week and by
that time if anybody wants to move an amendment, or seek a clarification, I have
no difficulty. We can have a debate. I have no difficulty. I would therefore urge
the hon. Speaker to kindly permit the starting of the discussion today.

AT e : DI o, I8 919 319 Sl § I U & 9¥ | It is not that after Shri
Deepender Singh Hooda, again Shri Kharge will speak. If Shri Kharge wants to
speak now, you may see to that. Wil St 3R RIS &1 WG| 9 98d AR Bl

... (gEm)
SHRI DEEPENDER SINGH HOODA : First of all, while we were on the matter
of procedure and on the matter of Points of Order, the hon. Finance Minister has
chosen to make and score some political points by saying that it is our party’s
legislation that he is carrying forward. BJP’s record is all too clear, from the
nuclear deal to even this piece of legislation which was even opposed by the

Gujarat Government. Now they are supporting it. Our record is also very clear.

AT STeTeT ¢ Svg o, SUE-SER Bl dl Tegs gl ) Wige i) aifery|
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SHRI DEEPENDER SINGH HOODA: He made some political points and so we
have to answer that.

A 3temet ¢ 9 ¥ 9 W arer €1 Only on this Bill.
SHRI DEEPENDER SINGH HOODA: Their record is all too clear for everybody

to see. The Government of Gujarat opposed this piece of legislation. Now they are
championing it. They opposed the civil nuclear deal. It is always the BJP which
has taken a U turn. Now they are preaching.

Madam, coming back to this particular point, on the question of the
Standing Committee, we are on the principle of propriety. We feel that it is highly
improper for the Government not to go the Standing Committee. When we heard
the reply of the Finance Minister through you, we did not rise up again.

HON. SPEAKER: Again, it is not the reply. It has been decided by me earlier also.
SHRI DEEPENDER SINGH HOODA: It is improper but the rules permit them
and so let them bulldoze the Parliament. On the question of Rule 220, it is
impregnable. Rule 220 clearly says that you can introduce a Bill but it is not for
consideration and passing. Rule 220 is on the question of financial business. On
the financial business, Rule 220 as read with Rule 221 which is provided for the
timely completion of financial business. The Constitution makers are very clear on
this. This rule is highly impregnable. If the Government, let me give a warning to
the Government through you, chooses to ignore this Rule 220 they will have to
amend this Rule and for the first time in history the Rule Book will have to be
changed for the financial business. This is something we cannot be party to. This
is something which we are going to oppose tooth and nail and if the discussion on
the GST is going to take place today, then all of us are going to oppose it with all
the might at our command.

SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, I am
thankful to you for calling me to speak. Though I have come late, you have given

me permission to speak.

T (L&Y : MY ofc 3T 8, <ifepT 3T a1l b1 Ridfe 71 wifvrem|
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2 afcordro @S @ HeQdl, # a1l Bl Rile T8 BT § b 8ed # dga-d Al &
& B goig A qrd Rde 81 Sl § 3R # 3febell Bian A1 Ul el Bl

HRIGY], 39 BRI 3rieHe f[dd @ oy dad! |eald g oifdd 8RN I8 f[daR &
fh S¥¥ 9gd ¥ AU spfeHTH oY U 2| 914 ¢ IpieHed 3d @ and it is a new Bill
because they were referring to our earlier suggestions. ST f&6 811 @1 © 9 1 &1
ST HHE BT WA ST @MY AT AR WIS HHS DI &l AT & Al WIST HHS Bl
fApTer ARTTI RRET A BT P B A T ... (FaE™)
AEA A& 2 39 9l W gl 8l bl ol

... (cgaym™)

SHRI MALLIKARJUN KHARGE: Madam, We must also share our views. 3=
ATH & b Ugel &R fdd &1 Wfew HHE D1 9o ... (Fag) 84 WIST B Dl W9 B
fog saferw og ) € Rife s 9ga- aiferat €1 99 9ga-v AR B € o w@rifs ®
fep S fSTheA B B S &1 SR AU Usg &7 A1 Yo HEIH BT WA <d &, <USH dISS
BRI & FADI IO 37U Iz Uahar AT o I8 © b QX1 fquet g9 farig 3 8 iR i &t
Aeg 8l BT e gl Bigaw AfRey T g9eH € 8 8 U8 O 91 T8 Bl... (SFauT)
AT &1 o A1 Ml S 2l el & 37 Wi 33 W e o1 gt d& 3% Bl
BHAR BIC-BIC 3MTSHCH Bl MU Wl HHS BT Ao 8, foad § &9 IR0 ¢ bl gl
3R AT Bl [ AT & A1 AT fIY AT et § AR 3R 89 [l of PR MM & Al IAD
forg 1 a1 gard €1 Madam, I agree that you have got the supreme power. Under

this Act, you can suspend any law; you can make any law; you can suspend any
rule and you can also allow anybody to speak within your discretion. # 3Ry 3mdiel
TxAT § o T8 39 999 BIeeN fdad Bl 39 & W AN S S TE 7, MY 3W Ak QY
Il ST HHE BT U QAT | 89 gD RIA T8l 8, lfpT =zl a1 BIIY| 3R AU
e B B Y g e B, @ doe feafery 87 g f$de & forg 8, R$wpwH & oy g,
@it gam & fog 21, (eragm)

A A& ¢ 37T ST 46 MG, 379 H31 Sff e |

... (cgaym)
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2 AfcAdIA TSN W AN & q8 IHDBT FHAEM eprar1 41 Tl 21 # Ry 37T
&1 g [ | 220 & d8d St fawy Somn g1, (@agr) # St § Ut 9 g @l ],
Y S B8 T A H W AID IR Al gl.... (Fagm)

AT STLIE & MY I3 Y, AU 71 a1 B8 o Bl

... (cIaer)
SHRI MALLIKARJUN KHARGE : Madam, You can use your own discretion. 8%
TR VAT B © 3R 3R 3 R Q4T g1 Al I8 Ufeia™ed SHIS T8l gl I8 arsronT
gl This is not good. ... (Interruptions)
SHRI K.C. VENUGOPAL: Madam, I have also given a notice. ... (Interruptions)
HON. SPEAKER: This is not the way. Please sit down. I will not hear anything.
Shri Karunakaran, what do you want to say?
SHRI P. KARUNAKARAN (KASARGOD): I fully respect the Chair and the
Chair can take any decision. Before you take a decision, I would like to submit
that there was no discussion in the Business Advisory Committee about this Bill. I
fully agree that the Finance Minister has made long remarks on this issue. But at
the same time, this is a new Bill. So, we want time to study this Bill and also to
give our amendments.

The discussions on the Demands for various Ministries are going on. After
that the Government can take up this Bill. Otherwise, it can be sent to the Standing
Committee. That is our submission.

ARG Sea& ¢ YA Sl HUAT 96 SISVl S W <1 21 UH a1d 99 AT o | 99 @

T B

... (caaem)
AT 3reder : J49 9t B o §, 99 Wise 3% 3} < Bl

... (@rEr)
AR e ¢ g9 IR-aR a7 f@rg| 49 W) fhae udt 81 99 wad! a9 99 o, 31
SEASINIENECI IR

... (@agm)
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HON. SPEAKER: Nobody will say anything.
... (Interruptions)

AT A 2 G PO alel ol AT TE 2 AT AUDT a1 JAl | 39 &1 ' g4 H YA A
Pr fRo 78 &1 e

. ()
HON. SPEAKER: Shri Premachandran, today I will not allow you. I am sorry. |
have heard enough. I have heard all of them.

... (Interruptions)

13.00 hrs.
A & 2 W A0, W GED! a7 A ©| Ul a1 a1 H g & e Al
fop A 27 @A St T S q Sorl A /W A S A 2 © P I T | g W @
a2 U T8 2 I% 9 19.12.2014 @1 $gIegd g3l o7l Again, [ am repeating. 39
Y W gB qF g AT [ yg WU HHS Bl TE QI AT S W B B webar © b g
9 DB BT IFD 918 14 A9 BT LU g o, IHH gD oY FHI |l TaAle gaW AT| AT
& IR #, #§ ta ara A < Wiax @ ff 91 &1 g, o 6 o 9 = S |
N w5 a7 AR fAfsd W e a1 ¢ iR &R u 99g fl 981 8, I8 aa W &
T 2 ¢l HSHT o DI 91 W B9 |9l 8 B1 4 a7 @3 o 9 sa Redwe ot {6 I8
aid ff IE g 5 987 IR Ruied ®R uicd 5w o € ok # 28 ani &1 firenfed
HRAT AR gl THH A PO Al 1 Feprerr g feHied BiR Tied W AN dren dred|
$ft Agare S T W S J¥sHe <F B 91 Bl SAb! ard ff e 7, 9 1 e Ife 3y 59
W 3o f[qaR &) Fa, 1 that will be better.

SHRI ARUN JAITLEY: I will make my opening comments for a few minutes. It
can be taken up thereafter. ... (Interruptions) After that, it can continue on
Monday. ... (Interruptions)

A= e ¢ No, not on Monday. #S &1 fedisq ®R wicd ford Smga| 39 A a1
R HRAT 31 §9D oTY MU B Ara T

... (agm)
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SHRI ARUN JAITLEY: It has already been introduced on 19" March. ...
(Interruptions)
HON. SPEAKER: It has already been introduced.

... (Interruptions)
SHRI ARUN JAITLEY: The hon. Speaker has allotted four hours for it. I mean
the BAC has allotted four hours for it. ... (Interruptions)
A D& 2 Uh a1 I8 & [ ol g4 agd WK f$aied 3 Uicd WR =i &l gl

.. (o)

SHRI ARUN JAITELY: Even if it takes more time, we can sit for a little extra
time. I will suggest, subject to the flexibility of maintaining the entire time
available for the financial business should be given to the hon. Members. There is
no difficulty. The Government is prepared for that. Let the discussion start.
Thereafter, at any time that you fix for Monday it can be taken up. ...
(Interruptions)

AT Jeqy : WN fded Bl

... (@rEr)
HON. SPEAKER: Again I am requesting him. # amua! ad & fou & &g & g @
A a1y <P @ T

... (@FET)
A Jemel ;AT A1 Y ¥ H AT oo 3R R Atk by w® E 6 fewiew wik i
@ forg s el 2l

... (agm)
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2 AfcAdToA @WS: H ATYHI FHA T o1 dT8dT €, § AT 81 bl aredl §, i gAD|
UREU HRT B WX fIaR A 37 W) wedd &1 Wl 220 F1 Hedl 8, H 3fUd &4 A R U
IR < = g

Rule 220 read with Rule 221. Rule 221 says:

“In addition to the powers exercisable under these rules, the Speaker

may exercise all such powers as are necessary for the purpose of the

timely completion of all financial business including allotment of

time for the disposal of various kinds of such business, and where

time is so allotted, the Speaker shall, at the appointed hour, put every

question necessary to dispose of all the outstanding matters in

connection with the stage or stages for which time has been
allotted.”

Therefore, we agree. Suddenly, it has come up. You could have given it in a
regular time-table. It has not come. At least, the hon. Finance Minister should
agree to your suggestion. Always he obeys the rules. But this is the first time that
he is * the Speaker’s order. This is the first time...... (Interruptions)
HON. SPEAKER: This is not the way. He is not disobeying.

... (Interruptions)

AFA ™S @ Wil @il off, I8 919 Rere # 7@ Smudtl He has not disobeyed
anything. 379 U a1 Hed &, fR ®ed ¢ f6 # yaqust & o & gl Please do not

say that.

... (Interruptions)... *

3t Al TSN: TAUS B BT ABR AD! & ©l... (TIEF) AfhT I 3TqDH AoeH
BT TE A S B
AT STEAE : 37T AU AMTBR BT GWIANT 7 B

st [P g9 Sft, a1y qiferg|
2t fReeT= ga: AeH, Bl U AHER &1 fhae Ray| 39 28¥ iR <¥ B WA & b qoie
TEh & IR Gy BT B GEY IR T8l Bl §l dia Ue udeR forad g U W 740

* Not recorded.
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Ryl In 1985, the two Budgets were presented on 14™ and 16™ March, 1985.
o T wfieR 7 B9 7 W Y RE @ 9| R w® T2 g BIs ff wsHlkea
A3 TR ATH G F T 1 T F o forar T ¥ : On 5™ March, 1975, the Minister
of State for Finance apologized to the Lok Sabha on account of presentation of the
Gujarat Budget for 1975-76 in the Rajya Sabha before its presentation in the Lok
Sabha.

# Ig HE @ g b ST FHT H 3T BRI [ od 8 a9 1985 H & IR oI
TS R ARG, 97 PIE deE @ dfeT afe & Siwwd A weic o) w £ @ oM
Wi B HATRE BT B8 B 81 TSN DI TGN ADR < B a7 8 E 2| 3 Alp qul 4
MY &N 9 $V IR b ol a9 1985 H al IR Folc U IR gd ol... (Fagm)
HON. SPEAKER: I will request him. Let him answer.

... (Interruptions)

SHRI ARUN JAITLEY: Madam, I am extremely grateful to Shri Kharje ji. He has
drawn your attention to various rules. Now, Rule 220 says.... (Interruptions)
SHRI N.K. PREMACHANDRAN (KOLLAM): Rule 221 is very specific....

(Interruptions)

AEAT eWET : Sicell Sff, 3MY dleid S8y, ¥ AT & doiml Yes, Mr. Minister, you

please go on. Do not hear them.
SHRI ARUN JAITLEY: Rule 220 is an enabling rule which permits introduction
during the financial business. There is no prohibition in Rule 220. The prohibition
which Shri Hooda is repeating is what he is adding on his own. It does not exist in
Rule 220. If you come to Rule 221, in fact, it resolves the entire problem. It gives
flexibility to the Speaker. As far as the financial business is concerned, the
Speaker will have all the powers to adjust, readjust and ensure timely completion.
Rule 221 does not say that any other legislation cannot come up.

On the contrary, Rule 221 gives the flexibility as far as the Speaker is
concerned. Now, in exercise of that flexibility, all that I am saying is, the matter

has been listed with your directions, there is a sanctity of the matter being listed
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today. Therefore, I will make a few introductory comments. I would be as brief as
possible. ... (Interruptions) 1 will introduce it. Thereafter, at a time on Monday
you fix up, the rest of the discussion can continue. If anybody wants to move his
amendments, he also has adequate time.

They had time since the 19" of March. Since the 19" of March, nobody has
moved an amendment. I am saying this at the cost of repetition that this is a
particular Bill for which we have strived for 12 years, and a lot of good work has
been done by various Governments, even in the past. Every day it has evolved. |
will explain the circumstances as to what are the two clauses that have evolved.
After all, the Standing Committee in 2013 gives a Report, and makes certain
recommendations, the Bill which accepts those recommendations will be slightly
different from the 2011 Bill because it has accepted the recommendations of the
Standing Committee.

One or two suggestions which the Empowered Committee of the State
Finance Ministers gave are the ones which have been added to it. Once you allow
me an opportunity, I would explain. This is the Bill which the whole country is
looking to, which will help the revenue situation of various States as far as the
country is concerned. That is why, most States are enthusiastically waiting for it.
The entire community in the country, which is the indirect tax paying community,
is looking forward to it. Therefore, we should not set negative signals as far as a
Bill which is achieved at through a larger consensus is concerned. We can open
now and using your flexibility under Rule 221, we can continue on Monday.

DR. M. THAMBIDURALI: Already I have raised some concerns. Today, the
Minister is asking for introduction. It is okay. Then, on Monday, he wanted to
have discussion. What about the Demands? We are going to have Guillotine on
28" Where is the time to discuss the Demands? That is why, I am requesting you
to postpone the Guillotine. If you accept to our request, we have no objection.
SHRI ARUN JAITLEY: The Speaker would adjust the time. ... (Interruptions)
Under Rule 221, you have all the flexibility. ... (Interruptions)
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DR. M. THAMBIDURALI: There is no time limit. ... (Interruptions)

SHRI ARUN JAITLEY: The Deputy Speaker would realize that we can sit a few
hours extra. All that flexibility is available with you in the rule cited by Shri
Kharge. ... (Interruptions)

DR. M. THAMBIDURAI: Are you going to allow the discussions on all the
Demands? That is all. If you allow discussion on all the Demands, there is no
problem for me.

SHRI ARUN JAITLEY: I told you, the Government will cooperate in all the
Demands be taken into consideration. That is the end of the matter.

A JTehel: 319 81 T, 989 99T 39 W oAl 7T B

sft rotta AT wel: RGN, T U8 b WSl Bl Bl A ol M, WRBR & qa] Bl
IS A & 7 wrgm|

AT JeT&: 3d Bl W o T Bl

$ft Il TAT9 wet: S9! i bl G fordn, AfhT AR By e W g9 vy R F@i A
e T ARG, ST eR Y ST O {3 IR & v # WY Igend 9ew 93 B

A rede: § Aadl <’ @l gl

st Yo ga™ wet: 9 59 fATT BT M oY I aTed 1 by FGagT=e e A8 2
AR AT S 7 I8 omuE e § f6 39 fAwy &1 @ = g vy @1 @ & awErq
3MUep! SR W Hengd o § gaer 8RN, O 9 qEE <T@l AR W R ATYD U o ©
TAH YTT o BT, SAfay § b A MU SMIE &l fh 59 a9y W =4l UR™T &1 U 3R
iR AR BT 3 <11, (SFaEm)

AR 3ee: Ush fiee 3 ard W gAYl g3 Al SR 8 $ Fed &1 sy g3 Y
®ET &I AR AT B A9 A e ®

... (cTaeT)
AT STEAE: AT R RIS 8l I8 8, AgD 311 B dlferg|
SHRI BHARTRUHARI MAHTAB (CUTTACK): In good faith, the Members

agreed for a time. They have never agreed — nowhere it was discussed that this

will not be referred to the Standing Committee. That is what I have mentioned in
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December. On the 19™ of December, when I stood up at the introduction stage, we
never objected to the introduction of this Bill.
SHRI ARUN JAITLEY: The Bill has been there for two and a half years before
the Standing Committee.
SHRI BHARTRUHARI MAHTAB: At that time, IGST was not part of the Bill.
We have understood that the GST would be a single tax, now we have SGST, now
we have IGST in this new Bill. This has repercussions. I am not going to the merit
of the Bill. It is a game changer no doubt. But this is a different Bill altogether
and in a non-partisan way, the Members of Parliament of the Standing Committee
should go into this. That is what I have been insisting since December, 2014.
Neither was it decided at any level nor any of us were aware about it that this
would not go to the Standing Committee. Yesterday when we heard that it is being
listed for discussion today, then only we came to know of it. In the month of
March when the BAC meeting was held, it was only said that we would allot
certain time and we would take it up later. At that time also, it was never said that
this Bill is not going to the Standing Committee.

Now I am making our party’s view very clear. Hence forward, whenever
this type of a request will come and there is a Bill before the Parliament, we will

always insist that it should go to the Standing Committee.
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SHRI RAJIV PRATAP RUDY: Madam Speaker, allotment of time is for the
purpose of discussion, not to send it to the Standing Committee. Otherwise, why
will we allot time? When it is to be discussed, then only we put time. So, we have
to discuss it and the time allotted for the discussion of this Bill is four hours.
Where is the question of sending it to the Standing Committee? ... (Interruptions)
AFARE Jed ¢ A 9t F 9 G 2] Afh o W 39 91d B |Afg B Sgeae &
T B 3 9 B FHE 1A o1 fF W wHd 7 g8 T 9 2 iR geferg fasew
3rSaTgON HIS H qHA Al 3rciie gar o7l YaEk St oy W §9 91 DI S B

... (cTaeT)
SHRI BHARTRUHARI MAHTAB: Madam, I have the record with me. Please go
through the record. ... (Interruptions)
AT A& (A ANT 98 SIS | AT §A1 & Hedl © [ I8 Aewqul f[aa 21 3w+ dAn
ST AT € SR oy |l 7 Sl [ qrat [Awdi B oF 1 A1fey| |AreRvaEr IR 9 e 9wy
3T T &1 §U &, ofhd g & fawdi &1 forml oifhd &a < 9 < @R fawg &
RE¥HE PR UG, I8 89 AT ARl 1 F9eel @1y 89 59 R A1 IR &) 9ad © 6 ¥
: fqwal W f$wBe B, e SuD (AU 7g B Ml Febdd 87 AT SIS 379 Al |
Il fFraeT & 3R # 3o oifed fFoig < @1 § 3fR 39 919 WR 8A |l Bl |ewd B B b
3ot I8 faat fogae™ & forw 81 oM, Afths a9+ Sieel Sff 393 saredeH & foly wede
S AP ©l...(agH) SHS 9§ g UHRIRS! AR W 2 g% 31l (Faum) dfeT 34
e R 8 P R fhad w9y ==l Al 8 Y W A€ H AUW T BRD aF
BT ... (@raeT)
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13.13 hrs

THE CONSTITUTION (ONE HUNDRED AND TWENTY-SECOND
AMENDMENT) BILL, 2014

THE MINISTER OF FINANCE, MINISTER OF CORPORATE AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING (SHRI ARUN
JAITLEY): Madam, I beg to move:

“That the Bill further to amend the Constitution of India be taken
into consideration.”

Madam, this Bill has been introduced in December, 2014. ... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Madam Speaker, we do not
agree. ... (Interruptions) We are walking out in protest.

13.14 hrs

At this stage, Shri Mallikarjun Kharge and some other
hon. Members left the House.

... (Interruptions)
PROF. SAUGATA ROY (DUM DUM): Madam, we are also walking out. ...
(Interruptions)
13.14 % hrs

At this stage, Prof. Saugata Roy and some other
hon. Members left the House.

... (Interruptions)
SHRI ARUN JAITLEY: Madam, though this Bill has been styled as the
Constitution (One Hundred and Twenty-Second Amendment) Bill, in fact this Bill
is the 100™ Amendment to India’s Constitution. In the matter of revenue and
taxation, probably this is the most important Amendment that has ever been taken
up in the Constitution itself. Our current structure of indirect taxation empowers
both the Central and the State Governments to levy different kinds of taxes. These
taxes by the Central Government may be in the form of Excise Duties; they may

be in the form of Service Tax, taxes by the State Government or VAT plus other
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multiplicity of taxes by the State Government. The object of this Constitution
Amendment is to bring about a certain amount of convergence between these taxes
so that the taxation mechanism becomes extremely simple. But before I explain
that, I would just point out a marginal point which was raised by Mr. Mahtab with
regard to the Standing Committee that the IGST was not a part of the 2011 Bill. If
Mr. Mahtab checks up — he is very industrious; I am sure he will check up — the
IGST was a part of the 2011 Bill. On Page 68 of the Standing Committee
Recommendation, the IGST has been specifically discussed, as such.

Madam, as far as the advantages of the GST structure is concerned, the
difficulty being faced by the present set up is that there is no uniformity of tax
rates and structures across the States. Therefore, different taxation in different
States prevents a seamless transfer of goods and services as far as the country is
concerned. The second problem which has been noted with regard to the present
structure is that if different levies of taxation are made, we have the concept of tax
being levied on tax itself. Therefore, if you have Excise Duty in the first instance
being levied by the Central Government, and subsequently a VAT, those
quantums of fresh taxes which are levied are also levied on the tax input which has
already gone into as a result of which both goods and services can become costlier.

Now the advantages that the GST Constitution Amendment will bring
about will be that it will simplify harmonise the indirect tax regime as far as the
whole country is concerned. It is expected to reduce the cost of production and
inflation in the economy thereby making Indian trade and industry more
competitive, domestically as well as internationally. It is also expected that the
introduction of GST will foster a common or a seamless Indian market and
contribute significantly to the growth of the economy. GST will broaden the tax
base and result in a better tax compliance due to a robust IT infrastructure. Due to
this seamless transfer of input credit from one stage to another in the chain of

value addition, there is an inbuilt mechanism in the design of the GST that it
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would incentivise tax compliance. Therefore, evasion itself would become
difficult.

I mentioned, Madam, during the earlier part of the discussion today that it
has a chequered history. In 2003, Kelkar Committee was appointed when the
NDA'’s first Government led by Mr. Vajpayee was in power. Thereafter the
proposal to introduce a national level Goods and Services Tax was first mooted by
the Finance Minister Mr. Chidambaram in his Budget Speech of 2006-07. Since it
involved reforms, not only in the indirect taxes of the Central Government but also
in indirect taxes of the State Government, it was necessary that the entire design
structure for this taxation be prepared. It is because, by virtue of this Constitution
Amendment, ultimately the taxation design structure of the States will also change.
Therefore an Empowered Committee of State Finance Ministers was appointed.
This Empowered Committee, along with the Parliamentary consensus, both have
worked in tandem since then as Mr. Mahtab has very rightly pointed out in the
morning today. Based on these inputs and various other Working Groups which
were appointed, the Constitution Amendment was framed and in March, 2011 the
then Finance Minister, hon. Shri Pranab Mukherjee introduced the Constitution
Amendment in Parliament. This Constitution Amendment went to the Standing
Committee and the Standing Committee almost for more than two years, for two-
and-a-half years, deliberated on it. In August, 2013, the Standing Committee gave
its detailed Recommendation as far as the GST structure was concerned. Based on
this structure, we went back, re-altered the Bill. This re-alternation took place
when UPA-II was in power. So, this went back to the Empowered Committee of
the State Finance Ministers. The Empowered Committee of the State Finance
Ministers had two doubts in mind. The first doubt was that there are some States
which are the manufacturing States.

GST is the destination tax. The goods may be produced in one State, sold
in another State or traded in another State and the tax advantage of that will go to

the consuming State itself. Therefore, all the consuming States felt that they
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would be the beneficiaries in the first instance but the manufacturing States had
some doubts that they could lose out. Therefore, when Mr. Hooda, in the morning
mentioned, that Gujarat had some reservations, he was absolutely right. Gujarat
had some reservations because Gujarat, Tamil Nadu and Maharashtra are the
manufacturing States.

DR. M. THAMBIDURAI (KARUR): That is why we are opposing the GST Bill.
Other hon. Members are also referring this issue. So, it is better to refer it to the
Standing Committee. That is why I stand here. You are also raising this issue
now. There are differences of opinion. Even some States are having objection on
that. Therefore, I am insisting on referring it to the Standing Committee.

SHRI ARUN JAITLEY: Let me explain this. When the manufacturing States had
reservations so, the consensus had to be arrived at. The Empowered Committee of
the State Finance Ministers again met. They not only met but they had to go back
to their States. Every State — I say this without fear of contradiction — has given its
concurrence to those proposals. The change that was made was that, can we for a
period of two years on IGST, have an additional levy of one per cent? This was
suggested by Gujarat and Maharashtra because these were the manufacturing
States and therefore, this was the via media which every other State accepted.
After every State accepted this, the only other question was that what will happen
if any State stands to lose revenue. This would not happen because this was the
fear of the unknown when the VAT came into existence. Therefore, there was
some delay in the implementation of VAT. When VAT was implemented, every
State’s revenue subsequently has gone up. Nobody has to lose. So, the Central
Government then took upon itself that for the first five years, we will try in a
particular tapering manner underwrite the loss which may be caused to the States.
The underwriting procedure is that for the first three years, 100 per cent of the loss,
if any State suffers, will be compensated by us. In the fourth year, 75 per cent loss
will be compensated by us. In the fifth year, 50 per cent loss will be compensated

by us. This became the point of consensus between all States. Therefore, based on
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this, the general consensus which emerged between the Standing Committee
recommendations and the empowered committee of the State Chief Ministers was
that as far as Central Taxes are concerned, the Central Taxes in terms of Excise
Duty, Additional Excise Duty, Service Tax, Additional Customs Duty, etc., will
all be subsumed. Now, Service Tax is entirely payable to the Centre. As of today,
the States do not get it. In this changed design, the States will also be entitled to
be a part of this Service Tax. Therefore, this will necessarily push up the revenue.
The anticipation is that besides Service Tax, besides easier compliance, besides
the ease of doing business in India, expansion of the volumes and the trade itself
will grow and, therefore, the taxation of the States will not be lost in any manner.
DR. M. THAMBIDURALI: Already Tamil Nadu had written a letter to you. We
are losing Rs. 10,000 crore per year because of this GST introduction. You have
said that the States of Maharashtra, Gujarat and Tamil Nadu are objecting to it. It
is because we are losing Rs. 10,000 crore per year. How are you going to
compensate that? That is what we want to know.

SHRI ARUN JAITLEY: That is exactly what I have explained. The structure is
benefiting every State including Tamil Nadu. I have explained it to the leaders of
your party also. In the first instance, better compliance takes care of it. In the
second instance, there are important centres. The Tamil Nadu is also giving a lot
of Service Tax. The Tamil Nadu Government today does not get any benefit out
of that Service Tax. Benefit of the Service Tax after GST will also be available to
Tamil Nadu. So, that is an additional benefit that you will get. If still after that
there is any dip in revenue during the transient stage of any State, for the first five
years, we have undertaken as the Central Government to write it off. That is a part
of the Constitution Amendment itself. That is how these concerns of the States
were taken into consideration.

DR. M. THAMBIDURALI: What will happen after five years?

SHRI ARUN JAITLEY: Let me assure you. You asked about ‘after five years.’

This was the sole question raised when VAT came into existence — what if the
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States were to lose revenue? For a single year, not a single State lost revenue.
Every State’s revenue increased. Therefore, please do not have this fear that any
State is going to lose revenue. After all, every State including the Finance
Minister of your State — he was present even the day before yesterday when he
came and attended the Empowered Committee Meeting — was represented. He
had also made a presentation there. Therefore, as far as the State Taxes are
concerned, they will also be subsumed.

Now, in the structure of the GST, we will follow the following procedures.
There will be the Central GST; there will be the State GST; there will be the inter-
State GST, that is, IGST — Integrated GST, as we call it. Now, after this, what are
the rates at which there would be revenue? The experts will decide a revenue-
neutral rate. But eventually, the rates will be decided by the GST Council. Who
will be the GST Council? This is the Cooperative Federalism in action.

SHRI BHARTRUHARI MAHTAB (CUTTACK): But the Union has the veto.
SHRI ARUN JAITLEY: You have a greater veto. Do you realize that you have a
greater veto?

About the GST Council Structure, the Standing Committee has approved it;
the Empowered Committee of the Finance Ministers has approved it. So, it is not
my structure. The structure is that two-third of the voting right belongs to the
States and one-third of the voting right belongs to the Centre. Therefore, as far the
Central and State Taxes are concerned, it is this Council which will decide it
where the States have a two-third majority. So, this Federalism leans in favour of
the States. Every decision is to be taken by a 75 per cent majority. Therefore, the
inbuilt consensus is that in terms of Cooperative Federalism, the Centre and the
States will then have to work together. That is how India is run. Federalism does
not mean trampling the rights of the States. Federalism does not mean India that is
a Union of State, the union ceases to exist. So, it does not mean that the Union

does not have a say in the taxation structure.
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SHRI BHARTRUHARI MAHTAB: Whenever the Union Government wants to
have a say will have its way.

SHRI ARUN JAITLEY: No.

SHRI BHARTRUHARI MAHTAB: Despite all States coming together, they
cannot withstand the Union Government’s position.

SHRI ARUN JAITLEY: Let me answer this. If some of the States come together
— let us forget all — they can prevent the Union from taking a decision. Do you
accept that as a formula? Because States have two-third majority and therefore, if
even half of them come together, they have a veto. About this inbuilt Council,
this is not my wisdom, this is not the wisdom of the present Government, this is
also the wisdom of the UPA Government, this is the wisdom of all the 27 Finance
Ministers taken together. This is the wisdom also of the Standing Committee with
their unanimous recommendations that the structure must be such that two-third of
the power belongs to the States, one-third of the power belongs to the Centre, and
you need a three-fourth majority to approve a decision. That is the decision-
making process. That is how they integrated the whole system of the Cooperative
Federalism in this taxation structure.

DR. M. THAMBIDURALI: Sir, about the Cooperative Federalism, even the hon.
Prime Minister said it. In the Budget Speech also I told that we are losing Rs.
6,000 crore per annum

SHRI ARUN JAITLEY: You are not losing a rupee.

DR. M. THAMBIDURALI :We are also losing Rs. 10,000 crore per year due to
GST. So, Tamil Nadu is going to lose nearly Rs. 16,000 crore because of the GST
and the Cooperative Federalism. That is how we are suffering.

SHRI ARUN JAITLEY: Sir, may I explain to you as to why you do not lose
money? In the course of my reply to the Budget Speech, I said that not a single
State has come up and said that it is willing to go back to the 13™ Finance
Commission. The error in your calculation is because of the following reasons.

The UPA, unfortunately they have walked out and they are not here, had a very
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interesting method of budgetary presentation. The Budget Estimates were very
high. The Revised Estimates were very low. So, what you were spending and
actually giving was much lower than what had been proposed in the Budget.
When you calculate the amount, the Budget Estimates were nominal and the
Revised Estimates were real. So, compare it with the real money you got in the
14™ Finance Commission. Every State including Tamil Nadu is going to get much
higher. If you are going to compare it with the Budget Estimates of UPA or the
13™ Finance Commission, then it was a notional amount. It was never acted upon
and the amounts were never paid. Then, that fictional amount may be higher. But
the actual amount you got under 13™ Finance Commission is much lesser than
what every State will get under the 14™ Finance Commission. I say that without
fear of contradiction. This applies to every State.

Therefore, Madam, GST is going to lead to a win-win situation as far as the
Centre and the States is concerned. It is going to up India’s GDP, it is going to up
India’s revenues and therefore, I commend the GST Constitution Amendment to
the hon. House for its approval.

DR. M. THAMBIDURALI : Hon. Minister, many hon. Members have expressed
their views. This has to be referred to the Standing Committee. Once again we are
all requesting let this Bill be referred to the Standing Committee.

SHRI ARUN JAITLEY: It has gone for two and a half years to the Standing

Committee.
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13.32 hrs
DEMANDS FOR GRANTS (GENERAL), 2015-2016
Ministry of Human Resource Development
HON. SPEAKER: The House will now take up discussion and voting on demand
Nos. 59 and 60 relating to the Ministry of Human Resource Development.

Motion Moved:

“That the respective sums not exceeding the amounts on Revenue
Account and Capital Account shown in the fourth column of the
Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to complete the sums necessary to
defray the charges that will come in course of payment during the
year ending the 31% day of March, 2016, in respect of the heads of
Demands entered in the Second column thereof against Demand Nos.
59 and 60 relating to the Ministry of Human Resource
Development.”

Demands for Grants (2015-2016) in respect of the Ministry of Human Resource
Development submitted to the vote of Lok Sabha

No. of Name of Demand Amount of Demand for Grants submitted
to the vote of House.
Demand
Capital (Rs.) Revenue(Rs.)
59. Department of School Education and 19889,42,00,000 -
Literacy
60. Department of Higher Education 4475,88,00,000 -

Hon. Members present in the House whose cut motions to the Demands for
Grants in respect of the Ministry of Human Resource Development for the year
2015-2016 have been circulated may, if they desire to move their cut motions,
send slips to the Table within 15 minutes indicating the serial numbers of the cut

motions they would like to move. Only those cut motions, slips in respect of
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which are received at the Table within the stipulated time, will be treated as
moved.

A list showing the serial numbers of cut motions treated as moved will be
put up on the Notice Board shortly thereafter. In case members find any
discrepancy in the list, they may kindly bring it to the notice of the Officer at the
Table immediately.

Now, we go on to the discussion. Shri R. Dhruvanarayana to initiate the

discussion.

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Thank you very
much for giving me an opportunity to participate in the Demands for Grants for
Human Resource Development.

13.33 hrs (Hon. Deputy-Speaker in the Chair)

Education is one of the most important sectors for India today. India’s
school education is one among the largest in the world. Sir, we have got 1.4
million schools in the country. Twenty five million students are studying in our
country. We have got seven million teachers. We have achieved 73 per cent
literacy rate. We have achieved nearly universal enrolment in schools, that is 97.4
per cent of enrolment in the primary schools. During the UPA regime, the Right
to Education Act was introduced in the year 2010. It has Mid-day Meals Scheme
and Sarva Shiksha Abhiyan. Due to these schemes, the enrolment ratio has
increased. We need quality education in the Government schools. Especially in
the rural areas, the quality of education is very low. As per DISC data 2010-11,
the enrolment ratio in private schools is increasing. The enrolment in Government
Schools was 69.6 per cent of total enrolment.

This had reduced to 62.8 per cent in 2013-14, whereas in private schools,
the enrolment ratio has gone up. In the year 2010-11, the enrolment ratio in the
private schools was 28.3 per cent. In 2013-14, it had gone up to 34.5 per cent. In

case of higher education, the gross enrolment ratio in developed countries is 60-
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100 per cent. In India the enrolment ratio in higher education is only 19.4 per cent,
especially in the case of Scheduled Caste students, the enrolment ratio in the
country is only 12 per cent, and in the case of Scheduled Tribe students, it is 9.7
per cent. So, in this connection, I urge the Government that there is a need to
ensure inclusivity and access to higher education.

Regarding vacancies and training of teachers, we have shortage of teachers,
especially in rural areas. Across India, there are about 9.4 lakh vacant posts for
teachers; 5.86 lakhs in primary schools and 3.5 lakhs in upper primary schools.
Totally, 9.4 lakh teacher posts are vacant in our country.

According to an assessment by the HRD Ministry, there are 1,07,591 single
teacher schools in the country, especially in Madhya Pradesh, there are 17,984
single teacher schools and in our State of Karnataka, there are 3,948 single teacher
schools. Students from multiple classes have to sit together and study the same
thing. This seriously compromises quality education.

Regarding teachers’ training, in each district we have got District Institute
of Education and Training (DIET). As per studies, 17 per cent of the DIETs do not
have their own buildings and 40 per cent do not have their own hostel facilities.
There are 80 per cent vacancies in faculty position in some States. Despite this, the
Department of School Education is spending only 0.9 per cent of its total money to
teachers’ training. Teachers’ training is very much needed. Only Rs.500 crore has
been allocated for teachers’ training, especially, for DIETs. So, I urge the Ministry
to invest more in teachers’ training and aid the State Governments.

I want to raise an important issue. The Government should increase the
allocation for Sarva Shiksha Abhiyan and Mid-Day Meal Scheme, especially our
UPA Government allocated Rs.26, 608 crore for Sarva Shiksha Abhiyan. Now, the
present Government has allocated only Rs.22,000 crore. There is a 17 per cent cut
in the Sarva Shiksha Abhiyan Scheme. So, I urge the Minister to enhance, increase

the allocation for Sarva Shiksha Abhiyan Scheme.
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Regarding Mid-Day Meal Scheme, during our UPA Government it
allocated Rs.13,215 crore during the year 2013-14 for Mid-Day Meal Scheme.
Now, the present Government has allocated Rs.9,236.4 crore. There is a cut of
about 17 per cent. Due to these important flagship programmes, we have achieved
97.4 per cent enrolment at primary school level. So, I urge the Government to
increase the allocation for Sarva Shiksha Abhiyan and Mid-Day Meal Schemes.

Regarding Kasturba Gandhi Vidyalaya for girls, these Vidyalayas were
established especially for Scheduled Caste, Scheduled Tribe, OBC and minority
students. There is a need to have a separate Central administration for Kasturba
Gandhi Vidyalayas like Navodaya and Kendriya Vidyalayas because you are
providing money for establishment of Kasturba Gandhi Vidyalayas but they are
maintained by State Governments.

Lastly, I request you to increase the MP quota in Kendriya Vidyalaya.
During the UPA Government, it was six. I request you to enhance it to 15 seats in
MP quota in Kendriya Vidyalaya.

With these words, I conclude.

HON. DEPUTY SPEAKER: I want to inform the Members that those who have

written speeches can lay their speeches on the Table of the House.
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ST, W dERae e (BRER): s, § oyt snurl g1 Aea dge e HATery B
ST I8 goTC UTT BINT © 3R Sl Ueh & d1& Ueh (WA WANT 3R 5 AIS131 Dl FHIfRA DRl
gY e & A1emd 9 I fegwa™ &I, S fed 3 T o, SR e IR H I8 wel T oA

Qe NI HDTAEY ST : |
- aRd e yfdert wd Ara: |

AR g w1 ANTEEE SR dTel 39 9 SR WHE ¥ # A+ w3 o |fa o 7 R
b W, O qraer A, O Gheu T W gaDB! YA BB, H AERONT A A St B
GRI0T #, W St HF eEE # BN Al 39 wifaer) Radd & foy A @5 Sft @1 9ga
AR 9918 <1 Fred gl

S, § T8 PHeaT aredl g (o e Gl aafdq, aRar, T3 &R g, 3 A B
ESSIGRIE

fdged @ U, aged HaraHll
R goad Jrel, fage /a9y goad ||

e, Rren Ife smarem 2 @S9 folg <1 ok g &1 9 Y FR &1 3ty
afe dverem ik Riféa tRar 781 2, @fda 78 & o 78§ @1 98 fadlt off ke w we
I FHI §s UGN B A8 B, I SMAAA H Al I$ 8T 8T, Afp SAD! IR fha Tse
# iR ) Bnfl, I Se ot Jem T ) swfoy § wwer € 5 R e @ aw e ge
B3N & 3R 3ff¥Ta Rrem My & W F A" F21 Sff 7 A4S 3R g 9RA B IRbAAT Bl
AHR T & fIY U & 918 T o 4 fer &1 Harea a¥aan & g, wRa & fAwfia <of §
MRS BT B PG & B D W H A GG [JBr HAST AR AT 73 Fha
ST S @ g Sl g e A a9 8, 39 I 13-14 9 U © S 99 fawm o
ST P, YIS B, IS [TAGRI DI, IAD! G DI AR H TG |

# I <@ w1 o1 5 37 13 fAgeit # Aeayt ad €1 3 R Wil S,
fRien &1 qai faerery, sreade uier, fagm, it Ren guR, weafie sk aks et
B GUR, YA AT AR JTGFAT SOl qAT A RID] H TADb 18, Hefl, HIUe,
IR fRier, Hioret faer, wen guR sarfe U Few@yel ge & S fRien @1 4g o gss!
IR SRR a7l | sufely I=a Rien # Yot gaR oM @ foy 9= e A 5 =
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f[gall &1 Joord fham 2, O e &1 Jurean GuR, WAl B A T fHha, D
G Bl AeEqul Al oy favafdernerdl o1 S+, &3y fAwHdr B ¥ R, My e
JTHLT I Fgral o, FIe BT SRR IRl A1, ol & & |y |l wrfle), S=
Rien vd Qi Wdy, e @R § QuR, gad U9 Mgy Rien & gerdr, Ren

W], B e ok Iea e § §\=ad offe iR 1 e I &F diwd fear @
2 IR T T W SHPT AW I B HARE DI T @l 8, I R © fh 39 T Ul °
SR AG SAET BT #3976 $9 o B I9d RRIR @ UgaH H§ fegd w0 ¥ dwd
Bl e § 6 o e 9 9e 9Rd QiR S WRd & i & fog faenfe,
EATTHI 3R AJAHTTDT & BTV S AT U8 Bl 3, Fab d19 Afa Fo=aa fpar 2
S Prere ATST, g9 fofg § #3 Slt BT 987 <1 AR g 6 Ugell IR WReR 7 WA <
P 3SR 100 I ST Bl Bl RUAT B 8, Nad diored fasrs &1 gerar fear e,
faeafdema e AN & SERd H I s Adliod 81| Safely YaTHAT ST &1 A 3
g iR e Sfean St wEarmiel ARl &1 I8 Whellgd &N IR Ffeaq w0 #
DT T @ I VT B RIS Aeafldrds Fegm @ wmer W 9gd Aeaqul ol 2
o forg ff # W= S @1 aga qers < ArE g

Ul IR WRBR 1 I8 Heqd fha1 6 9Rd # Ren, I=g Ren ok g & "R W
3Ufard i B ARG | I8 ¥ 9% S¥ B, el AN gl @ SR WY B B g A 2
I N & TUH F @ AW A1 IE ¥ S %9 T[S o1, 98 U W R W GST g,
et =t ax it § Sfad 78 wwear € safey g9 S9 o¥ 3 S RReR 9% ugam
P SN T8 HaARIE B, SAH SAD! radl Rig Hn Bl iR =it A9 | HATO RIS
JSMfpl, fagMT @1 < # (M= B 3R SRS NeIfOreh Hedd HI S RATAAT B
Srel facel faRvsi @1 <o § ®rl & forg germar S SR A€ & o faQws € 9 9T S|
B AN URWRG IRl e @1 kR 3R ST@! Tah-iihadl & &R Fabhil |

qiferamtall @1 faermera 3 wiarey Sude w1 &I fRm § ugelt aR], # wwsr g 6
RIS Ugell IR fhell @ 79 # QA1 fa9R omam 8RSl &3 & ANl &1 |MIG QT
B SIERY B AR J AP &7 & @R I8 Gbed o 6 9 U oM@ 4 31t =arerd
faermel § q | 39 fog # #3 S @1 9gd 9N qu1$ <1 9rean g o amfore Sifiral @
SFRUT S8 fhar € 3R I8 U Af¥-d Ugdl & S b o W 3(fAs girarerdi 1 feion
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HAT| S ARG NI, S AMSIMES! gRT & T4l DI, Ul NG fhedl Bl FqHST H AT
BT fh S amgansdl R A= el W € SH% so-fie omg foge ey fh av &= A
IE ML Bl IRV & oI AN BRER ' T & 3R woh! AT © Al U &b
10-20 T BT T A1MRY, S5 TIRG AeGA BT MY 6 IAD! S B &, IADBT Sl HRI
2, SUH S THH B, I8 S b 3N AU F TS W& ¥ AT S Ul B ¥ b & SmLende
DI & Yl BT =TI B Bl SN 077 foran 8 3R S drenfidt & wead A e b
H S dwed forn 7 Sad [fPgd w1 § S9S oMU & Wifal &1 9gd faer 8 sk 9
TIERT A S A | I8 < & eIy AT TN BT, Teb AT IERU1 BT

S, W@ HIEHH, W HIIGH Tl Sl ST HIHH 7, I§ W M3, e
faemeal & MHER, <N & ANRGT Bl Mz BN UM Bl | I8 AT W HATe Y Uh
YT AISHT 8, A5 AoHT gl 399 S Al Bl Geradr fHerht S foedl ervay Hafaa
Rrer-vem § 7@ ugw g g A 9gd gfvmemelt € 8 & aed g olfdd S
faerard &1 St fagerarett #§ W SRl 99 R W WA fonm iR T eroet ufar @
R @& | <21 & FHo 3 S9@1 IREE 81 wa|

SO 3™ Uep 31fWTa ATST 21 AaaTeidl 3R WMy w0 | AUl YA RISl
o Ffg W I8 9T 2l S s 45 € 99 S9! 94fg 8rfl, 99 9 |9ed 8r, J e
H M MG, e ¥ wHg B A1 < G BN S WA | MRS, YRS 3R 31
Qerfreh Aol @ faenedi gaiiR wShl H Al & WHA SR Ih] e g w3l §
el § 6 a8 W S 9=l & fog, S99 Bl & folg SS9 RNl # JeRERd € SHd
foy iR o ®IM W) 9 S, S g4 &k Bl & fog, dF1 & foy S+1a Rrar ) uges
HT U 984 3T IR gl g9 forg ot & = <t &1 qurg <1 =ren € 5 =i 7% fogd
T S1¥a WA b g

Fe AT & Jed 9¥ A Ugell IR YNNG T A S FeM @l §, S9d o $v
B} I YA 8l R8T g1 I el o1 aeiie! e ofik Sea Rien & Sred & oy g.ars.
A& B T N B db-er R &R W W AR 9w, oS dF a1 18 BEl bl
8, U Bl IR |l HATed Bl ToR Tl &, SR Ul AreHel H S f us sifdea g1
fran &, 39d foy § TRER BT 9ga-9N 9918 <A1 18 gl
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S, ‘S, U DI AfSaAre] B e v 9gd 91 AR §l B8R by I
et 3R qep-fiet Rren & dfd w8 Sl off | arfereprali @1 debeirert =i # yawr & oy us
Aeg BT | S’ qiferrall @1 e | qifereprall ® I H U AW BT URR Alfd BRI

BN WRBR B @rl faddre erEghy Ao 4 [depa T uga gl # sua fog
AT St Bl qETg <A1 @TEdl g b arfort e ok uRaR el HI gg@r o vg AMd
AT B A 4 9 SAfNWTaD] B Heg B bl Foig forn € et 7t U €
qIfermT €, AT U & a2l 39 e 9 W f[dddrie BEghil g% @ Wi 21 SiEl Uw
qifeTepT 2, Ueb & |dAM 8, I W bl Al 39 <% & v b iy & w0 4 fbw Rrex d
UEATT S WHhdl &, 9 avg B Sl Ao a9 T 8, [fTaa w9 6 97 Wt Wre Ay
Hed gl § 39 forg Wt ST 981 <A1 aredr |

o e 7 13.1 afcera @ gfg @&t Bl § sriwst & Ao # T8 S e g, dad
Igd U T IS IFSD! 0TA R IH PR W UgAN B HIs AFG HF T g B B,
IqB UH o1 Ubsi IaTeR0T &, offhd ol W I=d e & qore § #31 St 7 13.1 foRra &t
gfg @1 gl § g8 9T § 5 S=a R & oy 9o # 26,855 P_Is T9U &1 @G 51
St sl 99 & Foblael H 13.1 Hiaed 3ffded g1 g1 Q1 favard ¢ b wRepR 92 e w g
& bfvd M SR FfTad W § 59 a9 4 I8 < 3701 Wi &1 Sks § 3 98 @l
3R aexoft A S @t rpaTs # S gf gfvar @ ot # o 9ed gy RwE ¥ @y '
I WIEIBH BT T W DR Fehdl 3R AHerd] BT Ao H DR Fehil |

WHR DI 4 39D [y W 9878 <1 A18al § [ WPR R Uid fFaArier & iR
qRes faemerd’ o1 wragr fhar T 81 39 uie fharier & i) fMivad wu 4 aks Areafis
R B e Iucre B DA $9D U 80,000 TS Ipell BT I~1A 3R 75,000 HfSe

Tpl P ITNHI BT | I T & TG RN DT Fergam fFerf| # a1 Tia &1 89 aref g,

ST WA 2 % HelT 5 & 918 89 AT 8 fhariier Wl g8 IR T U & oy 9 I
980 AR U 9= B ¥, oI 50 Ufderd 9=d Sl 591 el & d1§ U Tl Ui Al 378
freiriiey ST 3fiR 37TS IR FT, I8 9gd ol IRl BT &1 § #3) St &l 9ems &
e 3R ITe! Ren & foly IR 7 St I8 &1 &1 8, 9o oY 80,000 B8 Wpall &l
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I 3R 75,000 FSA Fpedl & IABROT BT Hhed {1 T 2 3R IT T BT BT S
e 8, I9SD foly W H ARBR B geTg <A1 < g

e e ded dieH, § 3 9ed & wieny ¥ fAfYad wu I w9t S a1 9urs
&1 9redl § 6 ARy sfie d I8 ugell ar fqenfeai o srafn vd o ikt @
TR Rl gU STfTURET &R STaraed! a9 T | gRa-govd IR &3 fia &wd
BU JATelg BRICRYI B Bl Aecddbiel Aol &l 34l I BT I8 o1 o 84 I o, s
B ¥, afeaSt wet o @ 8 BrEgiy dEl o W 8P 98 S 9T W T8l et off| Bt B
ag Mt & offl B S8 oy ek &1 Y Wi U 3R I© qHY W Jfagrd & e
P HRO I e M & 98 ureht off | sHAfery g 3wt WA fhar T ®1 S STUar
faeafaeme s9r—T T g, I8 WX fA¥9 B MM YRR BT U AT WA Bl safeg
JTRTT TR W AT [Ieafdenas & ey & oy § bR HI 9gd 9Ty <1 arsdl gl
g9 oy ureamd eI IR fhy S &t A1 Bl SIS Hea H qhaldl & $Heldl
g AL 3R B B 9g@r o7 B | SFAI, A1, FAID], ORI AR AN & A1
fguefar ohe Sl @& fFafRa feg oM &1 o fofy wReR 7 form € 78 Wt aga «ifdma
gl T, e SR AT & | AU FAN & g by T ©| s forw # Fers
CEIRCIENII

R AT Bl 9g1al o B I U SIHd TANT 8| YR & Sioer 3§ gvad: Ugdll
IR I F—THA BT FGM@T o D (oY & BRIS I AD BIH-VIARH T4 $g g A 3D
3TEATADRT BT HeAThd FfhdT | SISy BT AH HRIHA Tl I§ 30 o BT & T8 dfch faza
BT I IETERVT B |

# wrear g 6 R dve w30 B PR @ g, § A G S A SRY HRA
aredl g fop S=a Ren # 5 0 poufoal & 18 Red € S SRR W1 9T @nfeu | RRGR
% 9gd AR Ug Rad 21 9 Wt WX S| § 59 46T & BH B &b ddd I Yb BIel Al
ISR <1 §| T8 ATGRUNT 3d PAR SN 81 &) A Al FHT &F HIGDHe H seIuge H
T ANl ¥ U ol ddl @l ATl I8 ATgSUIVe Bl Had o1 o sy feme gt ol
ol 81 T i Wae SToR o/EveT H o, 9% 4§ 8 Q| 98 IiWHEas ek W 99 o
TH-3¢ TR B &1 9IS R # Tt gor ofl § o9 w3l St & o T ofR W 9|
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I A1 I'M FEl F CAIBIA [T H 59 Wed H A8 IATERV Sy <A1 Aredl § [ Al B
PR B TN, FTOT Ufed, UERAl IR AT H oTad B oAl v it v B § R S
qHY CATBI BTl 1 o & ofaRk AR SHIM RIFIARG 8%, U Peldk D A I8 el a8
Siifad gafTl $afeTy # SUeh! U & Bl SaT Bl AR W qUTR <A1 dAredl gl I e,
Hreafien e ok UM e, #§ #31 S § /R BT arsdl § il Ife e ApR
T T8 BRN A1 SWH WG H IEHT A g3 oY DI IRE Tl IE URMNE fem d g Bl
S PO Mgl URAT DR Bl SR ol Al Fear @91 wiem & Aredl Ford qd urd
BIAT 8, 519 89 qiadl &l e o & fo g9 fhaniiey ) O & A1 e o1 6 qam &Rl
gl # e H=A1 ared g 6 uRads & Wletvl e 78l ©| geal Dl ATSdl el H S b
arg WY forgmr &l ATl A 3Mergd URad fhar Sy afes uRfWes fRiem woiga 8 9|

qgd-dgd g=adiq|
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*SHRI M. UDHAYAKUMAR (DINDIGUL) : People of Tamil Nadu consider
our leader and “Makkalin Mndhalvar “Idhaya Deivam Manbumigu Puratchi
Thalaivi Amma as their mother so only a mother knows what a child wants, and
proving to be a good mother. The policy of our holy mother is that “ Nothing can
be achieved by pursuing a policy of confrontation and extract maximum for the
development of Tamil Nadu.

Education is the single most important instrument for social and economic
transformation. A well educated population adequately equipped with knowledge
and skill is not only essential to support economic growth, but is also a
precondition for growth to be inclusive.

Higher Education is a very important sector for the growth and
development of human resource which can take responsibility for social, economic
and scientific development of the country. Higher education in India is passing
through a phase of unprecedented expansion, marked by an explosion in the
volume of students a substantial expansion in the number of institutions and a
quantum jump in the level of public funding.

Access to higher education is still less than the minimum international
threshold levels, distribution of institution is skewed, enrolment in public
universities is largely concentrated in the market-driven disciplines, whereas in the
private self financed institutions, the student enrolment is overwhelmingly in the
market driven disciplines.

A mission mode national programme called
RashtrihyauchchaShikshaAbhiyam (RUSA) geared to achieve 25% national level
Gross Enrollment Ratio. The GER in higher education in India (13.2%) is just
about half the world's average (24%)n and about two thirds that of the developing
countries (18%), and scandalously below that of the developed nations (58%).
Wisth enrollment already exceeding two million in the universities and 13 million

in colleges, a massive expansion in infrastructure and investment would be

* Speech was laid on the Table.
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required. The initiatives proposed to achieve the desired levels of GER between

23.5 and 27% would need and amount of Rs. 1,84,740 crore, the document states.

The committee was set up by the planning Commission under N R
Narayana Murthy, founder of Infosys Technologies in January 2012 to
examine and provide recommendations on potential and modalities for
corporate sector participation in higher education. The committee observed
that existing higher education system in India lags in comparison to global
standards and is inadequate to meet the demand. There is a need to engage
the corporate sector to invest in existing instituting institutions and step up
new ones. | request the ministry to accept the reports of the committee on
corporate sector participation in higher education.

A committee was constituted by the Ministry of Human Resource
Development (MHRD) vide its order F. No. 193/2009TS 1 of 3 February
2010 to suggest a roadmap for the autonomy and future of the Indian
Institutes of Technology (IITS) as world class institution for research and
higher learning. The committee recommended bringing Amendments to
the (IITs) Act. I urge upon the Ministry to accept the recommendations.

It is highly regretted that not a single Indian university finds a place in the
top World Reputation Ranking List. We need to build world-class
educational institutions in the country.

The United Nations Development Program (UNDP) introduced a new way
of measuring development by combining indicators of life expectancy,
educational attainment and income into a composite human development
index, the HDI. The breakthrough for the HDI was the creation of a single
statistic which was to serve as a frame of reference for both social and
economic development. India’s International human Development
Indicator is 0.554. Since it is for below the maximum which is 1.

Indian government can improve Gross enrolment ratio by increasing public

spending on education. Public expenditure on education in India is only 3.1
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% of GDP which is comparatively low when compared to developed
countries and around 15% in USA.

e Although Indian universities have been hosting foreign students and
scholars on their campuses for many years, “internationalization” of higher
education has not been discussed specifically in India until recently. 1
request the MHRD to evolve a policy to promote the free flow of students
from other nations to India as well as allow Indian students to get educated
in other countries for globalization of Indian Education.

e [ welcome the government allocation of Rs. 356 billon ($ 6 billion) for
research to various departments in the ministries of science, atomic energy
defence, health, earth sciences, new and renewable energy and space. This
allocation is 17.2 percent more than last year’s but is still a mere two
percent of the total Rs. 17,775 billion available with the government for
expenses this year. The scientists, who were expecting some big bang
announcements and a huge for scientific research are depressed that no
cause for such celebration. Science and technology does not get the
prominence it deserved. The hike in allocation this year is only slight, and
our science spending is still hovering around 0.8 percent of the GDP- for
short of the two percent target.

e The Finance Minister’s announcement in the union budget that the
government will set up one more IIT in Karnataka and six more
institutions of the All India Institute of Medical Science-type has brought
cheer.

e The government’s move to establish an Innovation Promotion Platform
involving academics, entrepreneur, and researchers and another mechanism
called SETU(Self-Employment and Talent Utilisation) to support all
aspects of start-up businesses in technology-driven areas has been widely

welcomed.
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e For the year 2015-2016, the government allocated Rs 26,855 crore to the
department of higher education under the human resource development
(HRD) ministry compared to Rs. 23,700 crore in 2014-2015, registering an
increase of 13.31 percent is a welcoming step.

e Upgrading over 80,000 secondary schools and upgrade 75,000 junior/
middle to the senior secondary level, new Education loan Scheme: Pradhan
Mantri Vidya Lakshmi Karyakram are good steps.

e The schemes aim at providing educational loan for higher education
Deendayal Upadhyay Gramin Kaushal Yojana: For which Rs. 1,500 crotre
has been set apart. It will be used to enhance the employability of rural
youth.

e Atal innovation Mission (AIM): With an initial fund of Rs. 150 crore for
research and development and also to promote a network of word-class-
innovation.

e Sarvashiksha Abhiyan(SSA): It has been allocated Rs 100 crore as
compared to Rs 93.14 crore last year. Establishment of new institutions:

e AIIMS in Tamil Nadu, Jammu and Kashmir, Punjab, Assam, Bihar, IIT in
Karnataka ISM to be upgraded into IIT IIMs to be set up in Andhra Pradesh
&Jammu and Kashmir Center for Film Production and Animation in
Arunachal Pradesh

e There has been a marginally reduce on the overall allocations towards
education. About 22% increase towards higher education, this indicated the
shift in focus form school to higher education.

e The government has set aside Rs. 42,219.5 crore for the department of
school education for 2015-2016, as compared to Rs. 46,805 crore last year.
Allocations to the school sector was cut by around 10% in its planned
outlay from Rs. 43,517.9 crore in the last budget to Rs. 39,038.5 crore in
the year that begins on 1 April.
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e The mid-day meal scheme suffered a drastic fund cut form Rs.1,296.5 crore
last year to Rs.132 crore this year.

e Basic education ignored the highlights of the government’s vision for the
year 2022, which focused on provision of a senior secondary school, within
every five kilometers of every child and the need for up-gradation of 80,000
secondary schools, as well as making provisions for more schools across
the country. The need for improvement in quality of education as well
learning outcomes was also stressed upon. However, many thought there
was little or no mention of how to make education accessible to all at the
grass-root level.

e The Budget did not get into the ‘Digital India’ initiative, whose goal is to
enhance digital infrastructure, deploying e-governance and e-services.
There were expectations on substantial budgetary allocations to further the
digital education agenda.

e Visa-on-arrival from 150 countries will help attract researchers, academics
and students. This could further help to create India as a global hub
education.

e Start-ups in service sectors like retail, e-commerce, training, education, etc.
are excluded form the CGTMSE scheme of the Indian banking system.
They would receive great encouragement and support if such facilities are
extended to

e In my Dindigul Constituency, the Gandhigram Rural University may be
upgraded to Central University which is the ancient and popular University
of the Country.

¢ Our sincere thanks to the finance minster for having responded positively to
our leader’s request by announcing the setting up of an AIIMS in Tamil

Nadu. Our leader had written in July, 2014, offering land at their



24.04.2015 105

alternative sites for the AIIMS in Tamil Nadu and requested that it may be

set up in the current year itself.
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*SHRI RABINDRA KUMAR JENA (BALASORE): At the very outset, I would
like to highlight t he importance of this Ministry, because it constitutes the
backbone of the enormous plan chalked out by the Government to make the
country self-sufficient. One brief look at the link between the other sectors that
need Government focus and this sector of education, show us clearly the
importance of debating for a high budgetary allocation for the Ministry of Human
Resource and the effective utilisation of the same by the ministry as well.

To begin with, one can look at the project of skill development as an
example. The dream of skill development that this government has built is not
just very necessary but also, by realistic estimates, very ambitious. According to
the National skill Development Corporation’s estimates, currently, 47.8% of India’
population is below 29years of age, and the proportion of people within this
demographic, i.e below the age 29 years, will , it is estimated, increase to 49.9%
by 2021. So, by 2022, India will have a population of about 1.45billion,
900million whom will be graduates, and the other 700 million, who have not
completed any form of higher education in the country, will precisely be the
“demographic dividend, whose potential the government and the skill
development ministry in particular would like to harness. However, one jarring
fact in this calculation is also that only 200million out of the entire workforce of
the country will graduates by 2022. Thus, skill development must go hand in hand
with leaps in higher education in order to truly utilize the potential of our
demographic dividend, otherwise we will only be staring at an economic hurdle.

One crucial point to remember about the system of education is that only
by strengthening the area of primary education can we truly bring about significant
changes in higher education that will reflect on the overall level of education of
the average Indian

The Government must take note of the fact that education spending in

India has been lower than the world average. Globally, 4.9% of GDP was spent

* Speech was laid on the Table.
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on education in 2010 while India spent only 3.3% of GDP, according to World
Bank data. Compared to BRICS nations, India’s literacy rate is only 74% while
that of these economics is equivalent to that of the developed world. The BRICS
economies are similar to India, but in terms of education, they are closer to more
developed economies with literacy rates of more than 90%

While the government is stressing on skill development, the spending on
school education and literacy has been reduced by Rs. 12,895.6 crore. The
Finance Minister has promised a school within a 5 km radius of every child but the
fall in allocation, many believe that it may be a difficult target to achieve. Total
Allocation for School education and literacy also has come down drastically, by
16% from 51828 crores to 39038 crores.

That fact that the total allocation for secondary education has been
reduced, can be explained away with the discussion on devolution of more funds
to the states under the recommendations of the fourteenth Finance Commission,
and the fact that for the same reason, schemes like Rashtriya Madhyamik Shiksha
Abhiyan have been put under the budget head of ‘Schemes to be run with the
changed Share Pattern’, and its allocation has been almost halved, from Rs.
2109.2corers in 2014-15 to 1060 crores in 2015-16. However, it is significant,
that the Sarva Shikssha Abhiyan has been kept as a scheme that will still be fully
sponsored by fully the centre, and the bulk of the allocation under SSA is in form
of grants to the states, form the Prarambhik Shiksha Kosh and yet, while the
allocation just to SSA has increased, (from 18841 crores to 19800 crores in 2015-
16) this money is form the total funds of the Prarambhik Kosh of Rs. 27575
crores, and thus is cancelled out.

Coming to secondary Education, while 51% of the total allocation has been
made for the RMSA, the funding pattern by the Government as well as the
utilization pattern by the department, show a faulty mechanism. The scheme has
suffered from several problems with respect to fund flows. In financial year 2010-

11 only 30% of the approved GOI share had been released. However, the rate of
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releases has improved of late. In FY2014-15,GOI had released 51% of its
approved share by November 2014. However, there are delays in spending. Of
the total funds available with states, only 50% were spent in FY 2013-14.

Again, as on March 31,2014 the total unspent balances with states were
5,194 crore (more than RMSA allocations for FY2014-15). This includes
advances given to construction agencies, which are often reported as expenditures
by states. A large of the problem is the fact that there is no proper monitoring
system for this scheme. And it is extremely important to acknowledge, that while
India has finally managed to register most of its children in schools, maintaining
them in school, and not letting them drop out in secondary education is a difficult
task, so the success of the Sarva Shiksha Abhiyan is only a half success, if it is not
followed by an equally successful scheme that can keep the children in school for
them to complete their secondary school education.

Finally, it must be pointed out, that the total allocation for elementary
education, has decreased, again, from 42696.15 crores to 32517.5 crore, and the
total allocation for secondary education has decreased from 55115.1 crore to
42219.5 crore.

As far as Higher education allocations are concerned, it is appreciable that
there has been an increase in allocation for Open and Distance education (form
593 crore to 635.5crore). Again, though, while there has been a leap in allocations
for setting up of IITs and 1IMs (from 450 crores to 1000 crore), it is significant to
not that the Revised Estimates for 2014-15 under this head show only 15 crores.
Thus, while a lot of such instituted have gotten newly declared, if the funds are left
unutilised, the purpose of this allocations is lost. However, total allocation has
decreased form 27656 crores in 2014 in 2014-15 to 26855.26 crores in 2015-15.

It is significant again that last year the Government of India has signed an
agreement with World bank to provide financial assistance upto US $ 500 million
to support the Rashtriya Madhyamik Shiksh Abhiyan (RMSA) for a period of four
years (2012-2016). The funds resourced form the World Bank are taken Towards
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the Central Share of the RMSA and passed on to the States as part of the Central
Share, Yet, this increase in funds is not reflected in increased allocation under this
Department’s head.

By estimates available, India has 282 million illiterate people. But despite
a growing annual budget, 2014-15 as well, Ministry of Human Resource
Development received only about less than 5% of the Government’s expenditure,
while Ministry of Finance topped the list (with 35% ), followed by the Ministry of
Finance topped the list (with 35%), followed by the ministry of Defence (16%),
ministry of Food (6%) and Ministry of Rural Development (4.7%) .

The Honourable Minister, Smt. Smriti Z. Irani had, upon entering the office
at the beginning of the term, assured that India would soon meet the global ideal,
as far as education expenditure goes, and spend at least6% of India’s of India GDP
on education. We currently spend only about 3.3% of our GDP on education, far
from the global average.

To say that no improvement has happened in India’s education sector
would be false. However, in spite of making quantifiable progress, India is still
not close to competing with other countries of comparable economic statues, in
terms of educational development.

As per the District information system for education (DISE) , the average
annual drop-out rate among girl students at upper primary level has decreased to
4.01% in 2013-14 form 6.08% in 2011-12 India’s Gross Enrolment Ratio (GER) .
and net Enrolment Ratio (NER) continue to be low. In 2013, the national GER
stood at 77 and NER at 46.NER in kerala was 74, while that of Bihar was 36, in
2013, 79% of boys and 80% of girl passed the Class X exams. The annual dropout
rate for class IX and X was 14.5% in 2012 .

Another issue is that of quality of education. Over the years, government
surveys as well as government schemes and policies in education have mainly
focuses on our country’s input into the system-in terms student inflow as seen

through increase of enrolment ratio, checking the percentage of dropouts at each
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level and in terms of inflow of infrastructure, seen through statistics on the number
of toilets built, the number of school with minimal facilities and so on.

However, 67 years after independence, our focuss in education needs to
changer from merely inputs made to facilitate learning to focusing on target
learning outcomes. At present, the Annual Survey of Education Report (ASER)
is the only survey that charts learning outcomes of children across India, and the
data that has been reported in the latest 2015 report shows how obysmal the
condition of primary education in the country truly is, especially for the children in
rural India. While almost 97% of the children between ages of 6 to 14 are enrolled,
thus showing an extremely high enrolment ratio, but 19.5% children all over India
in Standard 1l cannot recognize numbers, only 25 % of all children surveyed across
India Standard V could read simple English sentences. This numbers has
remained unchanged since 2009. 15.1% of total children in Rural Indian, from
Class 1 to VIII couldn’t even indentify a single alphabet, even in their Mother
Tongue. Only 19.8% of the total children in rural India could divide while only
18.6% of them could Subtract. Even in the highest class surveyed, standard 8, the
number of children who could divide was only 44.1%

This is only the surface of the dismal conditions of the actual outcomes of
the education system at the primary level currently. This calls for an immediate
shift in focus on part of the Government in order to effectively assess and target
learning outcomes as a part of the government’s core policy in education.

It ‘s worth mentioning, however, that in the period between 2001 and 2011,
the increase in male literacy was just 6.88%. similarly, the rate at which male and
female literacy levels increased between 1991and 2001-male by 12% and female
by 14.4% --has slowed down . therefore, total literacy growth of 12.6% (from
1991-2001) has declined to 9.21%.

Again, government data also shows 38% vacancies in central government

universities across India.
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Another major source of concern is the shift from public to private
education. Many in the country. cannot afford private education, and trend show
the increase in the quality of the latter implying that the poorest are also left with
the worse facilities of education, just initiating a vicious cycle. According to
figures provided in the District Information of School Education, of the total
number of primary schools in India, 80.51% are government-run and 19.49% are
private. In 2010, of the total number of admissions to Classes 1-5 72.13% were in
government schools and 27.87% in private schools. Similarly, of the total number
of admissions to Classes 6-8, 63.10% were in government schools and 36.90%
were in private schools. Thus, 69.51% of children in Classes 1-8 were in
government schools and 30.42% took admission in private schools. Government
schools remains greater, their declining popularity and the simultaneous growth of
private schools is an early warning of the country deteriorating education system.

To conclude, education for all is also one of the Millennium Development
goals that India is signatory to. A lot more clearly needs to be done, and while
Skill Development and Make in India show a shining picture of the future, this

future cannot be achieved till the basics are met.
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*SHRIMATI KIRRON KHER (CHANDIGARH) : Education is the most
important ingredient for the future of our great nation. We have a rich history and
culture of teaching and learning, a guru-Shishya Parampara that continues to this
day in various forms of art, and in our day to day lives-formally and informally.

As the famous Sloka goes : Guru Brahma, Guru Vishnu, Gurudevo Maheshwara!

The teacher-the guru- has been equated with God in India because we have
always realized the importance of a good teacher in our lives. I'm sure no one in
this August House will disagree with me when I say that a teacher is one of the

biggest influences in any human being's life.

Yet, today, in many of our Govt. schools — the teachers who are supposed
to guide young minds into a bright and liberated future are shying away from

doing their job.

The biggest chunk of Sarva Shiksha Abhiyan, as everyone is aware, is set
aside for teachers' salaries. Yet the absenteeism among teachers in Govt. schools
has never been higher. A World Bank report puts the number of teachers bunking
school on any given day at 25%. If that wasn't bad enough, the number of teachers

who are actually teaching on any given day is at 50%.

So, when we talk about improving learning levels — which is indeed a
massive challenge for India right now — how do we fix that when the most
important person in the process — the teacher — is not invested enough in the future
of achild? What do we need to do to ensure that teachers do their primary job

of teaching?

I believe that it is not enough to give good salaries as incentives to teachers:

we need to concentrate on training the teachers properly, we need to periodically

* Speech was laid on the Table.
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test their performance, and in the event they do not perform, we need to take
action to improve their performance. In some cases, it might mean more training.
In other cases — where the discipline and the motivation levels of the teacher are
the core problem — we need to send out a message that a Govt. job is not a holiday
from actually working, and take disciplinary action against these erring teachers.
We need to make better allocations for training our teachers, therefore, and to

monitor their performance.

Not just teacher performance, but monitoring the system as a whole needs
to be concentrated on. I had raised a question earlier on the number of private
schools being shut down under Section 18 of the Right to Education Act — I was
shocked to learn that the Govt. does not know how many such schools have been
shut down across India. While I understand that RTE is implemented by the State
Govts — I want to stress on the fact that education is on the concurrent list in the
constitution, and the Central Govt. has as much responsibility for the future of
India's children as the state Govts do. Why are we not asking the states to
constantly update the Centre on how many schools are shut down by them, and
getting a clear picture of the reason for the same? Is it because they were not
teaching the children properly, is it because they were indulged in some
wrongdoing, or is it because of some arbitrary reason like the land on which the

school was built was rented and not owned by them.

We keep talking about how our enrolment rates have increased — and that is
a good thing! But how do we account for children who are affected by these
schools shutting down? In Govt. schools, while enrolment is high, student

absenteeism is also high. What about the education of those children?

What we also need to do is concentrate on inclusive education for disabled

children. We need to ensure that our schools have the right infrastructure and the
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right teaching methodology and the right curriculum to ensure that the disabled are

not left behind.

I'm happy to see that the allocation for Madhyamik Shiksha has increased
in the current budget — it is a welcome move, and I think I say this on behalf of all
the members of this House. However, there seem to be delays in the spending of
these funds, and I request the Govt. to streamline that process so that, the way we
have done with primary education, we can get more and more children to enroll

and to stay in secondary school.

In Higher Education, I strongly believe that we need to focus on research
and innovation. There is not a single Indian University in the Top 200 list and that

is a baffling fact, considering our great intellectual history.

I want to bring your attention to access to higher education in India, which I

believe is the biggest challenge facing us today.

The Gross Enrolment Ratio in Higher Education in India today is less than
20%. Which means a large majority of our youth — who should be in colleges and
universities in India, are missing from these institutions of higher learning... So
today, while India has achieved great success in getting children into schools —
with our enrolment rates in the high nineties when it comes to primary education —
why is it that we are not able to convert those numbers when it comes to higher

education?

While considering the devolution pattern, the cut in Higher Education is not

large — I believe we need to do more to ensure that enrolment increases.

But while we address the problem of access, we must simultaneously
ensure that the quality of education we provide is top notch... Once again, |

reiterate — why are Indian Universities not in the Top 100 in the world?
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When we look at what University should do, what it should give to its
students and what it should expect from its students, we can perhaps think of three
basic kinds of Universities... The first are those that provide the foundation —
which give basic higher education to their student. The second are the institutions
that are focused on the job market — that produce graduates who are ready to enter
the professional world and succeed in their chosen careers and the third kind are
those that improve our knowledge base — the universities and institutions focused
on research and innovation, without which we cannot move forward as a society.

In India today, we see a lot of colleges and universities that focus on the so-
called “professional courses'. We have hundreds of engineering colleges that have
mushroomed across the country — but there is very little focus on holistic
education in many of these newer institutions and original research is something
that India needs to concentrate on, in every field — whether it is science and

technology, or liberal arts.

The pedagogy that we follow in our universities is too focussed on teaching
— which is important — but we must give our students and professors some

incentives to foray into the field of research...

I request the Govt. to take that into consideration in the Revised Estimates,
because there's a spending cut on institutes of innovation and research — including

the IITs and the Indian Institute of Science.
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*SHRI K. PARASURAMAN (THANJAVUR) : Under the able guidance of our
hon. Makkalin Muthalvar Puratchithalaivi Amma, I would like to express my
views on Demand for Grants with regard to Human Resource Development.

First of all, I would like to thank our Minister for Finance for having
allotted Rs.68,968 crore for education in the Budget 2015-16. Also, it is heartening
to know about the steps to be taken by the Government of India to start a High
School in each of 5 km distance. Definitely, this will help the rural students who
face lot of hardships in getting education. It is also mentioned in the Budget that
separate Commission will be launched to look after the problems of getting
education loans.

I humbly request our hon. Minister for Human Resource Development to
give more attention in this regard as many students are facing lot of hardships in
getting education loans and there will be many confusions regarding interest on
education loan as each bank has its own criteria in fixing the rate of interest or
cancellation of interest on education loans. This should be seriously looked into
by our hon. Minister for Human Resource Development.

I am proud to say that our Tamil Nadu stands first in the field of education.
Government of Tamil Nadu under the able guidance of hon. Makkalin Muthalvar
Puratchithalavi Amma has allotted one seventh of total budget of Tamil Nadu for
the cause of education. In Tamil Nadu A to Z is free for students from primary
school to college education. This is due to our hon. Makkalin Muthalvar
Puratchithalavi Amma's vision for the development of education and that is why,
the students from the state of Tamil Nadu are doing many laudable achievements.
Hence, I request our hon. Minister for Human Resource Development to allocate
more funds through UGC to Tamil Nadu Universities and colleges to achieve

many more achievements by our students.

* Speech was laid on the Table.
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Already I made a plea in the hon. House to start basic science courses in the
languages universities which are promoting cultural heritage research studies. For
a development of the country, both culture and science should go together. So, I
request our Minister for Human Resource Development to take immediate steps to
start basic science courses in Tamil University, which is in my constituency,
which would help many poor students from rural areas to know deeply about
science subjects.

I request our hon. Minister for Human Resource Development to take some
urgent steps for permanent building and adequate appointment of permanent staff
for Kendriya Vidayalaya at Airforce station, Thanjavur which is also in my
constituency. Also, I request that this Kendriya Vidayalaya is situated in Air
Force station which give many hardships to general public to reach the school as it
is meant mainly for the students of three services such as Airforce, Army and
Navy. So, it is essential to have another Kendriya Vidayalaya in my constituency
which comprises of six assembly constituency each having more than 18 lakhs of
people. It may be either in Pattukottai or Orathanadu and this help many rural
students and the Government employees who admit their students. With regard to
admissions in Kendriya Vidyalaya Schools, the people's representative, Member
of Parliament may give recommendation for admission only to six students and in
order to help of the poor students this should be increased to at least 10 to 15. And
I hope that this is the desire and demand Members of the Parliament.

Agriculture is our primary source of economy. Thanjavur is rice bowl of
Tamil Nadu. So, it is essential to start a Central Agricultural University, in
Thanjavur which will help the farmers of Cauvery Delta who are not only
cultivating paddy but also sugarcane, banana, coconut, oilseeds and grains etc., In
Thanjavur there is the Indian Institute of Crop Processing Technology which may

be upgraded as Central Agricultural University.



24.04.2015 123

It is sad to note that 65% of our youth are having less ability in skill
activities. So, it is essential to increase the skill development of your with
necessary steps and more allocated funds.

Again, it is the worrying factor to note that less number of students are
going for higher education and research in our country whereas in USA 53% of
students, 35% of students in China pursuing higher education. But in India only
13% students opt for higher education, this should be changed and more facilities
are to be given for higher education.

The Government and our hon. Prime Minister always speak about "Make in
India" concept. But in the field of education, our students are going to foreign
countries for research and higher education, because our educational institutions
are lacking behind in the infrastructure facilities for research. If the Government
is sincere and serious, then the situation is changed and the students are willing to
do research in our country itself. For this, our hon. Minister for Human Resource
Development should take immediate steps and allocate more funds for research
facilities.

In our days, the schools are providing place and time for sports or physical
education which helped the students for physical, mental health. But, today sports
facilities are not given to all students. Scoring high marks in the examination
become the aim of students because of the current situation in the society and
because of this students are suffering from mental stress and it will affect him
whole career and life. This should be stopped, by introducing and encouraging
sports and yoga from school education upto university education. For this, more
funds to be allocated.

Also, now a days education becomes memory based textual content only.
This theory based education must be changed to practical one. From 9th standard

itself, professional courses are to be introduced and encouraged.
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* SHRIMATI RITA TARAI (JAJPUR) : If we look at the budget, there has
been an increase in the amount allocated to higher education this year by nearly
22%. But it is disappointing that this is being done at the cost of a reduction in the
funds allocated to primary education. There has even been a marginal reduction in
the overall funds for HRD Ministry, since it has been proposed to set aside
Rs.69,074.76 crore for education in 2015-16, as against Rs.70,505 crore in the
revised estimate in 2014-15. It is vital that we increase the funding for this sector
if we expect to become a recognised country in the area of education.

There are several shortcomings in higher education. Technology firms
complain that graduate recruits are not up to scratch. Only 25% students with
technical degrees are considered employable, according to a report by
ASSOCHAM. An immense amount of money is spent by companies to train the
fresh graduates in order to make them employable. From the perspective of the
Government, this expenditure should be avoidable for companies and the
government should be made responsible for such trainings.

It is important to increase the quality of higher education in India so that we
attract more students from other countries to study, at the same time we should
ensure that Indian students don't have to go to other countries to get good higher
education. Why can't we have an equivalent of Harvard or Cambridge in India?
We have the teachers and the talent required to do it, all we need is political will to
push it through.

Six years ago, a Minister from the previous government launched a plan to
create 14 world class universities or "universities of innovation" which would be
"unencumbered by history or culture of the past" . But those efforts came to a
standstill almost immediately. It is for the previous government to explain what

happened to that program and for this government to answer whether they are

* Speech was laid on the Table.
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taking it forward or not. We desperately need such universities which allow, not
just promote, innovation in research.

Recently, there was a big protest which went largely unnoticed. It was a
protest by research students demanding an increase in their stipend. The
researchers had demanded a stipend hike for junior research fellows from
Rs.16,000 to Rs.25,000 and an increase from Rs.18,000 to Rs.28,000 for senior
research fellows. The government partially yielded after the protest reached its
peak. I thank the government for that. But I would also like to say that this
situation should not have arisen in the first place. Is this how we treat our young
researchers? When they want a fellowship hike, should they go on another
protests a few years from now? There needs to be an annual and timely hike,
instead of announcing hikes through notifications.

The Minister need to answer some uncomfortable questions about what she
is planning to do with regard to encouraging these students to stay on and continue
their research in India. After how they have been treated, I wouldn't be surprised

if they opt to study abroad.
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SHRIMATI V. SATHYABAMA (TIRUPPUR): I thank the Chair for giving me
an opportunity to participate in the discussion on the Demands for Grants
pertaining to the Ministry of Human Resource Development.

I feel the Indian children are not that unfortunate at the hands of this
Government because the HRD allocation has not been drastically cut this year. But
still, the usual cut that has been applied to all the Ministries has fallen upon HRD
too. As far as School Education and Literacy are concerned, the revised budget
estimates for the year 2014-15 were Rs. 43,000 crore, scaled down from Rs.
51,828 crore, which was initially allotted in the Budget in the same year. When
many other Ministries have faced huge budgetary cuts to the tune of 71 per cent
and even 91 per cent, the allocation for HRD has been kept at a level of Rs.
39,038.50 crore.

This has not seen any major shift from the previous way of funding for
Human Resource Development.

14.00 hrs

The Centre is very enthusiastic in bringing about introducing the new
Government’s avowed policy of promoting certain programmes of its own. I need
not mention about the promotion of Hindi and Yoga here. The Centre has enacted
legislations like the Right to Education Act, the Central Universities Act and even
several laws pertaining to professional education in the country. But still when the
States ask for funds related to enhancing the quality of skill building measures, the
Centre comes with a standard reply that education is a State Subject and the State
Governments must fend for themselves.

First and foremost, I would like to bring to your notice the failure on the
part of the Centre to provide funds for the Post-Matric Scholarship Scheme meant
for SC students to pursue higher education after their completing matric level
education. In Tamil Nadu, under the guidance of our dynamic leader, Makkalin
Mudalvar Manbumigu Amma, the enrolment of students from rural areas

especially girl students among them are on the increase. Our Government of Tamil
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Nadu comes out with several incentives to encourage students to continue with
higher education. Free laptops, free distribution of cycles for students especially in
rural areas, free distribution of text-books for under-privileged and children from
rural areas, free distribution of uniforms in certain identified areas have all helped
the younger generation to complete education up to a minimum level of Class XII.
Girl students are motivated further to get at least a degree as children from the
poor and deprived sections are even offered by our State Government ‘gold for
mangal sutra, the thali besides Rs.50,000 for sanctifying the marriage. Enough
care has been taken to extend this incentive to girls hailing from such poor
background even if they could not go for degree course.

That way, girls who have completed Class X and girls who have completed
Class XII are also given gold and cash by the Government based on a reduced slap
to a level of Rs. 25,000 along with half a sovereign of gold.

The percentage of allocation to education from the total Central Revenue
has to be increased drastically. Considering the fact that capabilities to acquire
skills are inherent in the Indian minds, our professional degree holders and skilled
workers are in great demand world over. I am afraid our Human Resource
Development Ministry has not woke up as yet to make the best use of this
capability in our younger generation. This is evident from the non-increase of fund
allocation for education sector. There is no denying of this fact.

The Fee Fixation Committees pertaining to professional education have
fixed a higher amount. Even this fee structure is on the increase due to various cost
escalation factors including periodical price rise of several materials and
commodities. Ignoring this aspect, the Centre has allocated more or less the same
amount for higher education. It was Rs.14,637.16 crore during 2014-15 and in
2015-16, 1t 1s fixed at Rs.15,034.97 crore. I would like to seek an assurance from
the Minister that it would not be reduced to a final level of Rs.13,445.65 crore

witnessed last year.
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When it comes to the Department of Women and Child Development, the
Centrally Sponsored Schemes have been more or less stopped overnight in this
year’s Union Budget. The State Governments have been put to a rude shock to
continue with the much needed scheme like the ICDS.

Through the Chair, I would like to draw the attention of the hon. HRD
Minister that ensuring health and providing nutrition to children below three years
is the first stage and children from three to 13 years is the second stage. This is
necessary to enhance the 1Q level and healthy growth of children. Instead of
strengthening and continuing with this thrust area programme, the Centre has
given up its responsibility towards the nurturing of the national assets called the
younger generation.

The flagship programmes for women and children both in the Ministry of
HRD and in the Ministry of Health and Family Welfare have been drastically
reduced this year both up to a level of -51 per cent. So is the case with the fall in
allocation for Sarva Shiksha Abhiyan and Support to Teacher Training which is -
20 per cent and -36 per cent respectively. When it comes to the scheme for setting
up 6000 model schools at the block level, the fall in allocation is 99.9 per cent.

When it comes to Mid-day Meal Scheme, our Tamil Nadu has a promising
history in successfully implementing it over the year. The scheme was
strengthened as a very popular scheme in all the schools all over the State when
our founder leader Puratchi Thalaivar Dr. MGR took it up as a mission. UN body
like UNICEF appreciated and observed this successfully implemented scheme to
be followed in certain other developing countries. Out leader Amma, in order to
pursue this mission with a vision, has given greater importance to this mid-day
meal scheme as nutritious noon-meal scheme. Our Government of Tamil Nadu
provides variety of cereals along with eggs to ensure that young children maintain
not only physical health but also a good brain growth. This is a real investment for

a bright future with a promising next generation. I am afraid the Union
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Government is losing sight of it. I urge upon you to follow the Tamil Nadu model
and implement it all over India.

At a time when there is progress of enrolment in elementary schools all
over the country, instead of giving a boost to elementary education as done in
Tamil Nadu, the Centre is taking its hands off from elementary education. Next to
literacy programmes, this sector needs to be strengthened. This is necessary to
groom skilled and unskilled labour for the envisioned Make in India programme
and also to create awareness for Swachh Bharat Programme. I hope the Union
Government will reconsider its financial withdrawals for education in the country
and will come out with a more vigorous coordinated measure.

Last but not least, I would like to lay stress on Research and Development
coordination between academic bodies and industry. More than the Ministry of
Science and Technology, the Ministry of HRD must also come forward to make
positive moves to give a pep to this need of the modern scientific era.

Urging upon the Union Government to invest more in shaping the minds of

the younger generation to shape a better future for India, I conclude. Thank you.
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PROF. SUGATA BOSE (JADAVPUR): Mr. Deputy-Speaker, Sir, I rise to take
part in the discussion on the Demands for Grants of the Human Resource
Development Ministry. Once upon a time it used to be called the Education
Ministry.

This Government, through the President’s Address at the beginning of this
Session, had declared that education was going to be the priority of priorities. But
from the allocations that we see in this budget it appears that education is the least
of the priorities of this Government. There have been savage cuts in the allocations
for both the Department for School Education and Literacy as well as the
Department of Higher Education.

The Standing Committee Report of the HRD Ministry, which was tabled in
Parliament yesterday, has shown that the plan allocation for School Education and
Literacy has been reduced by “a whopping 24.68 per cent.” The non-plan
allocation has also come down. So far as the Department of Higher Education is
concerned, the plan allocation has been reduced quite dramatically and there is a
marginal increase in the non-plan allocation. The Standing Committee Report
shows that overall there has been a decrease of Rs.799.74 crore in the budget of
the Department of Higher Education.

Now, I was wondering why this is happening. Why is the Government
acting against its declaratory promises? It seems to me that the Finance Minister
was punishing the Human Resource Development Ministry. I cannot understand
why the children and youth of our country are being punished for the poor
functioning of the Human Resource Development Ministry. 1 know that this
Government will say that some allocations have been cut because following the
recommendations of the 14™ Finance Commission, more funds have been
devolved to the States. But that does not justify the slashing of the Budget for
flagship schemes in the field of education, such as Sarva Shiksha Abhiyan, Mid-

day Meal Scheme etc. If you look at the per centage cuts in these sectors, the
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budget in Sarva Shiksha Abhiyan has been cut by more than 20 per cent and in the
Mid-day Meal, the cut is more than 30 per cent.

HON. DEPUTY SPEAKER: Let the Minister intervene as she wants to say
something.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): Hon. Deputy Speaker, Sir, I request the hon. Member to
not give an indication that this Government is at loggerheads within itself as was
in the case of the UPA. I would humbly request him to take back that statement or
the aspersion that has been cast that the Finance Ministry is punishing the Human
Resource Development Ministry. Let me say this here today as a part of the
Government that we are keeping our promises on education. If he has any part by
part observation, I would welcome that because in a democracyi, it is not necessary
to possibly agree on anything but we can mutually disagree respectfully.

PROF. SUGATA BOSE: Sir, I was not showing any disrespect and there is no
question of taking back what I have said. I have actually read the reports of the
Standing Committee very carefully. Do you know what the Standing Committee
has said? It has said that it has found that the Human Resource Development
Ministry was helpless. These are not my words. I am not casting any aspersion.
They seemed helpless in the face of the cuts imposed by the Finance Ministry. I
am going by what this Parliamentary Standing Committee has said about the
Demands for Grants of the Human Resource Development Ministry.

Unfortunately, I have to say that the catchphrase ‘cooperative federalism’ is
being reduced to a convenient pretext for the complete abdication of the
responsibility by the Centre in fulfilling its commitment in the social sector.

So far as school education and literacy is concerned, the flagship
programmes have been cut. I know that in past few years, we have had success in
terms of enrolment; our children are being enrolled but they are not being
educated. We have cause to worry about the quality of education because the

outcomes in terms of language and arithmetic skills are extremely poor once you
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reach the upper primary level and the drop-out level is also alarming from the
upper primary level onwards. Also, I should point out, again from the Standing
Committee’s report, that over 60 lakh children are out of school and this is
worrisome because the majority of these out-of-school children belong to the
disadvantaged communities like Scheduled Castes, Scheduled Tribes, Minorities,
Migrants and so on.

It is incumbent on this Government that instead of being defensive, it
should take this into account and addressee these major problems. The Human
Resource Development Ministry could be renamed the bricks and mortar Ministry
excepting that it has failed to build proper infrastructure as well.

If one looks at the sector of higher education, in the last two years there are
14 new IITs and IIMs that have been announced and yet we find that a foundation
stone has been laid for one IIT. Now, this is a completely wrong-headed policy to
go ahead and announce new institutions particularly IITs and IIMs in a formulaie
manner and as a result tarnishing the brand name image that the IITs and 1IMs
have. If you are going to establish new IITs and IIMs, you should have the
allocations to support them. We know that these IITs do not have permanent
buildings. Even if you look at the IISERs, they do not have permanent campuses.
That is hampering the research of the talented scientists who have come to the IITs
and IISERs.

Why do I want the Human Resource Development Ministry to focus on
human resources rather than buildings? If you look at the vacant faculty positions,
in Central institutions, Central universities and also State universities and
institutions, it is staggering. In Central universities alone, the number of vacant
positions i1s 6,107 out of 16,339 faculty positions. We have to really re-orient our
priorities. How are we going to fill up these faculty positions? Mr. Deputy-
Speaker, Sir, we have to be innovative. We must even be open to inviting qualified
foreign nationals to come and take up some of these positions. I am an Indian

citizen and Prof. Amartya Sen is an Indian citizen but we have no difficulty in
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holding professorship positions in a university in the United States of America. Do
you know what happens here? We can take Assistant Professors in contractual
posts up to a period of five years but the Home Ministry has a minimum threshold
in terms of salary so that if a State university or even an IISER appoints an
Assistant Professor who is a foreign national at the lowest grade which falls below
the minimum threshold, that person cannot be appointed. I would urge the HRD
Minister — and I do respect her greatly — who is present here to take up this matter
with the Home Ministry so that we do not suffer this kind of a shortage of faculty
due to lack of co-ordination between Ministries.

I would also like to point out that we have to re-think how we deal with the
balance between Central and State universities. Approximately 80 per cent of our
students who go to universities attend State universities; about 20 per cent attend
Central universities. If you look at the funding, particularly from the Central
Government source, 80 per cent goes to the Central universities and 20 per cent
goes to the State universities. If I give an example, from my own State, there is of
course, only one Central university, Viswa Bharati. It is facing all kinds of
problems in recent times. I would hope that without interfering the Government
would play an enabling role and a facilitating role towards solving some of the
problems so that the university established by none other than Rabindranath
Tagore is able to achieve the eminence that it deserves in our country and
worldwide.

HON. DEPUTY SPEAKER: Most of the State universities are funded by the State
Governments also but the Central universities have to depend only on the Centre.
Still you have suggested they have to give more funds to the State universities.
PROF. SUGATA BOSE: State universities are under the regulatory bodies of the
Centre including the UGC.

We have three universities in West Bengal with great potential: Presidency
University which has been rejuvenated in the last three years; Calcutta University;

and Jadavpur University. But we have a difficulty, Deputy-Speaker, Sir, because
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our State has such a big debt burden. Our dearness allowance at the State level is
not as high as the Central dearness allowance. So, the total remuneration of the
faculty who are probably better than those who are serving in Central universities
is much lower and the Centre should devise a formula so that we can provide some
incentives to outstanding researchers and faculties who happen to be in State
universities. The Centre has a regulatory role to play and we have to think in new
ways.

I am also rather sad to note that there is a lot of discussion and public
debate about how some of our premier scientific institutions and technological
institutes are being adversely affected from meddling and unwarranted
interference in appointments. I think the Ministry should be respectful to our
eminent scientists. We know that the Director of the IIT Delhi resigned. We
know that the Chairman of the Board of Governors of IIT Mumbai also refused to
take part in the appointment process of three new IIT Directors. Interviewing 36
candidates in six hours is no way to actually create fine new leadership for the new
IITs that are coming up. If we go on that route we will never be able to get any of
our higher educational institutions to break into the top 100 or even the top 200 of
the world’s universities and higher educational institutions. That should be our
ambition. That should be our goal. And, I would want the Government to be an
enabler and not interfere in the autonomous working of these institutions.

Also, we are very concerned to hear reports that the most competent
bureaucrats who know something about education have been fleeing from the
HRD Ministry. I would like to know the reasons why this is happening.

As a historian I am dismayed to find that the Indian Council of Historical
Research has been packed by ideologues rather than scholars. 1 would wish that
until a moment comes that we have genuine historians on the Committee of ICHR,
the Council deserves no funding from the Central Government, which of course

comes out of the taxes paid by the ordinary citizens of this country.
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So, I think we have a lot of work to do, Mr. Deputy Speaker, Sir, in the
field of education, in the field of human resource development in the proper sense
of that phrase, to make sure that what we talk about as our demographic dividend,
our huge youthful population, does not turn into a demographic disaster.

If one looks at the attitude of the current Government, we know that the
current Government is very friendly towards the corporates. We know that this
Government is hostile to the farmers... (Interruptions) Let me come to what I feel
is the attitude towards our children and youth and towards our students and
teachers. I think it is one of plain indifference and that attitude has to change. We
have to give top priority to our young population and we have to introduce a great
deal of respect for students and teachers.

Finally, I will have to say that our Prime Minister, borrowing from two
words used by the US President, had talked a great deal during his campaign about
change and hope. We are still waiting to see real qualitative change, particularly
in the field of education and human resource development. So far as hope is
concerned, I hope that this Government will not dash the hopes and aspirations of
our young generation in the way that they have dashed the hopes and aspirations
of poor people who live in the rural areas of our country.

So, I would urge this Government to change course. I would urge this
Government not to perpetuate an atmosphere of disenchantment and
disillusionment. Let us actually remember the true meaning of the word aspiration.
We have to allow our young generation to have high aspirations, not to be satisfied
with mediocrity. And, therefore, I would urge the HRD Ministry to battle with the
Finance Ministry, if necessary, to restore some of the cuts that have taken place.
Certainly the Mid Day Meal and the Sarva Shiksha Abiyan ought to be funded at
the same level at least that it was last year. We need to rethink our higher
education policy and it is only by doing so, by bringing about genuine change,
genuine innovation that we will be able to serve the young generation of Indians in

the way that they deserve. Thank you, Mr. Deputy-Speaker, Sir.
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"DR. J. JAYAVARDHAN (CHENNAI SOUTH): I would like to thank hon’ble
Makkal Mudhalvar Puratchi Thalaivi Amma for giving me this opportunity. I
would like to bring it to the notice of the Government regarding an important
issue highlighted in the memorandum submitted by our hon’ble Makkal
Mudhawar Puratchi Thaliviamma to hon’ble Prime Minister pertaining to the
Ministry of Human Resource Development namely (1) the total number of
admissions under the Right to Education Act in private schools for 2013-2014 is
49,864 and for 2014-2015 is even more higher, the reimbursement amount for
2013-2014 works out to Rs. 25.13 crore. The Government of India is requested to
release this sum of Rs. 25.13 crore at the earliest.

In 2010-2011, the Project Approval Board sanctioned 344 Infrastructure
works for Rashtriya Uadhyamik Shiksha Abhiyan at a cost of Rs. 499.20 crore.
The amount received by the State from Government of India was only Rs. 310.52
or even though the Centre had to put 75 per cent share of the Project which works
out to Rs. 374.40 crore. This Rs. 63.88 crore already incurred from the State
Government funds is yet to be received. In addition, an amount of Rs. 29.45 crore
is pending for the Model schools sanctioned in the year 2010-2011. For the year
2011-2012, the revised PAB approval is Rs. 675.05 crore and entire Central
Government share of Rs. 506.29 crore is yet to be released. Therefore, the
Government of India is requested to reimburse the total pending claims of Rs.
599.62 crore for the year 2010-2011 and 2011-12. Grants for post matric
scholarships for scheduled caste students for Rs. 1104.20 crore including 2013-14
arrears of Rs. 451.41 crore are yet to be released and may be released at the

earliest.

* Speech was laid on the Table.
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* SHRI SANKAR PRASAD DATTA (TRIPURA WEST) : I would like to
express my views on the Demand for Grants of the Ministry of Human Resource
Development.

It is a pride for the people of Tripura that it has achieved the first position in
literacy with 94.65% beating Kerala which is having a 93.91%. From the 12th
position in 2001 census and the 4th position in the 2011 census it could reach in
this first position in the year 2013.

In this respect I strongly demand that the State of Tripura should be
provided with national level institutions like IIT, 1IM, AIIMS, IISER (Indian
Institute of Science Education and Research) etc. in view of Tripura's prospect as
an Asian corridor.

The Government of India should take the initiative to introduce such
courses as would facilitate the job prospects of unemployed youth through
utilization of local natural resources like natural gas, rubber, jute, bamboo etc.

The activities of the Ministry of DoNER are to be strengthened to cater to
the needs of the north eastern states especially in respect of vocational education.

In this connection, I would like to place some hurdles which are being
faced by the only general central University in our state of Tripura.

TU Executive Council consists of 11 members including 5 nominees of the
hon. Visitor of which 2 are from amongst 31 members of the Court of the
University and the remaining 3 are from outside. The term of three outside
nominees on the EC expired in May, 2014 and the MHRD was informed of this
status in early May, 2014. While the names of two nominees of the hon. Visitor
from out of the Court members have just been received names of three outside
nominees are not yet received.

Although Tripura University was converted to a Central University in 2007,
the first College Development Council of Tripura University, to be set up by the

Government of India, has not been done as yet.

* Speech was laid on the Table.
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With the approval of the UGC, Tripura University introduced M.P. Ed.
Course in 2012-13 and two batches have been admitted in 2012-13 and 2013-14.
Tripura University failed to apply to National Council for Teacher Education in
time. Students are suffering. Appeal has been made by the Government of
Tripura to NCTE. Tripura University also made appeals to NCTE, Hon. President
of India and Minister for HRD but no result seen as yet.

Tripura University has 268 teaching posts sanctioned by the UGC till the
12th Plan of which 140 positions are filled in. Since the posts of Professor and
Associate Professor could not be filled in spite of repeated advertisements, the
Government of India should seriously think of devising some method so that the
students do not suffer. One positive step may be to sanction additional posts of
Assistant Professor.

Three years of 12th Five Year Plan is already over but fund flow is very
irregular particularly during the last one year in respect of fund for plan
expenditure.

I hope, sufficient fund will be given to the state of Tripura which is having

an excellent performance in the field of total literacy.
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SHRI TATHAGATA SATPATHY (DHENKANAL): Sir, how much time do I
have?

HON. DEPUTY SPEAKER: You have a maximum of 10 minutes. Education is
an examination and time limit is fixed. Therefore, you cannot exceed. Therefore,
you have to conclude in 10 minutes.

SHRI TATHAGATA SATPATHY: Thank you, Mr. Deputy Speaker, Sir, for
being so kind.

While taking part in the discussion on the Demands for Grants under the
control of the Ministry of Human Resource Development, we heard learned
professors. I thought I could tell that there is a clash of interest because he is a
Professor and he is speaking on education. So, there are very many vested
interests that come into play.

PROF. SUGATA BOSE: There are no vested interests here.
SHRI TATHAGATA SATPATHY: I know and I understand. I am praising you.

Sir, you have been in this House for so long. The Governments come and
go but you have stayed on for a long time. You must have noticed that even in the
last two Governments as also during Vajpayeeji’s time when you were a Minister
that everybody was talking about IITs and IIMs. We want them in our States. We
want them in Bhubaneswar. We want them in Chennai. We want them in
Tiruchirappalli. Everywhere there were demands for higher education.

At the same time, if we go to any builder from Mumbai to Bhubaneswar or
from Srinagar to Trincomalee, he will tell you that unless the foundation of the
building is strong, it is not going to stand. You build an Empire State building on
a weak foundation, what will happen is that the building will come collapsing
down on all of us, that means on society, on system, on democracy and on this
very august House.

We have completely ignored primary elementary level education. I am for

one not at all interested in advocating higher education because people who go in
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for higher education are already considered rich people who can afford higher
education. They can go and study wherever they like. It is the child who is the
hardest to reach and who matters. 1 would like to quote a gentleman who has
worked wonders in this country but we would not have ever heard of him also had
he not been given a Nobel Laureate by some white people living in Europe. His
name is Kailash Satyarthi. What does Mr. Satyarthi say? He says:

“Education is under threat because donor Governments have failed

our children time and again. Is it not a pity that in today’s

knowledge driven world, less than four per cent of global aid goes

for education? I was one of the founding members of the high level

group on education in UNESCO in 2001. I underlined again and

again that until we address the issues of hardest to reach children, we

cannot achieve the rest of the Millennium Development and

Education for All Goals.”

Today, what do we see? We see images of parents trying to scale up two
floors and three floors also. It has happened not only in Patna, Bihar but it has
also happened in Odisha and all across the country. Parents are scaling up the
walls to pass on cheat slips - some people call them cheat slips — so that the kids
can pass. The desire is somehow to pass. We see over and over again in many
States how Question Papers are being leaked.

Education has become a multi-billion, Indian rupee has been banned, dollar
business in India all over. What we see is a complete lack of road map, a complete
lack of vision as to how we want to address this problem. We only talk about India
being a very youthful country and by 2020 or by 2025 we will have 65 per cent of
people who will be below the age of 35. That kind of a situation is not exclusive to
India. If you go to Vietnam, if you go to Malaysia, if you go to African country,
everywhere the youth is very visible. It is not something very exclusive to us. We
are just happening to have a huge population. That could be a major drawback for

us because the whole hoard of young boys and girls completely uneducated and

unaware and completely conscious will become a social problem, not a social
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asset. Owing to this refusal to understand, consecutive Governments have not tried
to address the problem with any policy guidelines.

Sir, if you see, this country has Excise Officers on a Central Service, you
have the Income Tax Officers on the Central Services, you have the IAS officers,
the IPS officers. All these are in the Central Services. You have a whole hoard of
these people which are in the Central Services. But somehow our Founding
Fathers never thought it fit that teachers could also probably be part of a Civil
Service where a certain level of training and re-training would keep them up to the
mark of at least the national standards, if not international standards. We would
need teachers to be trained in effective ways where they can encourage curiosity
and not just rote learning. What is happening in our schools today? Whether it is
the ICSE Board or the CBSE Board, it is just a question of whether you want to be
an officer or a job seeker, or in other words you want to be a servant. In that case
you get into this system where you are forced to learn and remember things. Once
you give an examination and if you manage to pass, then that is the end of
education for our children. That is primarily because we are not training teachers
per se on how to impart such a feeling to students so that they feel encouraged in
posing questions, in challenging everything — not challenging the law or this
Narendra Damodardas Modi Government — challenging nature, challenging
society, challenging set beliefs and wanting to discover life for themselves. We are
completely doing away that kind of a thing.

A few Members of this House, not many from the Treasury Benches ...
(Interruptions) 1 am impartial and therefore I am in a more elevated position than
them, apart from that everything is alright. I accept your point.

SHRI ARJUN RAM MEGHWAL (BIKANER): His name is Tathagata and
Tathagata is always impartial.
SHRI MALLIKARJUN KHARGE (GULBARGA): Tathagata is always blessed

with closed eyes... (Interruptions)
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SHRI TATHAGATA SATPATHY: Tathasthu. 1 would like to say that against
this kind of an education system that we are seeing in India where we are making
our children learn by rote, learn, remember and then once you give the
examination and pass and then you can forget that, we have a system which is
already in vogue. The hon. Minister is a young person and has a vision and she has
the tenacity to fight for her cause, not that there is any injustice towards her, we
agree with her. But she has the ability and can probably project a different image
to this whole system. She can study the Finnish school system which is a very
interesting case study. This system gives the children the freedom to study what
they want and in a way they want to learn. That country, Finland, is changing the
way it teaches students. Finnish schools will be placing less emphasis on
individual subjects like Maths, History and Geography and will instead focus on
broader and more interdisciplinary topics. The goal, according to Finnish
educational leaders, is to provide students with necessary skills for a more
technological global society. Their hon. Prime Minister has been emphasising very
much that they need to change the way that people see this country and how
people in this country behave. So, this is a system which is already in place and it
does not require much imagination to go and study how they are doing it. We are
just ending up by giving money for Sarva Shiksha Abhiyan where all that you do
is to build school rooms, build boundary walls, courtyards. But you are not
actually investing in the HR part of the Ministry. You are only investing in
infrastructure. I understand that there is a craze for infrastructure. But by building
these infrastructure, you are not really giving anything substantive to the children.

I would like to refer to UNESCO’s Education for all (EFA) Report
released by the HRD Minister on 9™ April. It mentions:

“There is a strong preference of parents for their children to go to
private schools to learn in English for better job and life
opportunities. It also notes the disparity across States in the learning
outcome. This finding is supported by the National Achievement
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Survey of Grade 3 students released by the Ministry of HRD in
2014.”

Another problem that we have is this. In my State also, we have had an
instance of a young lady called Etishree. She faced many troubles and she lost her
life because of them. The swelling number of contract teachers and teacher
absenteeism has been something to which nobody is paying attention to. Contract
teachers are - no offence to any group - generally undertrained and they do not
have any ability to teach as they are not trained.

I would like to quote here:

“Contract teachers have poorer working conditions, job security and
salaries than permanent teachers. They are more likely than civil
servant teachers (permanent) to have either no training or less than
one month training.”

In this sort of a situation, I would like to again quote from UNESCO
Report.

“In 2013-14, 47 per cent teachers in Jharkhand were on temporary
contracts compared to less than two per cent in Karnataka. The rate
of teacher absenteeism in primary education exceeded 20 per cent
during 2004-11. There has been substantial expansion of low cost
private schools in developing countries including India with little
evidence that private schools offer innovative ways to improve
quality.”

So, private schools do not necessarily mean that kids coming out of those schools
are better.

Sir, before you ring the bell and ask me to wind up - you know how
disciplined I am - I would like to mention one thing.

On the concepts of Hindi and Sanskrit that the Minister is so passionate
about, I appreciate that it is an Indo-Germanic language. It is an Aryan language
and many of us who are not Aryans are not bothered so much about Sanskrit. We

would prefer that, first of all, you let our children choose the language they want
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to learn. Do not dump any language on them. I do not believe that there is any
Rashtra Bhasha. Hindi is not my language and neither is it your language.

You know that the first language based riots in India for which many
people had to sacrifice their lives started in the Dravadian Empire of Tamil Nadu
before it was named as Tamil Nadu.

It was an eye opener for the rest of the country because we realised the
importance of our mother tongue. Now, what is happening is that there is no
investment going in to improve the quality of education of different Indian
regional languages. There is no investment going in to improve on the quality of
tools, such as books and other aids to education, which are complementary to
regional languages. Therefore, we are very surreptitiously trying to kill regional
languages in such a manner that there is no further investment. State Governments
whatever little they are able to give, they give it. But Centrally we are not
encouraging regional languages.

I would be very happy if the Central School quota is deleted. It is a big
head ache. There are 362 applicants applying to me this year, where as I have only
six quota. Then they bring their tiny children. They tell me, “You do not like me.
What has this child done to you? Why do you hate the child? Please put the child
in the Central School.” So, I would request that this quota should go. I abhor this
Central School quota.

Secondly, I would say that the Minister must concentrate on finding sources

to fund regional languages. ... (Interruptions)
it 3T T AEATA: 31T D1 TPl H Tl DI dal dTed & AT WeH BT dTad 87
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That is my opinion. I am speaking for myself.

I would also request that special emphasis must be placed so that children
upto class VII are made to learn at their own pace the subjects they like and their
mother tongue must be made attractive to them. The Central Government must not

invest money in creating infrastructure, not buildings, roads and class rooms, but
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by bringing out books which have no religious tilt or involvement. No religion is
greater or inferior to any other religion. It is all the same sham.

I would suggest that there has to be investment on regional languages
starting with Tamil, which is an international language — you have such a
wonderful Conference there — with Oriya, Bengali, Assamese, Marathi, Gujarati —
because everything is now a Gujarat model -- ... (Interruptions) Kannada, Telugu,
Malayalam -- so that tools are improved. We can actually improve education at
the elementary and primary level. ... (Interruptions)

it et TRIAUT Aq1ed (WAR): 39 Y o7 dol DI fofdh o dsl & w0 H 18] W@ qad ¢l Bl

q ®lg foId ofvds a1 8t @nfey|

SHRI TATHAGATA SATPATHY: The link language has to be English. Link
language cannot be any Indian language. English is no more a foreign language.
India has an edge today in the world because we know English. You cannot go to
North-East and speak in some Indian languages. You cannot go to Odisha or
Tamil Nadu and speak in some north Indian language. English can be accepted.
That is why China, whom we keep on referring to in this country, starting from
GST to every other subject, is compelling its youngsters to learn English in a
massive way. Today they are saying that the number of Chinese students learning
English is greater than the population of the United Kingdom.

I would wind up by saying that there has to be more investment in Indian
languages. Steps have to be taken that within a period of two years we produce
books and materials whereby children can be taught their mother tongue in a much
better way and do not allow any one north Indian language to kill and stifle all
other languages. Please pay attention to the elementary and primary school

education. Thank you.
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HON. DEPUTY-SPEAKER: Regarding the Central School admission quota, some
Members want it to be increased and some Members want it to be abolished. |
want to make some observations. In the same way, in regard to the MPLAD Fund,
the same problem is coming up. You want to increase it. Sometimes, you say that
if the Government is not increasing it, it has to abolish it. We cannot abolish
certain things. Why we are giving a certain quota is to give something to the
deprived people to help them because many people will come demanding it. Even
in regard to railway tickets, we are having the reservation system. Some quota is
there. This quota cannot be abolished. Do you say that also should be abolished?
... (Interruptions)

HON. DEPUTY-SPEAKER: These are emerging things. [ am telling it. It is your
view. All the hon. Members cannot accept it because they want certain things.
Certain privileges cannot be taken away. If you want more, that is a different issue.

It is all right.
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* SHRI NISHIKANT DUBEY (GODDA) : Free and compulsory education to all
children up to the age of fourteen years is the constitutional commitment in India.
At the time of adoption of the Constitution in 1950, the aim was to achieve the
goal of Universalization of Elementary Education (UEE) within the next ten years
i.e. by 1960. Keeping in view the educational facilities available in the country at
that time, the goal was far too ambitious to achieve within a short span of ten years.
Hence, the target date was shifted a number of times. Till 1960, all efforts were
focussed on provision of schooling facilities. It was only after the near realization
of the goal of access that other components of UEE, such as universal enrolment
and retention, started receiving attention of planners and policy makers. It is the
quality of education, which is at present in the focus in all programs relating to
elementary education in general and primary education in particular.

Significant efforts have been made in the last ten months to universalize
elementary education. Since 1950, impressive progress has been made in every
sphere of elementary education. In 1950-51, there were about 210 thousand
primary and 14 thousand upper primary schools. Their numbers are now
increased to 627 thousand and 190 thousand respectively as in the year 1998-99;
thus showing an average annual growth of 2.30 and 5.58 per cent per annum. As
many as 83 per cent of the total 1,061 thousand habitations have access to primary
schooling facilities within 1 km and 76 per cent habitations to upper primary
schooling facilities within a distance of 3 km. About 94 and 85 per cent of the
total rural population is accessed to primary and upper primary schools/sections.
The ratio of primary to upper primary schools over time has improved which is at
present 3.3. More than 84 per cent of the total 570 thousand primary schools in
1993-94 had school buildings. The number of single-teacher primary schools has

also considerably declined.

* Speech was laid on the Table.
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Enrollment in the 6-14 age group continues to be very high, with
more than 96% of children enrolled in school.

The proportion of out of school girls in the 11 to 14 age group has
declined since last year.

Overall, enrollment numbers remain very high. Over 96% of all
children in the age group 6 to 14 years are enrolled in school. This
is the fifth consecutive year that enrollment levels have been 96% or
more.

At the All India level, the proportion of girls in the age group 11 to
14 who are not enrolled in school dropped from 6% in 2012 to 5.5%
in 2013. The greatest progress is visible in Uttar Pradesh, where this
percentage dropped from 11.5% in 2012 to 9.4% in 2013.

The proportion of schools with a total enrollment of 60 students or
less has increased steadily since 2010, from 27.3% in 2010 to 33.1%
in 2013. This means that almost a third of all government primary
schools in India are "small schools".

Since 2014 there has been a significant increase in the proportion of
schools with a useable toilet, from 47.2% in 2010 to 62.6% in 2013.
In 2010, 31.2 % of all schools visited did not have a separate toilet
for girls. This number has declined to 19.3% in 2013. The
percentage of useable toilets for girls has also increased from 32.9%
in 2010 to 53.3% in 2013.

Over the last ten months, there has been a steady increase in the
provision of libraries in schools that have been visited. The All
India figure for schools with no library provision dropped from

37.4% in 2010 to 22.9% in 2013.
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e Nationally, mid day meal was observed being served on the day of
the visit in 87.2% of schools. This year, in 14 states, mid day meals
were seen in more than 90% of schools visited.

e Compliance with most measurable Right to Education (RTE) norms
continues to grow. The proportion of schools that comply with RTE
pupil teacher ratio (PTR) norms has increased every year, from
38.9% in 2010 to 45.3% in 2013. The proportions of schools with an
office/store, a playground, and a boundary wall have increased
slightly over 2012 levels.

e However, in some states the proportion of out of school girls age 11
to 14 rose for the second year in a row, from 8.9% in 2011 to 11.2%
in 2012 to 12.1% in 2013.

e Teacher attendance in both primary and upper primary schools
shows no change over the 2012 level of 85%. But student
attendance shows a slight decline, especially in upper primary

schools from 73.1% in 2012 to 71.8% in 2013.

In summary, there has been remarkable progress in increasing access to pre
school and elementary education in rural areas, particularly over the past ten years
or so. Of course, several problems such as irregular attendance of children and
teachers, low levels of time on task and gaps in provision still persist and the issue
of how to ensure a quality education for all is paramount . But these challenges
are being addressed and there are positive signs that the emphasis in major
government programs such as SSA is shifting from universal enrolment to
universal retention and quality. In tandem with this, there is also increasing
attention being given to the governance of schools with the formation and
functioning of VECs and more transparent processes for managing school
resources. The next most pressing challenge is to increase access in rural areas to

secondary education, particularly for girls, SC, ST and minorities as well as
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improve access in rural areas to to technical and vocational education and skills.
At this level of the education system, the private sector is growing rapidly and
playing the major role of service provider. But in both elementary and secondary
education better services will only come about with greater expansion of
infrastructure, both within and around schools. This will require, in part, larger
allocations to education, but probably not more than the already stated goal of 6
per cent of GDP, but these increases will need to be accompanied by appropriate
reforms and strategies. It will also require the continuation of strong central
support for policy, strategy, technical assistance, and monitoring and evaluation
combined with increased decentralization within government, stronger public
private partnerships, and improved accountability relationships between the
service providers, policy makers and consumers.

Education infrastructure broadly includes teachers, teachers' guides to the
curriculum and syllabus, non-consumable learning materials (such as curriculum
materials for students, textbooks, visual aids, and equipment), consumable
learning materials (such as chalk, paper, pencils, exercise books), school
buildings, including water facilities, latrines and school furniture.

A highly qualified, experienced and competent teacher could probably be
an effective educator with fewer resources than an untrained, poorly educated and
inexperienced teacher.

To be effective teachers must be competent and knowledgeable about the
subjects that they teach. But they must also love learning and be able to pass on
skills and knowledge to their students. In countless assessments of furniture, in
India, is not provided to primary schools as a matter of policy and it seems to have
wide acceptance among teachers, students and parents. However, in many
developing countries furniture is used and is often badly designed, badly made
and maintained, and of the wrong size. Good furniture will assist the learning
process but poor furniture and especially, the wrong size furniture can actually be

a barrier to learning education systems in developed and developing countries
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conclusive evidence has been established that shows the critical role of the teacher
in ensuring positive learning outcomes for students.

The present state of higher education of the neglected Santhal Pargana
region/Jharkhand, 1is pathetic, Sathal Pargana is a schedule 5 area and
constitutionally it is the responsibility of the central government to take care of
the education needs of poor and neglected people of this region.

I may mention here that the important document of 12th Five Year Plan
(chapter 11) specifies the criteria of social equity, backwardness, border and
remote areas for acceleration of growth in all sectors including education Santhal
Pargana fulfills all these criteria unfortunately.

Also as you are aware that Jharkhand is a poor state in terms of finances
and out of 600 districts, Godda (my parliamentary constituency) is one of the last
on the index of education.

I may also add that the latest national accreditation bill, how will a rural
university like Sidhok anho without proper upgradation to central university
compete with Central Universities like Delhi and Mumbai?

As the guardian of the nation, you have to undertake several crucial steps to
expand and develop the educational structure of the state. However, the
continuing neglect of the state with the respect to the setting up of a Central
University schools.  Jharkhand has little access to quality educational
infrastrcuture.

You know well that the large part of state are afflicated by Naxalism. The
spread of Naxalism is an indication of the sense of desperation and alienation that
is sweeping over of large sections of Jharkhand's Santhal Pargana region, which
have been not only systematically marginalized but cruelly exploited and
dispossessed.

The state is known as a vast reservoir of natural resources in terms of
forests as well as minerals. It contributes to the nation's development and is one of

the top exporters of raw materials.
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Santhal Pargana districts Deoghar, Godda, Jamtara, Pakur, Sahibganj and
Dumka count amongst the socially, educationally and economically backward
districts of the country. A look at the statistics of health, literacy, education,
income, etc., gives an appalling picture of the poor state of the people.

Jharkhand is a rich state of poor people. It possesses 40% of India's
mineral resources but the access to resources has made little difference to the lives
of ordinary people. Poverty and ignorance are still causes foe low literacy rates,
poor school attendance and large-scale drop outs.

I, therefore, seek your personal attention to need to set up a Central tribal
University in the state/upgradation of present Sidhokanho Murmu University
(Dumka) and make proposal for KG to PG colleges and new IIT, IIM, LAW
University, Model college, skill centers, model schools in blocks in the Santhal
Pargana region.

I am hopeful that you would consider my request.
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HON. DEPUTY-SPEAKER : Now, Shri P.K. Biju to speak.

SHRI P.K. BIJU (ALATHUR):  Hon. Deputy-Speaker, Sir, I am very much
happy to take part in the discussion on the Demands for Grants pertaining to the
Ministry of Human Resource Development. Education is a tool to develop a
society; to develop a man. I would like to quote what Dr. Radhakrishnan has said:

“The main function of a University is not to grant degrees and
diplomas, but to develop the University spirit and advance learning.
The former is impossible without corporate life, the latter without
honours and post-graduate.

But, nowadays, education is going to be a big business in our country.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Is it going to be? It is already
there.

SHRI P.K. BIJU: Sir, we have placed so many Bills in our Parliament, sent them
to the Standing Committee. The Standing Committees made their comments and
placed the Reports on the Table of this august House. But I would like to ask the
Minister what happened to those Bills which we have passed in our Parliament to
curtail the marketing methodology and to safeguard our institutions. What is the
present status of those Bills which we have presented in our Parliament? Those
Bills are: The Foreign Educational Institutions (Regulation of Entry and
Operation) Bill, 2010; the Educational Tribunal Bill, 2010; the Prohibition of
Unfair Practices in Technical and Medical Educational Institutions and
Universities Bill, 2010, and so on.

Now, I would like to go through the Budget allotment of this year. Coming
to the Budgetary allocation for School Education, the Plan fund is Rs.39,038.50
crore. There is a reduction of 24.68 per cent. The Non-Plan fund is Rs.3181 crore.
Again, there is a reduction of 3.23 per cent. In the case of Higher Education also,
the Government has reduced a sum of Rs.799.40 crore comparing the previous
year. We have projected so many ambitious projects. Without money, how can we

strengthen the educational sector in our country? The projected estimate is
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Rs.85,237 crore in 2013-14 for the improvement of school education. But, as we
know, the allotment is very meagre. Also, the allotted amount is not spent. [ was a
Member of the MHRD Committee for five years. Every year, we have seen that at
the end of the financial year we could see a lump sum of unspent balance in all the
Departments. I would like to know from the hon. Minister as to what steps need to
be taken to utilise the allocated funds in education sector.

We have passed in this august House the Right to Education Bill in 2009.
Now, we have the Right to Education. In regard to the implementation of the Right
to Education, the former HRD Minister, Shri Kapil Sibal had pointed out that a
minimum of Rs.1.74 lakh crore is required every year. How can it be possible to
implement the Right to Education in a proper manner in our country?

The enrolment ratio for students, at the primary level, is 118.9 per cent; at
the upper primary level, it is 86.5 per cent. The net enrolment ratio was 19.98 per
cent in primary level; and at the upper primary level, it is 64.7 per cent. But the
rate of dropout is still persisting in the school education. In the case of Standard 1*
to Sth, in Meghalaya, it is 58.4 per cent; in the case of Standards 1% to 8th, it1s 70
per cent. In Bihar, it was 35.7 per cent and in the case of Standards 1% to 8™ it is
58.3 per cent. I am not stating the details of all the States.

It 1s evident that the dropout rates are alarming — it is between 50 and 70
per cent in North Eastern States. We have pointed out from the MHRD Report but
still we are not rectifying the dropout problem in the North Eastern States. When it
comes to the SCs and the STs population in the North Eastern Region, as we know,
it is sizeable. Hence, I urge upon the hon. Minister to look into this matter. This
matter of dropout needs correction; there is a need to curtail the dropout ratio in
the North Eastern State, particularly in the SCs and STs population of our country.

Enrolment of SCs and STs has improved a little bit, that is 20.09 per cent
and 9.86 per cent respectively but the dropout rate is 43.30 per cent and 55 per

cent respectively. We have laid a special focus on Special Focus Districts (SFD) to
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check out and to main the situation. We have taken a sizeable SCs and STs
population districts for pilot projects. But what is the status of those SFDs?

The second major flagship programme is Sarva Shiksha Abhiyan. In that,
we are thinking to increase the access of primary institutions and upper primary
institutions; strengthening infrastructure, student-teacher ratio is to be increased.
The ratio at present in RTE is 27:1. At present, it has to be 48:1. We have to
increase the student-teacher ratio in RTE level at the school level. We are
planning to construct 6,97,511 additional classrooms. What is the present status of
that? We have decided to increase the number of classrooms and toilets in our
schools so as to improve the enrolment of students.

Sir, some hon. Members have already pointed out that the Government has
reduced the budget allocation for the Mid-Day Meal Scheme. This scheme is not
only meant to increase the attendance of students in schools but it is also aimed at
preventing classroom hunger and also to act as a supplement for nutrition among
our school children. But the budget allocation to this scheme has been reduced
drastically. I would like to urge upon the Minister to look into this.

In 2008, we have announced setting up of eight additional IITs and IIMs in
our country. Some of them have already started functioning and in 2014 we have
announced opening of some more institutions. But we have to seriously look at the
condition of these IITs and IIMs. Even after the passing out of two or three
batches, they still do not have permanent buildings.

Sir, another important issue is that in most of our higher educational
institutions, we do not have enough staff and many faculty positions in our
colleges and universities are vacant. About 34 per cent staff vacancies still exists
in our schools. Hence I would like to urge upon the Minister to look into this and
take appropriate measures to increase the strength of teaching staff and also take
measures to immediately fill up the existing vacancies.

With these words, I conclude. Thank you.
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DR. RAVINDRA BABU (AMALAPURAM): Hon. Deputy Speaker, Sir, it is a
coincidence that whenever I speak in the House, hon. Deputy Speaker is always in
the Chair.

HON. DEPUTY SPEAKER: Today at 3.30 p.m. we have to take up Private
Members’ Business. Some Members wanted to speak in this debate and that is
why I am requesting you to speak briefly.

DR. RAVINDRA BABU: Sir, my wife asked me one question. Why are you so
unfortunate to get only hon. Deputy Speaker in the Chair and he does not allow
you to speak for more than two or three minutes? Sir, today please show me
relaxation and give me one or two minutes more at least to satisfy my family
members and to satisfy the people of my constituency.

HON. DEPUTY SPEAKER: All right.

DR. RAVINDRA BABU : Sir, in the history of education in post-Independent
India, two unfortunate events have taken place. One is privatization of education
and another privatization of medical education and health. Due to these two events,
the country has been clearly divided into rich people and poor people. There are
certain schools in our country where students go in air-conditioned buses, study in
air-conditioned classrooms, have five star hotel food and come back home again in
air-conditioned buses. They do not realize what rural India is, what real India is
and what poverty is. There are students in villages studying in municipal and
Panchayat schools where there are no tables, no chairs and no teachers and they
are facing the fate as determined by God.

But most fortunately in India, in spite of this lopsided policy and in spite of
the rich-poor divide, Government-run educational institutions like IITs, IIMs and
AIIMS are producing great luminaries every year. The type of competition our
[ITs, [IMs and AIIMS have is unparalleled and unprecedented. I congratulate the
Ministry of Human Resource Development for this and urge upon them to

maintain that kind of autonomy and the type of merit these great institutions have.
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In the vast ocean of private educational institutions in India, their autonomy, merit
and identity are unsurpassed.

15.00 hrs

For example, for studying in the private schools and colleges, a person does not
have money also. He would either sell goods or sell his movable properties like
car and scooter. Some people sell their properties to buy a seat in an engineering
college, a medical college and they pursue higher studies. Those people why are
unlikely to get admission to Government colleges, they always go through this
route. Ultimately what happens, it becomes an investment. After graduating from
these institutions, they heavily indulge in major social evils like dowry. When
such a person becomes an engineer or a doctor, his demand for dowry increases by
leaps and bounds. This social evil should be curbed. I do not know what is the
plan of the HRD Ministry, whether HRD Ministry is aware of this social evil
spreading in the higher educational institutions. It is spreading specially in civil
services also. When they qualify for TAS, IPS, IRS and various other services,
their demand for dowry increases to unbelievable figures.

HON. DEPUTY SPEAKER: That is more in your State; I think so.

DR. RAVINDRA BABU: There are people who demand hundreds of crores of
rupees to buy a bridegroom from the IAS circle. I urge upon the HRD Ministry to
please have a link with the DoPT. Please try to curb this social evil, this arrogance,
this thinking that they are an elite class. Though they have a social responsibility,
they never exhibit these qualities. Rather they behave like British East India
people. Civil Services are such services, even now it is very difficult to walk into
a Secretary’s room, an Additional Secretary’s room, an Under Secretary’s room
because he or she is never told about giving respect to the Parliamentarians. It is
very easy to walk into a Minister’s room than walking into a Secretary’s room. It
is because, there is no accountability. They think they are there for 35 years and
MPs and MLAs have to be there for only five or six years. We have to go back;

naturally we have to be very humble.
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HON. DEPUTY SPEAKER: You come to the education.

DR. RAVINDRA BABU: Sir, my point is that HRD Ministry has an immense role
in mid-term appraisal of the Civil Services. Not only Civil Services, even the
doctors, engineers, IIT Professors, [IM Professors are totally unethical to the
extent of not giving any respect to the democratically elected people. The HRD
Ministry should also inculcate this type of behaviour among these high-paid
professionals.

Another thing is this. After the invention of penicillin, the incidence of
sexually transmitted diseases has increased because of the confidence. In the same
way, after the introduction of higher education system, the social evils have
increased. For example, untouchability increased, caste discrimination increased,
dowry system increased. All these things are increasing correspondingly with the
higher education system. I urge upon the HRD Ministry, please have a curriculum
on the moral values as a part of higher education especially in IITs, IIMs and in
Civil Services also. In Lal Bahadur Academy, in Police Academy, in NADT, in
all such institutions there should be such a system that if any educated person
going into the Civil Services either demands a dowry or indulges in any arrogant
behaviour, he should be immediately punished and taken to task.

HON. DEPUTY SPEAKER: Already, law is there. Do not particularly attribute it
to only Civil Service.

DR. RAVINDRA BABU : HRD means human resource development. Human
resources have to be addressed. It should not be confined only to education. I
thank the Minister for making MPs as Chairpersons for implementing the Sarv
Shiksha Abhiyan and Rashtriya Madhyamik Sarv Shiksha Abhiyan and Mid Day
Meals. I appreciate it and thank her. But I also urge upon the Minister, as you are
increasing MPLAD fund from Rs. 5 crore to Rs. 25 crore, please increase seats
from 10 to 25. It will go a long way. We always highly regard you. Among so

many Ministries, we always would like to come to the HRD Ministry.
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Lastly, Andhra Pradesh being the residuary state after bifurcation, thank
you very much for allotting us IITs and IIMs. The speed at which you are
implementing it is also highly appreciable. But I want that the speed be increased
further so that it can be implemented and admissions can be started this year.

Thank you very much, Sir. Jai Hind.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you very
much. I thank the Chair before getting into this lighter discussion. I thought I
could share with the august House where hon. Minister is present. All of us know
the importance of education. It is a like a magic key where disparity is so much.
Poor is the poorest who cannot be compared on the earth and the rich is the richest.
Except with education, India can never be made socially equal. Therefore, if at all
any importance has to be given for any particular thing in India, it is education. It
is extremely a serious business and cannot be attempted with half-hearted ideas.

The present system is mostly memory oriented. It gives less importance to
the creativity and independent thinking. Therefore, to inculcate the creativity in
the minds of the people, the HRD should evolve a system where ultimately the
creativity and independent thinking is given to the child. What is now lacking in
the system is the political will. T am not pointing out to the present politics. It is
there right from the beginning. If adequate importance is given to education,
things would have been far improved. So, the political will is lacking.
Accountability on the part of the educational functionaries is also lacking now.
We do not have a longer perspective. Every time, we think for one year rather
than thinking for the next 20 to 25 years. If these things are taken into
consideration and if education system is improved, the country will automatically
improve.

We are still talking of enrolment, literacy and all that. Those days have
gone now. We have to get into the next step of the quality education. Let us not
still harp on these things like enrolment, literacy etc. Fifty percent of the drop-
outs take place before the child reaches the tenth class. Therefore, the very idea of
talking about the literacy, the very idea of talking about this enrolment is
meaningless. Drop-out aspect is an extremely important issue which needs to be
considered. There are a number of cases where fifth standard children cannot read

even the second standard books. The Government of India unfortunately has
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wound up as many as twelve central schemes of which one is extremely important
where hon. Minister should fight and get back. That is the scrapping of 6,000
model schools at block level. That is extremely important. We should get it back.
What exactly is required is the model schools and modernized schools at the block
level which is extremely important.

On the infrastructure issue, many hon. Member have spoken. I am not
talking about the infrastructure at the higher level of development. I am talking
about the infrastructure at the school level like drinking water, school buildings,
toilets, libraries etc. Thirty-five per cent of the schools do not have proper
libraries. Computer access has to be created because India is fast growing as far as
IT is concerned. If you are able to provide computer access even to the small kids,
it will go a long way. Unfortunately, thirty per cent of school teachers are under-
graduates. They do not have proper training. Many unprofessional teachers are
there. That aspect has to be considered. There is a disconnect in elementary
school, secondary school and the vocational training. They are all independent. If
you can have an integrated approach with the elementary schools, secondary
schools and the vocational, which we call tertiary, it would be extremely useful.
Generally, we follow the trickle-down theory. Unfortunately, in education, it does
not happen. A majority of the people are going abroad for pursuing higher studies.
Since we are neglecting secondary school and vocational education, perhaps, what
we have to consider is the trickle up theory rather than the trickle down theory.
Please strengthen the broader pyramid in the education system.

It is good that a lot of IITs and IIMs are coming up. We are extremely
thankful to the hon. Minister. Recently, the hon. Minister has laid the foundation
for one IIT. But one point here is that a majority of the students from the IITs and
I[IMs are going abroad. After having such a good education at the cost of the
society, they are going abroad. I do not say that they should not be permitted. They
should be permitted to go but the cost of education that was incurred on them, by

way of fees or by way of an alumni payment or by way of something, should come
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back to the country. That is extremely important because as much as 30 per cent of
the students are going abroad.

Secondly, by opening up more IITs and [IMs, one important thing that we
are forgetting is that the challenge of the GATE is coming down. The aspirants are
coming down year after year. It is like familiarity breeds contempt. So, the more
number of IITs, the more its importance is coming down. Therefore, the
Government may go in a little phased manner of opening up of the great
institutions of IITs and [IMs.

Regarding skill development, we must thank the present Government. The
hon. Prime Minister himself is stressing on that. He has created a Ministry
exclusively for skill development. We really thank the hon. Prime Minister on
behalf of the House for focussing on skill development. But the link, connection
has to be done right from the beginning, between elementary schools, skill
development and tertiary level. So, that connection is extremely important. It is
because practically what I want to convey to the hon. Minister here is that we have
one small difficulty. A lot of SEZs are coming up. A lot of industries are coming
all over the country. Unfortunately, the rural people, who are highly educated, are
remaining unemployed for the simple reason that the information about
employment is not going to them. These people, after having education, thanks to
the system, are not able to go for proper jobs. The Government system is
providing free education and all that. So they are becoming engineers, graduates
and management students. They are not able to go for proper jobs to the cities for
the simple reason that they do not have adequate economic cushion to go in search
of jobs. Therefore, what I request is that in rural areas, some allowance may be
given for them to find a proper job. Till they get a job, these unemployed youths in
the villages should be considered for some allowance. In all the companies, which
are coming at the village level and all that, adequate representation should be

given to the local people.
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I have been telling that the focus should be on rural areas. Along with rural
areas, the economically weaker sections should also be considered so that the gap
between the rich and the poor should not increase further and there will be no
different economic strata. I do not think after Independence of 70 years, the gap
between the rich and the poor, as far as the social aspect is concerned, has bridged
in any way.

Coming to the investment part of it, unfortunately the GDP that we are now
spending is only 3.2 per cent as against the required GDP of six per cent. We need
to have six per cent of the GDP for the public expenditure on education. Some
small countries like for example, Mexico, and all that, are able to spend 2900
dollars, which 1s 10 times more.

At the same time, I would like to appreciate some of the schemes of the
Government like Nai Manzil, Kaushal, Atal Innovation Mission, SETU, Student
Financial Aid Authority and all that. Some of them are really interesting. I must
appreciate that also.

With regard to the budget, there is one small point. We all have tremendous
confidence in the young Minister. We have been supporting her all along. But she
should take up the cuts in the allocation to these schemes so that further cuts
should not take place. Unfortunately, I am sorry to point out that there is a drastic
cut in the allocation for school education. Similarly, regarding Swachh Bharat
which we have been talking about, there is a 50 per cent cut. There is a cut in the
allocation to the ICDS. Allocation to the Mid-Day Meal Scheme has been cut.
Allocation to NREGA has also been cut. So, it is very unfortunate that we should
fight out. All along people have been telling the hon. Minister to take up the cause.
It is not because of herself but it is because of school education which requires
more importance.

Last but not least, I would urge that priority to woman and girl child should

be given.
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HON. DEPUTY SPEAKER: Please conclude.

SHRI VARAPRASAD RAO VELAGAPALLI: Sir, I finish with one last
suggestion, which is in respect of foreign universities. Since the world is becoming
a global village, we should take into consideration the advanced technology being

used in some foreign universities. Thank you, Sir.
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"‘DR. MAMTAZ SANGHAMITA (BARDHMAN DURGAPUR): Education is an
important pillar of uplifting of any society, specially education of child and youth
is important for productive economy and social life. Primary school enrollment
have increased in this decade but most often it is in paper. Sometimes for getting
Government aids, many times enrollment may be true but many pupil are coming
for mid day meal only and there are dropouts due to socio-economic condition.
There is dearth of teacher and in many places proper teaching is not done.
Government should look into the matter seriously and introduce proper monitoring
system.

This year, budget have been drastically cut due to lack of fund. It is a
shameful thing when Modi Government’s slogan is ‘Pade Bharat Bade Bharat’.
If fund is a problem instead of giving free education up to 14 years to all students
it can be offered to economically deprived pupils and in subsidized rate to female
students.

In the name of nutritious wholesome food in Mid Day Meal Scheme,
teachers and other staff are more busy to maintain the system, supervising cooking,
whereas part of food and other materials go somewhere else. They get less time to
teach and look after children. Instead of cooked meal etc. can be supplied with
egg, Banana, bread and similar food of good nutritional value. The per capita
expense on mid day meal must be increased.

In SSA school, education is given up to class eight, usually many pupil
drop out after that level. If Government can introduce skill development courses
in different vocational training according to local demands and continue with
mathematics, regional language and workable English teaching and give a special
certificate in this respect that may be helpful for their future life. Regular
evaluation system for teachers may be useful to improve teaching level.

So far as general degree colleges are concerned, it has almost at the verge

of going down and down. Teacher student ratio usually not fit for proper teaching.

* Speech was laid on the Table.
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Enrollment are beyond capacity. Dearth of teachers leads to duplication,
triplication of teachers in different colleges. Standard teaching is almost
impossible for various reasons. UGC should have more fund for distribution for

development of infrastructures, teaching facilities and residential facilities.
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SHRIMATI SUPRIYA SULE (BARAMATI): I stand on behalf of my party for
Demands for Grants of HRD Ministry. A lot has been said about the cuts and the
Minister did make an intervention. So, I hope in her reply, she will explain at
length how she is going to manage the economics of this Department.

Being a woman, it is always good because we know how to manage our
money. With less money, we have done a lot. As a woman is at the helm of affairs,
I am very hopeful that she will find solutions for most of our financial situations,
which earlier Members have already brought up. I would not take the time of the
House regarding that but there are a few very short points that I will have to ask
her to make some interventions on.

A number of colleagues have talked about the quality of education.
Education is one topic and I do not think it as UPA verses NDA. There is a topic
like malnutrition across board. Whichever party is in power, we all agree that
education has to be the top priority of any Government of any State. It is the
aspiration of today. Every parent today wants their children to have quality
education and, I think, it is the right which our Constitution has also given to them.

The biggest problem which I feel even as a parent sometimes is the exams.
Most children today do not give exams and are pushed ahead all the way till 8"
Standard. There is a lot of debate about this in society because every time in my
constituency when I go to any school and ask them whether we should take exams
or not, most parents and children say that they want exams because the new
assessment policy is not helping the cause. That is why children go up to the 8"
Standards and after that most children fail, especially in English and Mathematics.
So, what really is the view of the Ministry in this respect and how are we going
take this forward because exams could be one way of assessing and making sure
that our children are doing a good job?

We have started an intervention in our district where the Collector has
made a lot of efforts. He has taken the Mathematics as universal reading — at one

time in one day in all the schools, which has given us an idea of where really the
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intervention is required? Sir, you will be surprised, even I was very much
surprised that most advanced blocks have done badly and blocks which were away
from highways have done much better in our school education system, especially
the Jila Parishad schools. So, what is the plan for quality education?

Fortunately, the State where I come from, education has been the priority of
any Government, whoever has been in power. We have given a lot of good
schooling and things like cycles to encourage girls. We have made a lot of
interventions. But what we really lack is that we have not been able to manage to
incentivize and motivate the teacher who goes into the class. You have given Sixth
Pay Commission to teachers; we have given good infrastructure; there are books
and nobody can say that there is no infrastructure available. But that is not really
easy. Only giving them more training is not going to help because every resource
person in every training programme is not necessarily highly qualified. In a
magnitude of the kind of resource persons that we, I am sure, what we need is very
hard to find in every village from Kashmir to Kanyakumari. This is something that
we really need to innovate in Sarva Shiksha Abhiyan by motivating teachers to
give us better results. So, whether exam is a solution or not is something for which
she will have to put through all the experts in education and find out the answer.

Many Members have said about IITs, which is also a concern to us because
we know what the numbers are. But I would like to make one more intervention to
her because her Government is constantly talking about more quality or equal
quality education for girls, since the drop out rate of girls is much higher. The
Government of Maharashtra has started a scheme for free education for girls,
which many States are doing. But can we expand this?

The Kasturba Gandhi Balika Vidyalaya Scheme was launched five years
ago. It is one of the nicest ways of including girls from adivasis. But the problem
of that scheme is — what would happen after the 8" Standard? We bring in girls
from Zila Parishad’s schools from the 5" Standard and after the 8" Standard, they

are absolutely left on their own. There are some private schools which teach them.
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But there is no access to higher school education to the girls from Kasturba
Gandhi Vidyalayas. I urge the hon. Minister to expand the Kasturba Gandhi Balika
Vidyalaya Scheme all the way up to 12" standard because it is very unfair to these
girls as they come from adivasi areas. We bring them into modern India and then
in the 8" Standard say that nothing more can be done. So, if you could urge that
to the 12" standard and add a skill development quotient, which most of the
schools are doing privately, it will really be a great service and an opportunity for
all these girls.

PROF. SUGATA BOSE: Since she has raised a very important point about the
Kasturba Gandhi Balika Vidyalayas named after the sahadharmini of the Father of
our Nation, I really want to highlight for the hon. Minister what the all-party
Standing Committee has said. The overall enrolment percentage of the minorities
and the BPL girls in KGBVs is abysmally low. Further, even in Muslim-
concentration districts, the enrolment percentage of Muslim girls is very low. I
think, this is a problem which needs to be addressed at the level of the schools.
SHRIMATI SUPRIYA SULE: Sir, another thing is early childhood education.
What happens is that all the anganwadis are taking care of 0-3 years old children
which only talks about health and nutrition. Nobody is talking about education.
Then, from 3-6 years, the child is completely at a loose end because RTE only
covers children from 6-14 years. So, from 3-6 years, there is a very nice
intervention. One of our corporations, Navi Mumbai Corporation, in Maharashtra
has done a very nice thing. They pay for the cost of three. If you could kindly ask
corporations which have enough money to get this three to six, even if your
Government does not have funding, it would be a very good thing. But a lot of
corporations do have this opening. If they could add some value to this — because
three to six years of age is very critical — it would be better. If we could take
eventually RTE from zero to fourteen or fourteen to sixteen to eighteen, I think,

that really should be our ambitious plan to make this whole thing really work.
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Another thing the RTE, unfortunately, has done is that in the Right to
Education Act, you have stopped all schools from migrating children. We had two
proposals in Maharashtra which were working. One was for all these sugarcane
labourers, all these people who are migrants and travel from one district to another
for cutting sugarcane. The others are the people who are involved in the work of
brick-making or work in quarries. None of these children get an opportunity.
Nobody is driving them in a school bus to go to the local Zila Parishad schools.
Because of RTE, a lot of these kinds of schools, which had different
methodologies to make inclusive education, are no more there, unfortunately.
Could the Minister kindly intervene at this level and see what can we do? There is
data which she would validate, if it is true. [ have got it from the net and in various
articles that are two crore children, who are migrant children, who are out of our
education system. At one time, we are very proud. These are all NGOs’ numbers.
That is why, I said that you will be able to throw more light on it. But they say that
these are the migrant children. So, if they are enrolled in one school and they are
really not going to schools, then there is really a gap here. So, I would definitely
seek her help in allowing specially these schools, which we have done for different
methodologies, to keep more flexibility.

Shri Tathagata Satpathy rightly said in his speech that our children are into
rote learning. We are not looking at different methodologies of learning. So,
having either exams or looking at other ways of doing it would help. We all talk
about autonomy. I think, Shri Bose talked about autonomy of colleges. I think,
autonomy is not about universities and people; the autonomy should be to the
child. Let the child have the autonomy of his education, especially in higher
education. If that has more flexibility, this entire skill mission programme, which
they are talking about, and if we can connect it with autonomy of these children in
education, like foreign countries do, I am sure that it will be a great service to the

nation.
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Sir, for some reason, I would definitely like to highlight another
programme which this Government has talked about — Digital Classroom. We
have a very successful one even in Maharashtra, but it is only in pockets. It is very
hard to get infrastructure. With no power available, it is a very ambitious
programme which looks wonderful on paper, but it is very difficult to implement it.
How are they going to look at these digital classrooms? There is constant
innovation with technology going on. Technology has to be used for different
methodologies in education, but we really need to look at the autonomy point of
students. So, I would urge upon the hon. Minister to study all these various
success stories and see how we can have a realistic view.

Like most of my colleagues say, unfortunately this Department has gone
through a little bit of stormy weather. So, I think, let us all clear the air because it
is not about the personal agenda. Education is a very serious subject; it is not about
making a political score. If there are some good success stories, we will be glad to
help the Minister to look for solutions, to build a good nation and an educated
nation.

I still remember Shri Pranab Mukherjee saying on the floor of the House
that we have a very robust and energetic youth in this country. If at all, he is not
challenged properly, taught properly and educated, it will be a sitting time bomb.
So, I would urge upon the hon. Minister to think of all these solutions and we will
be more than happy to help her as long as we know that the common agenda is to
build a strong nation, which is above caste, creed, language and religion.

I would like to mention one last point regarding the aspirations of English.
Whether we like it or not, today, even a helper in all our homes wants to send his
child to a school where he learns English. It is because they feel that it gives you
much better opportunity. We are very proud of our own mother tongues. I would
like to ask the hon. Minister to make one more intervention. Most of our ICDS
programmes are only in the local language. I would like to give you an example of

Pune, which I represent. In Pune, there are Hindi schools, Gujarati schools, Urdu
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schools and so on. In ICDS, when we do it, most of these children -- who do not
understand the mother tongue -- have very great difficulty learning Marathi.
Suppose, a Urdu-speaking family or a Gujarati kid comes into Marathi-speaking
area, then they are completely lost in that Anganwadi. Is there a possibility to try
out something different like this where we could get various languages included?
Perhaps, corporations could start it because we in Pune are trying to do it. If you
could give us more flexibility in running this, then it will be much appreciated.

Thank you very much, Sir.
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KUMARI SUSHMITA DEV (SILCHAR): Thank you, Deputy-Speaker, Sir. I take
your permission to speak from here.

I would like to start by saying that for the last several days in this Budget
Session we have all debated the agrarian crisis, and the consensus that arose in this
Parliament is that agriculture is one of the backbones of this nation. I do not think
that any one of us present here in this august House can deny the fact that
education is equally the backbone of this nation.

The Right to Education Act was enacted by the UPA Government, but
education still remains a challenge. Despite that landmark legislation, the
Government of India and the various State Governments have to work towards
making education a right and a ground reality. The Kothari Commission in 1966
had emphasized the fact that they wish to see 6 per cent of the national income of
this country should be invested in education. It does not matter how many years
which Party has ruled this country, but there is no doubt that today India has one
of the lowest adult literacy rate and general literacy rate even amongst the BRICS
nation.

Given the recommendations of Kothari Commission and given the fact that
this nation agrees that education is the backbone of this country, the present
Government, I am sad to say, has deprived the Human Resource Ministry of
allocations. Figures have been presented before this House and I would not like to
take too much of the time reiterating that, but the Demands for Grants by the
Department of School Education and Literary under HRD is some Rs. 69,794.50
crore. | know that there is a marginal increase, but I would request the Finance
Ministry to give it a better increment so that we can see improvement in this sector.

Unfortunately, I have heard wvarious Ministers of this Government
repeatedly mentioning about the North-Eastern States. But I am sad to see that the
Demands for Grants of the North-Eastern Regions has declined to Rs. 3,925.20
crore in 2015-2016 Budget Estimate as opposed to Rs. 4,351 crore in 2014-2015.



24.04.2015 183

I am happy to see that the Department of Higher Education Demands for
Grants has gone up, but should it be at the cost of school education and universal
literacy that this nation believes in? Does it not reflect the Government’s
negligence towards education in the rural and remote areas? In the case of Central
Assistance to State Plans, all nine schemes related to education have seen a decline.
Mid-Day Meal scheme and Sarva Shiksha Abhiyan have seen a decline of Rs.
9,566.31 crore from the 2014-2015 Budget Estimate.

I would like to ask the hon. Minister that my understanding of the Mid-Day
Meal schemes was to incentivize children to get into the main streameducation.
Are we, today, encouraging greater dropout rates in the education system by
reducing the allocation of Mid-Day Meal? Today, the RMSA has seen a decline of
29 per cent, and 48 per cent lower allocation in the Rashtriya Uchchatar Shiksha
Abhiyan (RUSA). Allocation for the Technical Education has been reduced by 2
per cent, this is my understanding.

Today, we do not mind that the UPA’s Teacher Education Scheme has been
rehashed and renamed as the Madan Mohan Malviya Teachers Training
Programme and Rs. 500 crore has been allocated by this Government. But may [
take the liberty to point out that the UPA Government in 2012-2013 had released
Rs. 395 crore to the States and Union Territories for the programme. In  addition,
proposals aggregated to an investment of Rs.692 crore. ... (Interruptions)

HON. DEPUTY SPEAKER: It is now 3.30 p.m. We have to take the Private
Members’ Business. If you can finish it in one or two minutes, you can take,
otherwise if you want to continue, you can continue on Monday.

KUMARI SUSHMITA DEV: I will finish it in two to three minutes.

HON. DEPUTY SPEAKER: All right, you take two, three minutes.

KUMARI SUSHMITA DEV: I thank you Deputy Speaker, Sir.

As I was preparing for this speech, and as many of my learned colleagues
pointed out in the House that several Central Universities do not have Vice

Chancellors. Those posts are lying vacant. I would request her to look into this
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matter. [ would like to say something with a lot of emotions and a personal request.
Today, an average school fee for a special child in Vasant Valley School or the
Goenka School is beyond the reach of an average man. Can this Government make
a special effort to make schools or sections in Government schools for special
children? It is a huge challenge in this country. Earlier this provision was there.
Let it go to smaller towns; let it go to remote areas so that those children do not get
deprived there.

I remember in the first Session when she stood up to answer a question, I
was one of the first women Parliamentarians who, across party lines, supported
you as a Minister. But today when I started my search on the HRD Ministry, I was
sad to see that it almost looked like a charge-sheet against her. That has been
repeatedly coming in the media whether it is about the retirement of the NCERT
Chairman; whether it is about the Director of the IIT, Delhi; whether it is about the
FYUP; whether it is about the autonomy of the UGC, autonomy of the Central
Universities or whether it is about the MoUs for foreign collaboration being
referred to the Home Affairs Ministry. Today I do not say it as a criticism. But
politics is about perception.

Yesterday I got a call from my constituency that a new Registrar is going to
be appointed in Assam University, Silchar. The first thing that the Press reported
is that he is the Assam State President of the ABVP. That may not be the reason
why the Assam University, Silchar has done it. But sitting here, she may not be
aware, but these accusations are following her. So, it is my humble request and I
do not say it to put her down. Today, she has helped my Kendriya Vidyalaya in
Hailakandi District, which is a remote area. Despite the fact that they owe money
to the Kendriya Vidyalaya Sangathan, she has allowed the admission process to
continue. # 3fUe! IRI% HR &l gl [ thank the Minister that today despite the fact
that a Kendriya Vidyalaya in a remote area could not pay its dues to the Ministry,
she decided to continue the admission of young children in the Kendriya

Vidyalaya. I express my faith in her. I want her to tell this nation that there is no
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saffornization. It is not good enough to go on a prime time talk show. She has to
say it on the floor of this Parliament that she takes this responsibility that the
education system will not be a victim of saffornization. I thank you hon. Deputy

Speaker.
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el Fe &1 wWR Y @ W fUws 8, dAfed da f[AEnedl & awadr gardt g P
Tpell ofdel R e Bl el WR FHIhR AT Sl Hehdl 8, Fe ! HAT 81|

et ot ST & AT I Y B SR FAIERAT U W R el 21 gefy
HUT & oIy HERAT & AT 3Tehi 3 BRI Al B 8, olfb I8 gl fdwarq & A1
HET S wahar & fp famr Ren & ol <9, 5w @ aRaRr @ weifa dwa 78 81 frem & faen
Aa U F T, FiP e & [War gd A¥pid & FEir § qege 2Rl iR Aa
DI I YO B JoI1 3§ 28 gl gl e & ufd Fs a1 157 ARBRI Bl HARR Uh
areel wifa g Bl R Riem 99 gov 8 ab |

IRA & e & N Féus a@t § WReR &1 98 e fSar 7ar o 5 a8 14 a9
dH P AN gedi b folg qud el <7 B Faveq 26 SHaY, 1960 b Hl| IfE 59 dRIE
& AT 50 qY i P a1G W A8 I TS B IR T, A IS g9 B 9 o

3T ANl WRBR 7 e & &3 d 3 BifddRl Hed IoR 2| fI—TeR Wpall Bl
Td TR W & & g1 A gEeEE ot | e e w SR R gl gl |
AT A B T o, Afdhd W Sarer aiferaiell gN di9 # € T Bred us @ 9, g9ferg
TN WRBR MAfrddr & a1 a4t el 3 smEmsi & fag o 9 ke T & S
BT H o 21 3R WRBR 7 IS FERN-9E YgIsl’ AN Bl YRR Bl 2

e & rfpR fAda®d # Bt ft ©F B el T8l BRI BT Yae= 2l S8 Hel 8 A
U DIs dIS TG T8 B | 39 WA & Feld WD [l H UG DI gleld iR farsdt
Tl O & &l whem T8 B & BRU BET B Ues H W HH 8 e 2l ds I H
334l & T AU YD Dbl Sb A Ug 78l Webdl ¢l (< [qemerdi § el 7 b Bl A W
T faR & @) savgaan g

Riem A WEfRT IR o AT 39 IBR 2- (1) Yd TAfND A b PHET 12 qb Dbl
RieT #1 g W9 ARBR SN | Wpall ¥ WA [erep, Wad, warerd, A, Wel Bl Har,
TARTRITCAl, qRaIehTerd, fueror ardll, Wol |rvdl, IUaRvl, BEEN, BEgREl e @ gl
TR & oIy IRAR ST FA1E ST BRIY; (2) AT Ao & e Rietadt &1 =
TR QORI DI & MY 9 Do falg 7 w1 arel Rierhl R HREE I g (3) e @
HIETH AIGHTST B, el iR Aasiies Sitaq # Sf¥Sll &1 govd & [Ha1 IMY; (4) Tpal B
TdY RIFR W SRl gR1 iR S9rierl 9 fear 9ig; (5) wfaasl &1 TTefradre g
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SEI ATerd WA foham g, Ao eifein wRemsli w urdd @, wioremefell & grr faenfia
Pl Bicd & god A= YR B I e, ufden W AR & qAie 37adR SUere DRI
S, 1 (6) Rem Bl WA, fHearded, WU, [ARNUl, IgERE], QAN Ud HdeTeiel
T b oy e uglha ok arererl @ siavad geard fhy SU| &l &1 die A fhar
STg | fpardt vd diaRed e @1 Ieadx IW SAeT AAEIRG, S Ud DIed YGH, Siad
o1 T S| gedi b WiaR e, qdeh, favelvoreth 3R MU S B b
e ®Y| =i & SR gul A= bR B Il g eFamell Bl JgdMd) S9b [Jhr b
HH e &1 21 e 3 IS W T, WG, el WORel &R R aRfRfh
BNl e &1 wfeRes faceft ywral vd diveriie smrEl W goh fhar S| |fdee & dedl &
TS ST ANTRS TAT U S SAH HI 01 &1 S e | 2
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"SHRI T.G. VENKATESH BABU (CHENNAI NORTH): I would like to express
my views on the Demands for Grants for the Ministry of Human Resource
Development for the year 2015-16.

The Ministry of Human Resource Development comprises two
Departments viz. the Department of School Education and Literacy and the
Department of Higher Education.

The Budget Estimates for the Department of School Education and Literacy
stands at Rs. 42,219.50 crores out of which Rs. 39,038.50 crores for Plan outlay
and Rs. 3,181.00 crores for Non-Plan outlay. The total Budget Estimates for this
Department has been reduced from Rs. 55,115.10 crores for the fiscal year 2014-
15 to the present Rs. 42,219.50 crores. The Government intends upgrading over
80,000 secondary schools and add or upgrade 75,000 junior/middle to the senior
secondary level to ensure that there is a senior secondary school within 5 km
reach of each child. Considering the necessity of achieving universal school
education and continuing the many ongoing schemes under this Department, the
Budget allocation for the year 2015-16 should have been increased from the
previous fiscal. We hope necessary steps would be taken in this direction.

It would be also prudent if the outlay for this Department is hiked to meet
the such school education related issues including mid-day meals. The example of
the State of Tamil Nadu in providing mid-day meal to the school children with
balanced nutrition and also providing the students free of cost with all necessary
things like bicycles, books, mathematical instruments, atlas, uniform, bags, shoes
etc. to all school going children and even laptop computers to higher secondary,
ITI, Polytechnic and College students should be supported by Central Government
for replication universally.

The Budget Estimates for the Department of Higher Education stands at Rs.
26,855.26 crores out of which Rs. 15,855.26 croes for Plan outlay and Rs.
11,000.00 crores for Non-Plan outlay. The total Budget Estimates for this

* Speech was laid on the Table.
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Department has been reduced from Rs. 27,656.00 crores for the fiscal year 2014-
15 to the present Rs. 26,855.26 crores.

There are proposals for setting up of a new IIT in Karnataka and
upgradation of Indian School of Mines, Dhanbad into full-fledged IIT, setting up
of Institutes of Science and Education Research in Nagaland and Odisha, a Centre
for Film Production, Animation and Gaming in Arunachal Pradesh and
Apprenticeship Training Institute for Women in Haryana and Uttarakhand setting
up All India Institutes of Medical Sciences (AIIMS) in Jammu and Kashmir,
Punjab, Tamil Nadu, Himachal Pradesh and Assam.

While welcoming the announcement of setting up of new Institutes and
upgradation of one present Institute, we will be happy if setting up of a All India
Institutes of Medical Sciences (AIIMS) in Tamil Nadu is honoured in this year
itself.

In all, put together, the school education and literacy department and higher
education department have got a total of approximately Rs. 69,074 crores. The
revised estimate for 2014-15 was approximately Rs. 70,505 crores. In brief, the
total slash in the education sector as compared to the revised allocation in 2014-15
fiscal is 2.02%. The cut is, however, about 16.54% if compared with actual outlay
the 2014-15 fiscal.

The reduction in the outlay for both the school education and literacy
department and higher education department will not help in achieving the
objectives of providing a better school education and higher education.

I would urge the Government to rethink on the present allocation and
substantially enhance it to such levels which will help in serving the important

sector.
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* SHRI P.R. SUNDARAM (NAMAKKAL): I would like to make suggestions
on behalf of my party All India Anna Dravida Munnetra Kzhagam on the demands
of grants for the Ministry of Human Resource Development for the year 2015-16.
Education is the key for a development of not only for an individual but also for a
society having potentially to remove people from various kinds of clutches like
poverty, ignorance, etc. As such, you will appreciate that giving importance for the
education is major responsibility of the government. Particularly, for women
education of the protector to lead a successful life and I thank the government for
having given more importance for the girls education and higher education.

Hon. Minister during his budget speech ensured in this House that there is a
secondary school within five km reach of each child and assured upgradation of
80,000 secondary schools and upgrade 75000 middle to the senior secondary level.
While upgrading the senior secondary schools, the government should also include
some of flagship schemes being implemented in the state of Tamil Nadu by the
guidance of our dynamic leader Dr. Puratchi Thalivi Amma especially laptop have
been provided to the senior secondary schools to increase their reading power and
exposure to the advanced study. Such kind of schemes should be supported by the
government to cover more students every year.

Particularly, the budget allocation of Rs.26855 crore to the department of
higher education, plan for setting up of major central instiute in every state is a
welcome move. But, | am disappointed on the reduction of 9.79% decrease for
the department of school education comparing to the year 2014-15 and the
government has announced only Rs.42,219.5 crore for the current year.

School education is the main base for the higher education and majority of
schools in the country do not have adequate infrastructure. Even though, the
government is implementing Serva Siksha Abhiyan with the aim of
universalization of elementary education in a time bound manner, if failed to

develop basic infrastructure of elementary education. Particularly, still the rural
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schools are witnessing shortage of adequate teachers and the pupil teacher ratio is
very low.

As far as the state of Tamil Nadu is concerned, I would like to inform this
august house that above 25000 teaching posts have been filled during the last four
years under the golden leadership of our hon. Puratchi Thalivi Amma. I assure
you that the Central is aware about the appointment of those teachers which have
been achieved by the Government of Tamil Nadu through proper examination
procedure so as to achieve better pupil teacher ratio in the state. Thus, the basic
objective of Right of Education Act has been implemented in the state.

Therefore, I would like to urge the government to allocate special fund for
development of school infrastructure and also provide special grant to the state of
Tamil Nadu as it is the only state which appointed a major number of teachers in
primary and middle level schools across the state.

In conclusion, I raise my concern here that there is a drastic cuts in the
current budget outlay some important schemes like mid-day meal scheme and
Sarva Shiksha Abiyan. Further, I recognise that the government has been giving
limited importance for SSA scheme by reducing the allocation to Rs. 22000 crore
from Rs.27,758 for the year 2014-15. We are all aware that the SSA scheme was
initiated by the Central government mainly to develop infrastructure in rural
schools. But, I do not know, how can the need of rural schools would be fulfilled
by this amount.

Therefore, I once again urge the government to increase the allocation for

SSA Scheme and increase the central share for this scheme.
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* SHRI PREM DAS RAI (SIKKIM) : I support the demands for grants of the
Human Resource Ministry, my party the Sikkim Democratic Front Party, led by
the hon. Chief Minister, Pawan Chamlingji supports the NDA Government.

The President Pranab Mukherjee mentioned education as a "priority of
priorities" for the government in his address at the start of the budget session. The
Finance Minister in his speech also assured that the government will continue its
actions to reform the education sector.

In the last one year, the Ministry of HRD has announced over 20 schemes
for the education sector. The setting up of student Financial Aid Authority to
administer and monitor scholarship as well educational loan schemes, through
Pradhan Mantri Vidya Lakshmi Karyakram will enable poor and middle class
students to pursue higher education. The "Ishan Uday" and "Ishan Vikas "
schemes are a welcome announcement, and need to be expanded, bearing in mind
the large share of youth with lack of access to quality education and academic and
industrial exposure in the NER.

Furthermore, the steps taken by the government to sensitize students on
NER's culture, history and traditions will help in breaking stereotypes and
promoting greater understanding of NER.

In addition to the large number of schemes, the government has announced
its intention to frame a New Education Policy, India's first in 29 years, to frame a
new roadmap for the education sector aimed at meeting the challenges posed by
lack of quality, research and innovation in educational institutions and make India
a knowledge superpower.

All these are the steps in the right direction. However, I would also like to
flag a few concerns and suggest some proposals.

Decline in Budgetary Allocation : Onus on State Governments. The
budgetary allocation for school education and higher education declined by 2.02%

compared to 2014-15 RE & by 16.54 % compared to 2014-15 BE.
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The change comes in view of enhanced resources available with the states
based on the recommendations of the 14th Finance Commission.

The total allocations for SSA and MDM shows a reduction of 28.5% and
41% from the 2014-15 BE. As part of rationalization of CSS, SSA and
MDM financed from cess is marked as 'schemes fully supported by Union
Government.'

The fund sharing parttern of SSA indicates that the government is shifting
its responsibility to roll out RTE through SSA towards State Governments
as 90% of the SSA allocation is now coming from the 'Prarambhik Shiksha
Kosh' and only 10% as Gross Budgetary Support (GBS).

The budget allocation under RMSA decreased by 57% and RUSA by 47%
from the 2014-15 (BE) and these schemes will run with a changed sharing
pattern.

The scheme for setting up of 6000 model schools has been delinked from
central support.

All these actions indicated that the larger financial responsibility is to be
borne by the State Governments to implement the promises made by Union
Government. This indicates that the implementation of these schemes will

depend on states net increase in spending capacity.

Proposal : Need to strengthen higher education infrastructure in NER.

Although there is a high level of literacy and access to school education in the

region, the avenues for higher education in the region continue to remain low.

According to the UGC, in 2013-14 more than 5 lakh students from NER
left the region for other parts of the country due to the absence of quality
higher education facilities.

As recommended by the Bezbaruah Committee, there is a need to undertake
a socio-economic study of the nature of student's migration from the North-

East to plan for higher education institues in NER. There is a need to
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establish new institutions and strengthen the existing institutions in the
region.

e The NER region lags behind the rest of the country with respect to
scientific and technical education. There is only one functional IIT (at
Guwahati) and one functional IIM (at Shillong) in the region. I urge the
HRD Minister to create IIT and [IMs in all the States in the NER, including

Sikkim, to promote the development of the region.

Proposal : Need to create more Skill Development Centres in NER. Lack
of employable skills among students is a national concern. This has been further
accentuated in the NER by the lack of skill development centers and institutions -
the number of ITIs per million population in all the states of the region is lower
than the national average. This has affected the economic productivity of the
region.

e Skill development in NER should be given special emphasis to improve
employment opportunities for the youth and ensure economic development

of the region.

Proposal : Need to promote value-based and peer-to-peer learning.
Emphasis on value-based learning is needed to ensure that the creative energies of
the youth are directed to meaningful participation in the society , and ensure that
they do not fall prey to substance abuse and violence (both as victims and
perpetrators)

e Educational programmes should emphasize on "peer-to-peer education", to
limit substance abuse and generate awareness about the health, social and
economic implications of the drug and substance use. [ would like to
mention here that the Sikkim government has started the SAATHI initiative
under the CM's youth empowerment and self reliant mission to prevent
drug and substance use. There is also a need to establish school based

programmes against bullying through in school counselling services.
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Proposal : Education for Sustainable Development (E4SD) as the way
forward under New Education Policy. Sustainable development of a society is a
continuous learning process which requires greater understanding of the economic,
social, cultural and environmental aspects of development.

e Education can be a powerful tool for this, by providing the youth the
necessary knowledge and skills to participate in national development and
create a sustainable future for all.

e As the world discusses the Sustainable Development Goals, I believe the
concept of E4SD should form the bedrock of the New Education Policy.

e Education systems should provide both education about sustainability and
education for sustainability to empower youth to contribute towards
sustainable development, both now and in the future.

e Teachers must be equipped with the required competences to impact
knowledge to the youth which could address sustainability challenges.

e Adequate human, infrastructural and financial resources is required to

support such efforts.

Faculty shortage : There exists acute shortage of faculty in higher
educational institutions across the country, right from Central Universities to
institutions such as IITs, [IMs. Out of the total sanctioned teaching posts of 16339,
6107 teaching posts were lying vacant (1273 Professor, 2193 Associate Professor,
2641 Assistant Professor) in Central Universities. In IITs 2,636 out of 6,944
sanctioned posts continue to the vacant.

e This has a great bearing on the quality of education imparted at such
institutions. Although the government has taken steps such as providing
financial incentives and increasing retirement age, more steps are required

to enhance the prestige of teaching profession.
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Out of school children: Educational programmes should be structured to
maximize inclusion of vulnerable groups, including youths with special needs,
youths living in disadvantaged circumstances and youths belonging to different
ethnic groups.

e Even today, over 60 lakh children are out of school. This issue needs
immediate attention. Inclusive education will lead to equal opportunities
and reduce social inequalities, thereby creating sustainable societies.

e New approaches must be identified to attract such children to school.

Finally, the Navodayavidyalaya being set up in Pakyong in East Sikkim has
been completed. Due to the earthquake of 2011 September one unit of the staff
quarters has tilted. However, all the other buildings are all right. I would like to
inform the hon. Minister that this matter needs closure and the CPWD needs to
hand over these buildings to the Ministry so the students who are studying in tin
sheds right now under inhuman conditions can be moved to these wonderful
premises. | have already brought this matter to the notice of the hon. Minister
several times. I hope that this will meet with success in the near future. Many
parents and teachers, for no fault of theirs are suffering. All matters related to the
earthquake in other areas are all sorted out. Why this is pending is a moot

question.
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15.34 hrs
MOTION RE: NINTH REPORT OF COMMITTEE ON
PRIVATE MEMBERS’ BILLS AND RESOLUTIONS
SHRI RATTAN LAL KATARIA (AMBALA): Sir, I beg to move:

“That this House do agree with the Ninth Report of the Committee
on Private Members’ Bills and Resolutions presented to the House
on the 22" April, 2015.”

HON. DEPUTY SPEAKER: The question is:

“That this House do agree with the Ninth Report of the Committee
on Private Members’ Bills and Resolutions presented to the House
on the 22™ April, 2015.”

The motion was adopted.
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15.35hrs
PRIVATE MEMBERS' BILL -Introduced
HON. DEPUTY SPEAKER: The House will now take up Private Members’

Business — Introduction of Bills.

Dr. Kirit P. Solanki.

(i) HIV/AIDS BILL, 2015"
31, fhRe @, Acd! (sEveEE) @ IUeNel Aeley, d UG HRal § [ WRd § Uhsisdl
HEMR &1 fFarer, FRIF0 &R gdad &, Taeiedl/Usd 9 U A1 yWifdd Jfeadl &
ISgEE 3R AT WR UR AR Bl R R JAT TAATEAN/TSH D Hold I Frifa
B B U g9 AR, 39d Ui SIToddl, <@, GUTd, SUAR BRIGH! BT Jad- B
3R U HefAd AT IqD SMINAIh fqudl &1 Iudy BT aTel fA9Th Bl R HA Bl

grgafe <t Sy |
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for prevention,
control and management of HIV epidemic in India; protection and
promotion of human rights of persons living or affected by
HIV/AIDS; for establishment of Authorities at the National, State,
Union territory and district level to promote such rights and to
promote prevention, awareness, care, support, treatment programmes
to control the spread of HIV/AIDS and for matters connected
therewith or incidental thereto.”

The motion was adopted.

<. fhRe ®. Aedt: Surey Agigy, § Rgws Rerfia © wwar gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2 dated 24.04.2015.
** Introduced with the recommendation of the President.
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HON. DEPUTY SPEAKER: Item No.23, Shri Kalikesh Narayan Singh Deo. - Not
present.

15.36 hrs
(ii) FARMER'S WELFARE BILL, 2015"

2 B E (FaYR) @ Surenel wEley, # WA AT § (% PYB & B D [l b
IS AN B WITAAT 3R IqH Gafd Al BT IudY R arel [A8d Dl G
HRA DI AR & ST |

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for
establishment of a National Commission for the welfare of farmers
and for matters connected therewith.”

The motion was adopted.

£t e e STe weiey, § Aiud Rewenfia wRar gl

15.36 2 hrs

(iii) GIRLS (FREE AND COMPULSORY) EDUCATION BILL, 2015%
3t e R (FEdR) @ Iuredd Heled, § UK Rl § [P I Har [ wrdr-uar
TR XET & A SETATT DR W 6, bl e AR Sffrard e yar B 1 IuEE bR
arel fagae B R BT B AFAR & 1Y |
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for free and
compulsory education to every girl whose parents are living below
poverty line.”

The motion was adopted.

£t e e STe weiey, § Aue Rewenfia wxar gl

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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15.37 hrs

(iv)UNIFORM EDUCATION BILL, 2015"
2 e e (FaAqR) @ SUE Weley, { UG &Rdl g (B 9w § Wt wR W 9w
et WR dd |4l el o1 ve 96 R 9ee B H1 IuEY D arel [A8Id Bl
R BT BT FFART & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for uniform
education to all the students from primary level to senior secondary
level in the country.”

The motion was adopted.

2t wber e STEe weiey, § iue Rewnfia wxar gl

HON. DEPUTY SPEAKER: Item No.24, Shri Kalikesh Narayan Singh Deo — Not

present.

15.37 ¥ hrs
(V)HIGH COURT OF PUNJAB AND HARYANA (ESTABLISHMENT
OF A PERMANENT BENCH AT GURGAON) BILL, 2015*

SHRI DUSHYANT CHAUTALA (HISAR): I beg to move for leave to introduce
a Bill to provide for the establishment of a permanent Bench of the High Court of
Punjab and Haryana at Gurgaon.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a permanent Bench of the High Court of Punjab and
Haryana at Gurgaon.”

The motion was adopted.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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SHRI DUSHYANT CHAUTALA: I introduce the Bill.

HON. DEPUTY SPEAKER: Item. No.26, Shri Pankaj Chaudhary. — Not present.
15.38 hrs

(vi) NATIONAL COMMISSION FOR FARMERS BILL, 2015"
3t JaoN . U (SeiR):  SUTEdel Heled, H URKd Bl § [ HYBI & HeArol R FHY
I & oy IS HYS AN B RATUAT A qAT ST HHa VAT BT UG B ared
a8 1 QRAUT BT D AT & AT

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of National Commission for Farmers for their welfare
and overall development and for matters connected therewith.”

The motion was adopted.

#it Qo TH. UCA: SUIE Heled, H Iged qRRenfud R gl

15.39hrs

(vi)FOODER WAREHOUSE BOARD BILL, 2015*
3Nt qaoll TH. 9ed (TTeliR):  SUTeel Heled, § YR BT § [ AdbIe, G&T AT 916 oIl
YIpfae SUal | yHIfad Rl 3§ Uy & Y IR &R Ul Sude™ R B fy Aw
HIUSHIR d1S 1 RITYAT B 3R IO A AT IFD AN 9] 1 Iude R ared
a8 @1 RIRUT BT B AT & S
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of a Fodder Warehouse Board for making available
fodder and water to animals in places affected by natural calamities

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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like famine, draught or flood and for matters connected therewith or
incidental thereto.”

The motion was adopted.

£ qaolt T, uca: IUTdel Heled, § fagusd qRvefia oxar gl

15.40 hrs
(viii) CONSTITUTION (SCHEDULED TRIBES) ORDER
(AMENDMENT) BILL, 2015"

2t Wy TaTe I (TEr) ¢ SuTene weled, # URdd el g b Afagm (srgugfd st
TS, 1950 T IR FAET HA dTel 9IS DI RAAMYT B DI AT & S |
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
(Scheduled Tribes) Order, 1950.”

The motion was adopted.

2t faw] goret I Swemy AERy, # e RRRnfia wRan gl

15.41 hrs
(ix) CONSTITUTION (SCHEDULED CASTES) ORDER
(AMENDMENT) BILL, 2015*
(Amendment of the Schedule).

3t R TOWR (ARA) @ SUTeeT weiey, # WRATd Rar g b dfde (rggfed Sfor)
31T, 1950 BT R FINET DY dlel fAGAD BT YRRAMT B Bl AT & S|
HON. DEPUTY SPEAKER: The question is:

* Published in the Gazette of India, Extraordinary, Part-II, Section -2, dated 24.04.2015
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“That leave be granted to introduce a Bill further to amend the Constitution
(Scheduled Castes) Order, 1950.”

The motion was adopted.

£ FRATEA TSR: IuTeer Heied, # fAgue g Hran gl

15.41 ¥ hrs

(x)PROHIBITION OF INTERFERENCE WITH FREEDOM OF
MATRIMONIAL ALLIANCES IN THE NAME OF HONOUR AND
TRADITION BILL, 2015"

SHRI RABINDRA KUMAR JENA (BALASORE): I beg to move for leave to
introduce a Bill to provide for, in the interests of protecting individual liberty and
preventing victimisation, prohibition of unlawful assemblies and other conduct
interfering with freedom of matrimonial alliances in the name of honour and
tradition and for matters connected therewith or incidental thereto.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for, in the interests of
protecting individual liberty and preventing victimisation, prohibition of
unlawful assemblies and other conduct interfering with freedom of
matrimonial alliances in the name of honour and tradition and for matters
connected therewith or incidental thereto.”

The motion was adopted.

SHRI RABINDRA KUMAR JENA: I introduce the Bill.

15.42 hrs
(xi) SPECIAL MARRIAGE (AMENDMENT) BILL, 2015*
(Amendment of section 5)

SHRI RABINDRA KUMAR JENA (BALASORE): I beg to move for leave to
introduce a Bill further to amend the Special Marriage Act, 1954.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Special
Marriage Act, 1954.”

The motion was adopted.

SHRI RABINDRA KUMAR JENA: I introduce the Bill.

HON. DEPUTY SPEAKER: Item No. 33, Shrimati Darshana Vikram Jardosh. Not
present.
Item No. 34, Shrimati Darshana Vikram Jardosh. Not present.

15.42 V% hrs
(xii)TRANSGENDER PERSONS (PROVISION OF
SOCIAL SECURITY) BILL, 2015"

it Aew AR (Tt foeell) @ Suieme #eiqy, # y@ ol g b giRisieR Afdadl a
AEINS YR&TT Y& R IAT 5O A [qua] BT Iuey bR drel fAgaes o1 qrezenfid
HA DI AR & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for social security to
transgender persons and for matters connected therewith.”

The motion was adopted.

A 7w Y Suree wEey, # Ay Renfia & gl
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15.43 hrs

(xiii)PREVENTION OF BEGGING AND REHABILITATION OF
BEGGARS BILL, 2015

31, fhRe . Acia! (sEveEmE) : Uy #eigd, d UKd dRal g fb <o d fHemgly &1
aiiyg Jorm fAEiRAl &1 gFard &9 SR I9W Wafdd A1 9@ onMgufe fawal &1 Iudy
DR dTel fadaeh Bl qRIAMYT B B AR < S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for prevention of
begging and rehabilitation of beggars in the country and for maters
connected therewith or incidental thereto.”

The motion was adopted.

<. feRe @, Acal: Suee Agiey, # fAgus Rty HRar g

15.43 ¥ hrs
(xiv)NATIONAL COMMISSION FOR FARMERS' INCOME BILL, 2015*

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): I beg to move for
leave to introduce a Bill to provide for the constitution of a National Commission
for Farmers' Income and for matters connected therewith and incidental thereto.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the constitution of
a National Commission for Farmers' Income and for matters connected
therewith and incidental thereto”

The motion was adopted.

SHRI R. DHRUVANARAYANA: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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HON. DEPUTY SPEAKER: Item No. 38, Shrimati Poonam Mahajan. Not present.

15.44 hrs
(xv)CONSTITUTION (AMENDMENT) BILL, 2015
(Amendment of the Eighth Schedule).

2 JAfFe AR A (TRR) : IUTeel HEQd, § YKIG BT g [P HRA b g B 3R
HeMeT & el AGad B R BT B AT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the Constitution
of India.”

The motion was adopted.

2 STt AR =ia: SueHe Heley, H f4Ugsh QR e g
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15.44 V5 hrs
(xvi)MEDICAL DEVICE REGULATORY AUTHORITY BILL, 2015"

DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): I beg to move for leave to
introduce a Bill to provide for the establishment of the Medical Device Regulatory
Authority to regulate and monitor manufacturing, packaging, labeling, advertising,
sale, use and disposal of medical devices and ensure availability of safe medical
devices in the country and for mattes connected therewith.

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the establishment
of the Medical Device Regulatory Authority to regulate and monitor
manufacturing, packaging, labeling, advertising, sale, use and disposal of
medical devices and ensure availability of safe medical devices in the
country and for mattes connected therewith.”

The motion was adopted.

DR. SANJAY JAISWAL : I introduce the Bill.

HON. DEPUTY SPEAKER: Item No. 41, Shri Prahlad Joshi. Not Present.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015
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15.45 hrs

(xvii)MARTYRS (PAYMENT OF ADEQUATE COMPENSATION) BILL,
2015°

SHRI DEEPENDER SINGH HOODA (ROHTAK): Mr. Deputy-Speaker, Sir, I
beg to move for leave to introduce a Bill to provide for payment of adequate
compensation by the Central Government to the dependents of deceased personnel
of the Indian Armed Forces, Paramilitary Forces, Central Armed Police Forces
and the State Armed Police Forces, who sacrifice their lives in the line of duty.
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for payment of
adequate compensation by the Central Government to the
dependents of deceased personnel of the Indian Armed Forces,
Paramilitary Forces, Central Armed Police Forces and the State
Armed Police Forces, who sacrifice their lives in the line of duty.”

The motion was adopted.

SHRI DEEPENDER SINGH HOODA : I introduce the Bill.

15.45 % hrs

(xviii)BOSE REGIMENT BILL, 2015*
SHRI DEEPENDER SINGH HOODA (ROHTAK): Sir, I beg to move for leave to
introduce a Bill to provide for the constitution and regulation of a new army
regiment to be known as the Bose Regiment for ensuring the security of the Indo-
Myanmar, Indo-Nepal and Indo-Bangladesh borders, ensuring the security of

India's north-eastern frontiers and for other matters connected therewith.

HON. DEPUTY SPEAKER: The question is:
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“That leave be granted to introduce a Bill to provide for the
constitution and regulation of a new army regiment to be known as
the Bose Regiment for ensuring the security of the Indo-Myanmar,
Indo-Nepal and Indo-Bangladesh borders, ensuring the security of
India's north-eastern frontiers and for other matters connected
therewith. ”

The motion was adopted.

SHRI DEEPENDER SINGH HOODA : I introduce the Bill.

15.46 hrs
(xix) CONSTITUTION (AMENDMENT) BILL, 2015"
(Amendment of the Eighth Schedule)

st WA wae fast (Ffa) ¢ A Suiee Sft, # ORI dRal g 6 WRa @ A6faE &1 iR
HNGT B dTel [AeIe BT qReAIUT BT B AFAR & S
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Constitution
of India.”

The motion was adopted.

#it ARy st AT Suend Sff, § QEue RRnfia R g

15.46 % hrs
(xx)CONSTITUTION (SCHEDULED TRIBES) ORDER
(AMENDMENT) BILL, 2015*
(AMENDMENT OF THE SCHEDULE)

SN e FoR (WUe) : A Sueder o, § WK HRar g b dfdgE (rggfud
SIS 3ATQ, 1950 DT R AT B dled (487D Bl GRRAMUT B Bl Al &

ST |
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Constitution (Scheduled Tribes) Order, 1950.”

The motion was adopted.

#t 3TMelies WorR: AT Suree S, # fAgge qrevenfua oxan g

15.47 hrs

(xxi) WRITERS AND ARTISTS' SOCIAL SECURITY BILL, 2015"
3 feefivgpar amgaEea mMd (sEAeTR) @ A Surede Sff, # W SR § B o
IR HATHRI DI FHETID YRETT AR HATITHN IURT AT IHAA A I IAD AN

el &1 uey B drel 48D B QR B B AR & A

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for social
security and welfare measures for writers and artists and for matters
connected therewith or incidental thereto.”

The motion was adopted.

2 ReIPAR FagEena et A1 Surens o, # fague g o=ar g

15.47 % hrs

(xxii) CULTURAL HERITAGE CONSERVATION BILL, 2015*
N RTGAR AgEe M (FBASTR) @ A IUhE S, § U@ =l g (&
ARG AH 3R UTHidd ERIER DI AT DB & oY U dIS DI TS B a1 IHA AR

w2l @1 Iuey B drel [A8TP B RN BT B AFAN & A
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HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
constitution of a Board for the conservation of cultural and natural
heritage and for matters connected therewith.”

The motion was adopted.

2 ReIPAR FagEene et A1 Surens o, # fagae g o_ar g

15.48 hrs
(xxiii) COW AND OTHER MILCH ANIMALS
(PROHIBITION OF SLAUGHTER, CRUELTY AND
OTHER PROVISIONS) BILL, 2015*

£ MR g9 (Tss1) : A SueRe S, # UG BRAT g [P T Ud 3! Aad AR
I QUG TSI & A @ IUHRT AT 3qS AT 1ral fpedl o wo & folg I a9 o
gy B SR YAl & WY A S arent FHEar vd 3% ey S arer siem, dier A
ATAAT BT AR TAT BTSN IR Td U B dgowil JMATRad b & Aegq I S
i AR GiSeepIvr U 3R S HHad qAT NI AWl &1 Iude e arel faere
DI RRRATMUT B DI AT & AW

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
prohibition of slaughter of cow and its progeny and other milch
animals for consumption of meat or its export or for any other
purpose, cruelty and inflicting of trauma, pain or suffering on
animals and for humane approach towards them through welfare
measures and the well being of animals and for matters connected
therewith and incidental thereto.”

The motion was adopted.

#it AR ga: AT Suerd Sff, # e qRwnfia &R g

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 24.04.2015



24.04.2015 213

15.49 hrs

(xxiv)DROUGHT AFFECTED AND DROUGHT PRONE AREAS

(SPECIAL PROVISIONS) BILL, 2015"

st AR g9 (e @ AT SurEge S, # g BRal g {6 6" WHR gRI U B
AT 7au1 el & forg Qafafy 1 G & w0 § qed SuE & foy @ sy Taeid den
fpam & FIRMT & oy N & YT oAy w9 3 991Q @, < S g@T JwIad el |
#idl, delE, U S Sl il & (0L a9l S Hed|, el Bl SATEl SRRd - drell
WA DT U Bl D SRR & dqTell Baell & w0 H fAfdeiesvl, AHarie aifo! Hris
ST JT IFA W 3R IFD ARG AW D1 Iudg B a1l fAgTd Dl gRfud
B DI AT & S|
HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the special
provisions such as compulsory maintenance of food and potable
water supplies for human consumption and fodder for livestock of
the farmers, financial assistance for lost crops to farmers in drought
affected areas of the country; creation of water bodies like lakes,
ponds, wells, rainwater harvesting, diversification of water intensive
crops to low water intensive requirement crops, community
afforestation programmes and other action plan for the drought
prone areas of the country and for matters connected therewith and
incidental thereto.”

The motion was adopted.

#it AR ga: AT Suerd S, # e qRewnfia FRar g
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15.50 hrs

(xxv) UNDERPRIVILEGED, ORPHAN, VAGABOND AND OTHER
STREET CHILDREN (PREVENTION OF ABUSE,
REHABILITATION AND WELFARE) BILL, 2015

5t R ga (TMee) @ #Eigy, | U SRl g B S, SaR, B A Wil gU 3R I
R ATl @ 1 §ATER SR I AT BT Ieaadhdisi & oY HIBRI &S B UG
HRD AR B R FE qAT 19T BRI gRI VA qTAD], S AHRIG: Pl DR, WiE
AR, ST UITeT PR, PR & WA H BRI PRD, HAEIS BB YT (aig DR & AT
ST AN, Sgawrefl, SUeAN), RN, JeEghl o Jmwrel # A @M den sTidhfie @
&R B faaw €, BT o, AMMRET H of TR R IT A, I, de, e, fafe_i
SEYTd, AT YiRIET0T $1fq Uar $Rd §Q S°a oy gaid 3R 37 HedIurbRl U
fPU ST 2 ST 3R IS SMINRTh AWl &1 Iuae B arel {98 1 RIfua B
B AT & S|

HON. DEPUTY SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
prevention of abuse and exploitation of orphan, vagabond, runaway
and other street children by providing deterrent punishment for the
violators and for rehabilitation and other welfare measures to be
undertaken by the Union and the State Governments for such
children who usually subsist on rag picking, begging, shoe polishing,
working as potters, performing acrobatics or who are forced to
indulge in crimes like stealing, pick pocketing, snatching, smuggling,
prostitution, education medical care, vocational training, etc,, and for
matters connected therewith and incidental thereto.”

The motion was adopted.

At FREN g9 ey, 9 Ads qRwefia o= gl
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15.51 hrs
COMPULSORY VOTING BILL, 2014 — Contd.
HON. DEPUTY SPEAKER: The House shall now take up Item No. 54. Shri

Janardan Singh Sigriwal you can continue.

$it e Rig Whiflae (WeRmoriT) @ SuTee Weld, # oMU Ui YR ad &Rl § 6
3O g3 Afard Jqer {8, 2014 WR =l A B AFAN USH DI gl I8 Hdfafed € b
AR AT BT A TS AP <2 & 3R FHI B A $FDT  Sdadl § SRR Ihg g
g1 YR fraree ST Ush wdd Haenieh e gl fa <% & ollhdifd SRRdl & AR
FHI-GHT W 3d gAd GaR fy § afe onft ok Wt 99 g gamEl @ fey 9w @
3MMATIHAT 8| 781 Aecaqul Ard YR 4 A Jdars Ht g &l

TG, < H Ugel MW gd ay 1952 ¥ g o, R 61.17 Wi waeramit |
3T AAMUDR B YN b1 1| T9 A DR 3T qb I8 FiIwaar HW 55 Ufaerd & @t
fpdl oM gma # A8 66 Wi B TN a9 2014 # §Y MW FAE H S DI ST

1,23,63,44,631 fl| U FHY Pl UYollbd AAQMIAT DI F&AT 83,41,01,479 | foad 9

®Had 55,38,01,801 AIGMISH - 3 AANYDHR HI FAN fHaATl I8 Al AT qb B
Haifereh #ae gfderd § O 66.40 TR Al A 30 AAABR b1 wAn fear| e o
ST 34 TR AdETdT 99 B ARBR AT DI AfRAT J STA-AT B| AT A BH SMMH
HF DR WR f4qe BT 8 3R I8 BROT 2 6 39 < § AdSH Bl A HRA By Al I
FOIG! A ISl RE Bl I A & 6 AR < H Alcbaa DI SR Sfldd &M AT 3R Aorgd
B D g Aa AAQE BT BT AHASET U8TH D [T IRHR Dl TR 4 fdaR
BT AMRY| BAR < H Hferp R ANRS AABRI B a1 GROR @D DI SR 2 I
fAdt ft ollepd= 1 Sad 3R A%l I dTel JffTaRId AR AfHEdYU HRBI H A Uh
gl
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Afth 19 Hifelss 3R AFREG-H<idl & ITee &l a1d 3Tl 8, A U ANIRG & W9 4
T Pl 7 Bl Uvsd gU ToR 31 g| I8 RO 2 fF SAR S & 34 AfIed AdcMl DR
T B ARRAT F 37 Bl 9 T AIfid S BT AT T8 B T S & a8 gY U
3T FATd A IR AT T 16 IR Al AHT D g1d 81 g o, 39 T4I g1di § DAY -
A & R & 21 B g H 40 URRE wAErdr a9 FAISGR BT WA el bR, Al
st g & gwas wReraar 34 & Rl ¥1 AfeT fed 62 avf # swd @IS 991 uRadw
@Y B TE e 21 T8 PR 2 6 qul SR 9T BRA dTel IS & Bl W Q¥ B
TS AAel @ & FHAT | dfd IS usdl §l I8 FHEEN Aldbdd B qd HIEaT D [9g ©
3R gH® HEl 7 HEl e e W ft uigpa gvE Tsar 21 I eRU § 5 s
FHET e H IS Dl JTard B & foy ana-wwg oR 41 3ot &1 8| o yer &n
I HRAI, S- TR oI, [ H AN o, e W HRAT R IFD JAR-YAR B
TS DR B, I FbR HAAG HIAT W Ueh ARTRG Heied 2, o 84 Fal a3 T 8l
TR U &, et g qd a1 9§ ure & amfeg | dfed e 62 aut & srgWa & & uar
Tl & b 8 WUROT A 3779 qb §9 DI DI Ul el bR U 21 ST 8 DI W
CRIRSIRCIVEC D ]

U1 HEN ST & [ AIQM Bl TSR = AR Bl a8 & &l dfha QAT ara 8l
g1 ¥ ¥ A1 € 5 AaeM & IR Uw s SifeR B ' bE wad € f5 ag
AABRI B NIRRT 21 YD AfABR 3MUb &1 I8 I I9a 8, S b 81l aAfeb
AHTAIE AT ARG | A & g ARG SMUBRI &I Pl ARGl el 3] 39 fawda
SIbdd b ITRarl ARIA ©l 3BT cibes el 8, o wq-ufderd AdeM g § AT
WHR TM H R Al 3 9rler Bl 2] AfT I8 Wesr 4 &, a1 waars gl afe 80-90
e @RT die @R I8 8, A1 W FerT| offdhd Res A § W ddd 50-60 Hfe
AAGTIST BT & Ade HRAT (BT Ff T A Wierd T8 Bl

TORIT AR <9 & G A1 AT 8, el W Fer & gaa # ffard Jdar
et B a8l @1 faue wwr gR1 a¥ 2009 § wRA fRAr TR o7 | 99 FR qeETTHAT sreRei
A A A S ORI & EIHAT 83N B | Bl Aeehleil YU 1 39 HaRI Dl
Afag & AJews 21 BT Seorad A §Q (I8P PI amqd dler f&am ATl rsquTel BT I8 qD
o7 fb UHT HRAT AR W FAGH DI A1 BT, SN WA B fIog BN S@fP dcplel
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AT ARV S A Gl Sl 7 0 AR & SR b s Bl Aodd bR B [olg
IO T HeH IarIT AT S9@! A=Al © fp a8 saferr ff st ® Riifs o 8iR
ISHAl dle §6 B IO ¥ IR IsHR A G IR AGQMISH DI gHH & oy 1oy
S dTel ¥ JR-ARI] IR Ah o 0 |

ST HToee HI W WIRT Aardiell ®I Ada & W A, AdaRl & gHT,
AAGTTSAT Pl SIf 3R & & MER W died & oy g T4 1R f6ar Srar 81 #)1 g A1
2 for afe Frotgs &1 gamEl # 7A@ A5 2, @ & e Aaee W ket @ R
BT AR

3TTSl B9 30 &1 <% H I Fai el PR I §, dieh 3ol ¥ 4w & 32 <@ # A
AT |eE) BT &9 §Q B8] 9 < 2- M, 3roifedn, smeforan, dafcsram, qiferfadn, groid,
felt, wrsy, fre, fieofl, wiv, ¥, seell, Afdwe), fhfodie, R WicoRrds, aEds,
Jep! 3ffe i 4 AR AISH & B a1 g &l
16.00 hrs

gl SIfard waeE B Faw Y § SR AN WEl AR H 30T WAN IR W Bl A
WANT AIGH & R ©, IT9b FUR AN I AREINIS Har & yrae W g8 fear T gl
9D A1 B, 981 18 I¥ W 70 IY AP D AN Pl AR AAGH HRAT BT 8, 70 g9 A TR
@ A P AR HIGM ¥ ge & W 21 S AT dER B A1 500 fRArieR |
3 R I Tl &, D1 Al 399 g & WA | 3 BT DI AN B D (Y I IU A
fopu U € O "I AdeE Bl 981 WR HESd "deM bl Bl FaqT $f R 8 S
e fedl fI9y BRUT A #aeM S T &l S Hehdll, HIGH Dw QA AN & U 1l 2l
SO A & v # g8 @ WRHR & TR S g goldr gl 9@ 96 ARG § 39 B
Pl AN P BN A B, BAR GHE PO ANl G, HifH BAR < H BRG] A
HiARS TAT & RIPR &, S AR B JAT H 70 ol a1 BT BISHR GRavrol A A
el O 2] 39 YR @ AAGMI DA HAQH B, 39 W GHRAT I AR B Bl S
AAerdr Bl ot BROT I SR €, S Wl A W ge < BT WaE BT | O SRl 7
3ffrard A Hee BT N 2, T8 FAGH T8 B U SUS b1 W YTaer fhar WA gl A
a5 oo Qo 7 9 oy vs 3 @aRen @, 39 W diddite ade 9 faar fem
ST AT, RS Aldds B Aogd B &t UfhaT srelidbdifya T8 Bl a1yl e &
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Ift Tt & A B fRd UBR 39 UhAT W SISl Oy, WRGR B 39 W) TYRar 9 R
HAT AT | -l 89 I8 <@d § o fard #aa@ &1 graer H1 4§ 89 GH1 D I
T AT DI A, DY JEIURT F SIS GG 1 37} O A 3Tl 84 21 T <@l el §
5 e & dfea 9 & RN B oS T BE Wl W AIGH deal qdb Tl S a1 S
g1 BT &9 WM A I8 WDR B! HER 8t b W ANl Bl b JbR Ada s db
AT WY 3R Ih1 Adar G SR Bl Favell WHR S| GO Teb a7 Q41
BT ¥ S WraR ot fIme W) Aa%e & SR, S Sferordell, Syard, Aneiard ofR Suv-gd
& Y IfeNIadTal A, S A8 BYUM HR < & b §ANI T8 AT AU 3(=4AT &4 Aa el
B, I AR DI T AR H S & (¢ I8 T g1 A B T AN 371 [aRems
& HRU AAGE ¥ IRHR B T, A a9 o | 9 ARl Bl I8 B JEER F &H A
FH| TG A AN ARBR A BT AfHAT H ST Al IADT AT AT I TG I 3R
PR B TG BT YR W A BN VA AT S ARBR GG, IFDh! Tl H R -

AT DI GIRT H AT TSI § FDhA|

T IAE © [ dAlpdd B e faRvamell # 9 1 R Ry w7 & wg@yqu © -
s g &1 JffeR ik Ry em 1 &1 JISHRI S a (e Jdem &
AR AH TATHY DT faR1g HW 8, SAHI d © b TRl & o @t 4 Ry F
arel & U R f[Adheq 8, fh= gA1d SIART 1 gA1d IR & A H @, Arer a1 None of

the above @1 fa®ey fUwel W gara I oA &l ST 3 2 o oy kg W =y R
Hehd & R AU AAMYDR BT YANT W B Webd & faRIe & el u=1 7 Wt Srel Webdl &
IS & HIEIH | STar /e Bl QR ARE | AlbdiAD a1 QAT AT g1 el & Al JAM
{ AR AAQM DI B W9 < H Py (Qaba Tal 81N, IS W) e A AR FeT B A1eH
H WHR G AT 2| AR AqqH B @aeiRe w0 F a6 & oy $-aifeT &) geema
EARSIRIRCIEN]
16.05hrs (Shri Hukmdeo Narayan Yadav in the Chair)

RIS, TG MW 4 i g9 Bt THRAT ¥ forr 7 iR g-aifen & forg sa ot
I W F T Y &1 @ ama &1 A8 W Hel © 6 o ardl Al § Adqaransit @t

TR gt 3R 2030 dF YRA H Uh RT A IMfF Aderdr 8| 39 AIBT ART IGHT
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AR BT Al @ SR A $-aIfeT W T4l ¥w o & gl 8H s-aIfeT &1 g
BRD AT HAGH B H BIg BISATS el g+l ARy

e &F H Y@ dTel Q1 YR B AaQKd AGGH § AN T8 o g | ugelt Soft # gg
3R R AN 31T 8, Sl HAIGM & 9T ol PR H WS DR AU qR1 DI JRlel bR o
3l B © IR qEd A0 9 JaT A § Sl |IUCIIR SIS | AT 59 18 4 IS B
g1 ST AN Uroide Y HRAT BT B, Bl AdQ & & WRBR R AEWEG ATHT
N B orar & afte ifdrter gar o g9 oo F o € 9 gedt & o WY argw fasht
BT H o W& &l $9 BRI qAeH B foF ATdold BT S Sifyd BdT § Adard B B
forg, ST 377 gareit g1 wguANT g1 & forg B @Ry, a7 & @ urer B

HRI H I8 1 Q@ § offdl & b &l dn H Fihveng dqde & fod fra
TSI TTHTA BT SYANT JAGH B Bl g9l I-AUTel & {0 BRI 2| 37 TIhT BT
$-aIfeT &1 wraE H @ Y gAE MmN 7 Sl ot d& Ay € it ge 9 e g
Rifp 39D B9 A dIs At Afdd dal M WA FdqE R AhdT gl 59 HRU 7S B
gfcrerd § W A GIR BN R AR AqQ Bl gHdl SR elldbdifie e o o]
A o e

IRA & AI-A1 g & o1 fAbfa <ei # ot sifvard #aeH w wiRar @ faer
fpa o <@ Bl g & S fAefia o¥ € S sMReT 8, faeT € SR oy ow €, g8 Al
e gdee W T=l B 97 W g1 SHD 3oldl a8 daTRG favelsd 8, 9 arr ot srfard
AAGH & IR H 0 IR iR fazerymn e o) w 2 6w sifard waee s 2l

3TfaT e BT YIaET B W WRA S O § o8l 84 By PRIl DI AT BRAT
TSl 8, 9% Wl R DY H Heg fHel Hehdl § 3R ST W P N BT DA B Wbl o
STy B9 MU 38 B 6 o <o 3§ -aIfeH SR iR #deM & ax H Jgf &
ARBN YT BIT a1 & ©, Il I BT a1 arey| <> F G Hihar &1 AgHIira
ghfead & & fog g T W s &R fiic Mifsar & few 4§ o W § JER-
JAR fhar S €, f99 ga1d W Bl @t Bl 8] S H 1952 I bR 3 qep O
g1 gU ©, g1 W9 H JoRN ol T © 3R I8 BB g3 ol MU AAQ B O, 5D
foIT 1T ST ) 93 TAM TR AT €9 Wd B B {399 B § 3R 9F &1 & @fed die
HY, T 914 DI PR I8 IR-IR YAR BRAl ©l T 1952 H 99 Ul IR S H Al G
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TG Y A S THT 10 BIS 45 G BUY @ gU o, I8 2014 H <l I9T & §Y gA1ET H,
YT GABR MTAY BN, BYG 18,000 PS BUY ARBN WK R @ §Y ¢l A8 HSAT B
31T faweiyur g &R I @l € f6 & 9har ® @d g9 ft aifde |11 et 9% 39 g W
BTl g9 P! I & A SBI AT 99 Wd H WS 78 8 R g8 W Wi B a1 I8
WY 95 ST B Ghdl 2| ST 89 Sf1aR] AAGH HIH ® W4 H 4R BT dl 59 WR AT
REACHRITIES AR MO NRCN RS IS RS D]

HEIGH, 3Ol 9¥ W H YAR-IER R HIBI 89 @9 Bl &, o Ada & ufaerd |
gfg & B Tl 3AT o9 @I B D dIC W FIA IS AqQH 66 Ufowd a9 2014 H &
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AAa B TN B 3T o¥ A 59 oRe &1 IR €, IT9 AR R RN 39 a1
BT TINT BT &, AT HHIYE 50 1d BT I Bl & fF T5eise el ¥ 1T 3,
ifh 9 Y 31y @ € % 50 wfter, 55 ufied, 60 ufie, R o &1 AaeM BT §
d I HAGH H R AN fht WY 5y # AT W H 30 W, 35 WAC A 40 WIS AN
A TE R W T R SUD qE9E Th WSC T HRATSC B IFHR TN BT Ae 6
AR A1 AIFR 2 fF & WaR & Rgams Fweve o a1 § J9erar g & 7@ e e
&7 | Frdes H=A1 AfRY, DT 31U B B N A1y BT ARy R PR fRt IR A &
FHIAVC HIA Pl ATHR T A I WBHR B § § T IT! Fewififian 8- ey, TR
HI g | @ FfTad IR HrieR) B AR

T I Pedl ded © B TR AN A S ANME B dSls H SN HhihIg
fpd, S AR Wd=dl GUrg A=At ° fhar o a1 SdT 50T I & B fB 59 <9 srie
g 1 ffeEd dR A Al Bl v foradl Bt SR AT STl ARBR Bl W@ gl Al 98 U
URGAT &1 AT 6 <=1 1 Y-S Al Sl AR W98 &, 9 WA & smcidd 19 H

T4 & Afdd d FAEEAT BT AMHR g, Right to freedom of speech and expression,
right to liberty to settle anywhere, right to adopt any job. S/ fag&M & & afd &

AT & Ueh ARG & W0 H A FHARAAD FATS B aRE< Bl AABR & Al W@HIAD §
fop BN =T FUM AR T FE BT B BN [P UPp-Ud afad @1 faER e g,
S 89 a1 8q e B! a1 78l & enll, SR M9 3R SR Bl el el I8l B auliR
3R BB BT qaTel T8l &l BN AW @ I Gl A (bl &1 MU Ga bg R DI
Seerd frar 2 f6 orR oMy wgt Hig € @ u8 S dfee @ <7 7 W S womaitye
UUTell 1 <7 81 U8 WA © b 3R I FSldif=d Uollell § <21 & |l A &l
FEHTRET B 1 el AEe S w8l @ were wel off %8 8, Wi (g ot
% 8, e % 8, 97 ol A A goAd A oferg oSl iR SH-3rS fhd A wElg
BU| SfSHATT-MPIaR & AcYeR el H IR AERSR A oIbx Py Al o a1 e < <l #
Pl ATl g b 30 3ot U Rifde S8 & W | o =@y

Ig 3 2 P 59 W 989 B W& ¢ 5 "aed Bl dwead fFar Siu, dfea d ue
ARG B w0 H wHedl § B S afdd g9 <@ b1 ARG €, @ ARG 89 B A Sl
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Rfde SIS T 87 R 98 HHAAY TSD e &I AT HRal © b et o1 PR |q Bl
ffrel, a1 BN WRBR I e # v R & 2 B g Al B fRen <) o g9 srivfaed
firre oif wee difefl & dea R & @ &= B O FYAET & 9 R S
& 91d 81 8 ©l 3R 34 United Nations Universal Declaration of Human Rights @t
Charter of Demands @1 % 1 IWH CHI B a1 Bl T & 6 ST o1 &R el @l
e 3 e @ gaed o1 @ REiRaferd & wft g S & 3 39 fSaerves &
g ft ¢ f& afcn ff arfd o Rifds <13 21

SIS B9 IT AU B © [P dIC <1 9 B & ANING Pl D gl I8 qad <% b
I THM BAS] AN B HEAIS Bl Y& B arell §l sHD! a1 sAR q6 A
Fedi 1 @ 6 o &7 aifew 2l g 39 7 a9 € {6 o gedl &1 fad g, sR H
&4 <1l ¥, Bl b B S| 31 T8 Wel © [ ol 59 3o SfUbRI Bl a1d b
g 3R S A T BT A A A7 S o QMA@ BT a1 B ARy, SRR 98 el B Al
R fafegd dR W de 4 I8 9 Il © f6 9t & forg aifenr &1 swgeas) fhar syl g4
e 8 fb 9Rd H g9 oY Ugell IR BIS Usd B W& gl 99 2013 # S Rl orft & S9H
22 I A1 AT B FAY fHam 21 ga7 e, i o, aelid safe <9 gl In

Australia, it 1s compulsory for Federal and State elections for citizens of 18 years

of age and above. In Brazil, it is compulsory for literate citizens between 18 and
65. 3! T8, WIUY, gFISR, A%, U%, MR safe <3 €1 3R $1 qobi o U HHead
fpar 2 @1 84 a8l | I srgWa o @fey|

HeIGd, SISl HEl &, I & AR § dHad & e § 8 U] a1d G|
AT |y ¢ 31 e @ Y gl
2Nt STeffeT et Sip 21 § BIRE el fh 30 Sea! T Bl

HEIGd, 39 a8 U § guerdl § 6 8 O difeidiae fRieed & &l 3R <21 & aga 4
ANTR® W1 Ig ITed 8 b goiae ¥ Iiffe 9 Afde T ore AATeR BT STINT BN 3R
g% dlex cH-oM3e Bl H |Hsar § 6 oR aiféw &wueradl &M, a1 high degree of

political legitimacy will be there because they result in high voter turnout. g9 dde

# w8 Y e A B S TRe sarsies Rufers #§ =/ € ST I8 Sg3 ©l 39@
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Ig Add el g fF T SHISHW B CHA-BR-UCE of o, fF A ' die X oA F x| #
FHAT § [ IS9P AAfIBR a9l 971 &, 59 98 die B

Ryftarer AT8e, S 39 fA9y &1 oIdx 3N & 398 39 < B Nl Bl ST R 87
The outcome of an election where voting is compulsory reflects more of the will
of the people.3¥ & TEl TR HURN AT BRN, HRfh ot IRGforan # 9 uforerd @
HIGH BRd ©, < ufderd & forg S sAR |iidl | el § S qral Bl GARIgRT T8l bRl
Tl g [ Bl IR 8, SIRUCHISS , A I9dT |icfhde § A1 Sl dic T8 Rl 8, IFD]
YT fpaT Y, BT o mn Sy, A ¥ SN Seid 9ad 81 e IR ¥ AveR g9 9
W AR PR YORE o 3UD! Usd DI Al, 98 DRUNIA © FA1d H I8 gaNll .. (Fagr) #q
&1 ToRId HI & Ffaffaa o=l € Had IRd 7 & T8 [ g 7 el JoRa Ated @
Ter & @ 2l . (@Eg) T8 @1 R Suet w8 @ 2 R e ot 99 | iR Uw
R I A GePpefl DR of | AR I8 o b [T G I&TAT & BN | H hel aredl §
f5 Mg dR | sHa g ToRE A U8d @1 Tl 987 R HRUN & Solaee H I TR
urferesT wRermstl § Sued difcT g, a1 M ffead IR A 39 W DI uferamie) SHIsbdl |
STel ATl RroT ot SRR Rived 8, S & Hecaqul YAt dlhwdl 6 2l ... (aem)
AT [HTAT AT FHIH B

N TEfREr uia : 7RGy, A e # oMU 919 WA o) W@ gl Aoy # wE s §
5 o <o # W gAY ORI W U Y% R § SR S S 9o A1yl waw 991 fo
B a1 # R P g P VA e on 5 g & wiferamic smgHt, & srigeftst smdEt | <
HI M ST BT f&ar 89 & oft fh shae Aeee o1 @1 21 R de ¥ TedgT B BN
it off, SUH HUR Bl U 3R P X8 B "N v $u aul § g5l ds WhH WAy
gV [ uifaifcepd HURN W dad I O I8 I fofdl T, S/ WR By AH T ol
@ IR e <t fh g9 g & |ar vRa &1 RR W 9 3@ Tl 9 <9 § A
7 T ST T, BIE T ST TN 371 O H Y W IgAd Pl WRBR 1| 3777 39 T 8
TEd PR @ 2l ArN A favare der @ e 2

AT [HTArT @ Y A HIRY, 0 A e w9 Samer o forn 2
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AN SrefeE aw : § wHsar g 5 S vy dnfiara St @ € s ffted w1 @
Teaql fawa gl § wwera g 5 S99 vawieer f &9 gl S AN uigeRe ®, 98
SIS B, S gAY B 3R Uiforedhol gavefafordl et off, ag WY &9 8rft| 59 99 e
DI W U, S 8 UG oY 8, § b1 FHIT B g
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it IS oA dHeRan (raren) ¢ Juafa Sff, i diftara St gRr St dyeadt aifeT &
UG A AT E, A S W dle @ oY Wl g1 gl Wge ¢ dic 91 Arsd i, YR
JfeHR B, e il P GG & 3aM B Uep JJud e gl ST &1 & I8 aRomd
g & a1 e 7 16 <l @1 & g1 SR S¥ & gATdl Pl g 30! ajg A AHr Bl
B Ud SINe® o¥ 2| S8l 8 dldhdd @l WfQal Pl 9gd 38! dv | Ugdl 8, 99 W
B W fHar 8, 98 &R Rieed & ik BEl 7 BEl o Higl A1 g 8 ) IR faT usal 15
SO @ SR I1dT AT I, WA SfdShR RIS ITS! e Bl IgheT Bl gy ARA &
TEHE] s Al S 7 Al & Hed W UHRI Sl gy Hel o [P R qEn Ared Sf.
WIRIG SfdSr o fegw & WfAgM & iR J[ge ¢ dle 7 far gar ar # oot g8 W T8
B

AR & T & AR U8 IoMATS] DI AT STl BT ISR o, IS¢ AT & de oid
FaHd A, A |faer fafaret 3 59 dc & AfeR @1 sfea o, fres o ok aftsit o
ff de &1 Af¥GR e ¥ wRa # S fates eman @, ag ff v ouw W ¥ R
fegea # FHI-HY WR gAE] DI g URGE i | BREAT 81 BT O DI AN B dqlE
T w9 B, BTelifh 99 WY U & Bled f9e gU 9 offhd doie & Ue g A
T gAY W ST ® 6 Uh-Ud dwEy & H Q-els o dic 9 olfdd Pl HIGH Ub
g gat SR 31 afdxy 1 120 dle fifel, 98 TA.UAL.U. &9 7| 31 IRE Sfd STH-BRHIR
H AT BT qrIBIC B3N A1 g8 W W gA1g TR B VA 92T <@ B el b Sf@ qm A

are Ui &R arenl A g9 @R |ed H genm Al It is mockery of the Indian

Constitution and it is mockery of the democratic system. S/@ S=Hd & g9-91 &

MR R UG HR (A1 SR, AT PO TG Blel 89 B JAN BRD STAd DI YA DR & Al

SN [EGRIH B1 Alhdd Deifehd BIa 2

|UMT AEed, 3l 9 H grelifh a8 Sravae difeT 81 off, 3 W 39 §Ay 99e
@ W ¥ R oS Al MU 3 HEM Wed & W @, dIic Bl R 78w 8, I8 AR g 7
ST 2?7 99 YR A1 & ot 37 3 {98 Il &1 WReR A Udh dic 9 gl T ot
I G Pl 59 HBM Wed 3SR g1 7 <@ A1 b e BT HEd 91 8, U dle bl il
72 27 Ud dIc & RO BTG & 125 TS i 1 QAERT Ade & e g faar
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o1l I8 TR JOIA & IfeR dIc & #ed Pl ST Bl AT 50 e A SART Bl W i
Bl T iR B R e H od € A1 IaT @l S9H gl A8 el ¥l O sewfafi &
IR H R Arad 2 5 S @1 50 ufoRrd @R A A are & T8 ?1 9w 9§ fF 9w
3TN HTIHTA G HR od & olfh S Uk Asc gfviat T8l BIa1 21 iy oSl wraerd
AT B 19 IS & T ARAGY B IR S e Hifr o W 7, TI-TY IuBT 37 W E,
TG RN W qAG B D (g GEH Tl € R IH FEH b1 Adron W & g b
3feR S @ firdt <81 © f6 dlc &1 $5 TAS 96 W@ gl 3R 39 AN &7 | I 9,
fSfca & #eg| | =Fomal 9, dic & 9 Wgc Bl HUaad Wl dR A1 SR SR gAE
I 31 dTel 8T H $-aIfeTT & H1egH I IR ¥ § Uh YR Bl Ja WSl PR ¢, A8
ITPT TAH ISl AT fgadlT o, S 59 YR W (YT ST bl gl Riifh g s < |
IR Rew &1 IR & # f $B I T S A BT HEd 31 96 T B R Q&
IS Bl AGGd B B fol¢ HHE dic BT dgd ol 2l 89 <@ 8 b fages &
AT I8 98 US-for@l § A7 3Ug g, 98 O YR dlc dxal & | gfan afeea ' ol
gl

AT | # a9 2000 ¥ =ATH YUFSAT § Ueh GG H UISHUC DR AT AT S 9
3ieeT H ol Ul 1 AT = W@l ATl T <l b Yeb #EM qb S GAd bl AT &
T& el 1| U T T ST gs, [l W H HH Ada o1l TSR BT Adard o
IS & fb S & aifeT 49T @1 ged S rar g A1 W gian i w8 Sl 81 smaH 164t
dId § ® gAd & Al oW Bl Rgwe & garsll, fUss, e @l 7 9 TeR &
afe d o favary yebe fhar R 9’ gfvn &1 fewn foan & i &1 dlida=
fopeT worga 2l

H AT & SR BRAT AT [ HIGH R g9 B Y, AAQ Bl S
FHH B oy, g § g9 guR an] &= & foy a7 ®ed I WY, § IT |aoh
HHAT DHRAT B MU G qlerl BT AR a1, § ATYh] qgd-a8gd 9 gl
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st R ekt (wrelt) : FHIfa AEGw, § AATE A1Ed S 9gd g9ais Sfftd wxar g f6 9
FHHFY AT d, 2014 =@l & fofg FaT # ofax Y| STgf 9@ aIfeT &1 \ardl 8, I8 U
feed & R Adarar daie ste @ fofu sifedigse &l 3R 98 dlc 78l < urar ar gfea
o, fafae drafaferd an Rifder I9edt anfa &1 S Fehcll g1 Haay) arfen 4 I8 W1 § b
WHR gR Fs kg & dffhey S |fst onfe iy oar € swferg S aifea & 9t o oft
SN 81 STl b BHel AifcT Bl a1 ®, 89 qul dorol Bl Wi <@ &l fawa # e
22 HEt T € R wrerd e & forg B a9 @ 21 S9H A S 13 dHgrl
I GBI W IR @ 2| S8 d@ BT I DI 9 B, Iifedr T 1912 H BIA a9,
e 7 1924 H qMT| d87 HHAA AT HRIPell Il &1 2l ST Bl dRG H AT
ST § 6 g Afea gR1 dre &1 S JAfIeR e 8, 98 Rifds Ise 8, dfte Rifds <&
# HaC T8 B AT gl Wge ¢ dre ¥ Afpd S ¢ are |fag # ondt wfffera W i & umn
gl gelifoy <&t g uridifive s91 fSdfiom Afda omel & w99 & 9gd S0 @ M1 B TR
A Gl 7 g8 W g b qiferT B B WRACH B Bl aois A 11 I b bisse
f S S 2

17.00 hrs

(T ¢ BN U & Rigid @ |fagd & Hifeld ffdeR 4§ enfie fhar T gl
Afqem W I & AT feere 9@ 7 e s i e @ [ifde S & w9 H Fac
BT AT Al <1 S S B &l ogl Rifded Sl enft agi die sremn i Sadl gid
gl gArges ¥ &b Fadcl SFeRH A =YAT A5eq H dlc o Bl Y& T BRI A
AT 8l R Al < SE ¢ HRISl § Al B dife g o gl gees 19 A
wed ¢ Wie Us wied dfc ¢ @fid &1 Adae I8 Tel fFaren s =@ty 6 s s
e ¢ dre H AiFferd el Bl URG H GHI-9HY WR WO gU gAmEl § alfed 3t uRieS
ggd HH BIdl 2 BH I8 T8l Pe Fehd © b A8 AAQIT HH dle Sledl 8 AR Ma B AN
H¥ die STad &l Bl g | AdeET 9gd w9 dlc Sled § SR fh Mg # §gd s are
ST g1 {as O WER H UIfeT WRACS 9gd A BT §l el Al 50 WA BT & 3R 25-
30 TR § WRHR &9 SR gl FE yoE & foy i T8 B, sufo drerd aifen &1 ar
HRAT T8 SN ©| TAAIATgole™ @ AR H AN BT g9 A IR AT g3l 21 AY i |
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&3 el | AT G HaerdT AIgiE dRd o¥ & A=-faet widl § g gy g1 g s-aifeh @
WRASR P& PR A1 MY | S afen adfl o 8t 5/ 89 g-difieT W farR &3
3R B $-AIfST BT AN AT A1 AJGT <9 # a18 500 AT 1000 fhetiex @t g&f o= +ff Brm
Jg A1 g8 $-aIfeT & SIRY a8 U1 Hd < FDh, JH 8 H¥rARl aIfeT & RAg &l o]
PR UTGI | S/ ST IR T, 9D [ol¢ § ! dgd g=IaIg ol g alfed Ige & A=A
T fHfde S At Bl A1feT] U8 S g9 PRI © AU PR 81 89 WRBR W BrIal
ofd £ A1 dre o e R & wu-any S Wt B o Bl § i 9 & fou aga-aga
AT ol gl

17.04 hrs (DR. P. Venugopal in the Chair)
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3t wER AgaE (Fed) : FHURT Heled, Ul 781 © fh Al &1 yrgde #wR fda & quie 4
B are @y | # gigde AR fd & kg 4 dtem & g st gai g

I was expecting Shri Choudhary to speak on the part of legality of this Bill.
This Bill has a number of flaws. The first and foremost flaw is about the incentive
for voting. ST I=IRIG IRT # @@1 11 © f Any person who despite his illness or
physical incapacity has exercised his right to vote in an election or any person who
has exercised his right to vote at all elections held during a period of 15 years
preceding the commencement of this Act without any break, he will get job or
services under Central Government and he will get preference in admission to the
institutions of higher education. What would be his age? The age of adult suffrage
in our country is 18 years. 3R Il A 98 dlC o1 AIH Il &, I AR foRe 4

M 3T SET & 3R 98 AR 15 ATl 9 dIe <l 38, af by that time his age would be

33 years. And at the age of 33 years, what government service will he get?

it dt. ) Gtet: o fSca # 7 Srex fURTd &1 Wrel BRI . (Fdem)
SHRI BHARTRUHARI MAHTAB: This is a Bill. I was expecting Mr. Chaudhary

to go between the lines.

Secondly, which institute of higher education will admit a person who is
above 33 or 35 years of age? And what is he going to learn? What higher study or
research will he pursue at that age by casting his vote, which he was otherwise
unable to get?

The other aspect which I would like to mention here is the penalty
provision. I would say, our colleague Janardanji will explain it, that this penalty
provision in effect targets the poor. This is a charge which I would say he has to
explain. If somebody does not vote, there are provisions for fine of Rs.500, two-
day imprisonment, forfeiture of his ration card, rendered ineligible for contesting
any election for a period of ten years, ineligible for allotment of a plot or a house

by a government-owned organization, ineligible for entitlement of any welfare
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scheme announced by the government. A majority of these penalties are targeting
the poor. You are not targeting the rich.

Poor people do not go to cast their vote because they lose employment, they
lose their earning. Unless somebody provides for that, they do not come to vote.
You are forcing him to come to the polling booth and cast his vote, and if he does
not do, you are denying him this type of things.

Many rich people also do not come to the polling booths to vote. They do
not stand in queues unless there is a photo opportunity. Unless the electronic
media comes there and takes photographs, they do not come to cast their votes. It
may be happening in Delhi or in Mumbai but many rich people do not waste their
time to come to the polling booth and cast their vote. It will not be a big thing to
pay Rs.500 for them. Imprisonment for two days of course will deny them social
prestige. Who is bothered about ration card? Rich people are not at all bothered. I
would have been happy if certain amendments had come on how to target the rich
people, the educated people who always deride our democratic process and at the
same time take advantage of the provisions that our Constitution gives them.

I will come to the other aspects. Chaudhary sahab and Jagdambika Palji
have very categorically mentioned about those countries which have compulsory
voting mechanism in their country. I would say that since the time of Herodotus
the word democracy has been used to denote the form of government in which the
ruling power of a state is largely vested not in any particular class or classes or
groups but in the members of the community as a whole. That is how the word
democracy had come into existence. I believe a country cannot be regarded as
fully democratic if a significant percentage of its electors does not exercise its
right to vote.

Democracy can be a direct or indirect democracy. In a direct democracy,
every person exercises the power of the Government. The people as a whole not

only carry on the Government, but can even change the Constitution on their own.
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In an indirect democracy, the people elect their representatives who carry
on the administration of the Government directly. It is known as representative
democracy. Our Constitution provides for representative democracy.

Indian Constitution has adopted the system of Universal Adult Suffrage to
secure political justice. Right to vote is also provided under Representation of
People Act. It provides, “No person who is not, and except as expressly provided
by this Act, every person who is, for the time being entered in the electoral roll of
the constituency shall be entitled to vote in that Constituency.”

Since the elections are the life-blood of democratic procedure, it is via the
act of voting that democratic principles are protected. The main purpose of the
electoral system is to exchange votes cast by electors into seats in the Parliament.
Compulsory voting is not a new concept. Some of the countries that introduced
mandatory voting laws were Belgium in 1892, Argentina in 1914 and Australia in
1924.

Compulsory voting is a system in which electors are obliged to vote in
election. If an eligible voter does not attend the polling place, he or she may be
subject to punitive measures such as fine or community service. As on August
2013, 23 countries were recorded as having compulsory voting. Of these, only 10
countries today are actually enforcing it.  When Queensland introduced
compulsory voting in 1915, it became the first place in the then British empire to
do so. There are currently 32 countries who have adopted compulsory voting, of
which 19 countries including Australia pursue it through enforcement. Countries
that enforce compulsory voting are Australia, Argentina, Austria, Brazil, Chile,
Cyprus, Ecuador, Fiji, Greece, Liechtenstein, Mexico, Nauru, Peru, Singapore,
Switzerland, Turkey and Uruguay.

What are the merits of compulsory voting? No doubt there are certain
merits; otherwise why these countries would have compulsory voting? We have
to judge between the merits that are there in favour of compulsory voting and also

the demerits.
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There are four basic merits in favour of compulsory voting. Firstly,
compulsory voting gives a higher degree of political legitimacy because of larger
turnout. The Victorious candidate represents a majority of people.

Secondly, if everyone must vote, restrictions on voting are easily identified
and steps are taken to remove them.

Thirdly, compulsory voting encourages voters to find out who their
candidate is and what the background is. In a way, it empowers the voters itself.

Fourthly, it increases voting participation and interest in other political
activities.

Finally, smaller campaign funds, and this is more important, are needed to
goad voters to go to vote. Otherwise, large amount of unaccounted money is spent
in politics.

The demerits are, any compulsion affects the freedom of an individual.
Voting is a civic right rather than a civic duty. Compulsory voting may infringe
other rights. Compulsory voting is essentially a compelled speech which violates
freedom of speech because the freedom to speak necessarily includes freedom not
to speak.

Therefore, I would say, some say it is undemocratic to force people to vote
as it is an infringement on liberty. The ignorant and those with little knowledge in
politics are forced to come and cast their votes. What are the measures that are
ultimately required? We want more number of people to come and participate in
our process.

If we make a comparison in our country between what happened in 2009
and what was the vote percentage in 2014, we are in a much better stage. That
shows the voter turnout soared to 55.1 crore. In 2009, the number of voters who
cast their votes was 41.7 crore; in 2014, it went up to 55.1 crore. That shows a
large number of people have come to vote. We have a young Indian society, with a
large number of younger voters in our society. Some may say they are uneducated

but they are politically active. They need not be the workers of any political party
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but they understand what is happening in this country. That large, silent population
participates in a great way. They celebrate democracy on the election day. That is
why I would say when our voting percentage is growing, a large number of people
are coming to the polling booth to cast their votes, we have EVMs and ultra-
modern machines to record votes, and we have one other method ‘none of the
above’ to reject the candidates if we do not like, it is not to be left to the political
parties alone to make democracy successful in a great way. Therefore, I say,
democracy cannot be upheld or strengthened by coercion. Here is a Bill that
coerces people to come to the polling booth, cast the votes; otherwise, you will be
put in jail. India became independent after there was a long struggle to become
free, not to go to jail. If [ have to cast my vote, | have an equal right not to cast it.

The other aspect is, to prosecute a person or to apprehend a person saying
that he has violated this law — if it becomes a law — means, you have to go through
a process of justice, natural justice. How many cases will the Election
Commission or the District Magistrate as an election officer file? How many
courts are there? Are the courts competent enough and have that much strength to
look into these cases? It is an Utopian idea that people should go and cast their
votes because they are enjoying freedom in this country. This country is a free
country and a democracy. [ would say it is totally unimplementable.

I think the Minister would be saying this but I would also request that until
and unless you come with a better Bill this Bill is unacceptable to us. I am
reminded of the Fourteenth or Fifteenth Lok Sabha when a Member from the
Treasury Benches, Shri Jai Prakash Agarwal, who was representing a constituency
in Delhi had moved a similar Bill. I had requested him, ‘First try in your MCD;
first, you try in your Delhi State. After that, you advise us to do it in the country.’
Should I advise Shri Janardhan to try this first in his constituency, in his State, in
his municipality and then we can say we will have such compulsory voting? I am
sure, it impinges on the right of every Indian citizen.

Thank you.
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2 TS ARMUN Aeq (AT : U HElGd, G & SMfehid A 39 91 BT Goy @l
2l uffet <o & U fAgm A9 Ue A 4 - WA BR U UTs Waigdd 8ffe fa
fiheve| 915 # I WX fFga™ & gR Rt 7 ®a 6 3w 5w+ gfvn & fog & g1 'R
Il ¥ <ol - fofa Us oie foral frs afik St a1l Sta it &1 a1 3 a1 S8 Hel b
SO S gel 99 BART S SMAT-fofd Bk 3fed | gy & oy frsil | drepda &1 giame ©
g & oy S ¥ial| dlebds qdl Whel BN, e BN, dldbdd $B Baardl 8NN, S8l
RGBT # T =T Mgt o 7w o fory A& B, S o BT g b Ay A, g B
Ao 2 b I & qRul ARG @ forg T | SRer I8 wiaen »¥ Uar 8ril? g &1 Aol 9
et g

Mt B3 AT TSR H 39 916l DI SO © fb Uk R fagM, ve-ford o1, e,
AR IR T AT Bl e Tl IR e, fau=, AR &R & € iR S97a &1y # &
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HON. CHAIRPERSON : Hon. Members, two hours time allotted for the
discussion of this Bill is almost complete. As there are five more Members to take
part in the discussion of the Bill, the House has to extend the time for further
discussion of the Bill. If the House agrees, can the time for the discussion of the
Bill be extended by one hour?

SEVERAL HON. MEMBERS: Yes.

HON. CHAIRPERSON: The time of the discussion of the Bill is extended by one

hour.
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e | fpaT WEIET o7 ST A Q@R AU SATT ¥ & A WHR g8 dIc BT AUBR &
fear 81 e reagst W 9 8 SR U8 W 7 B [P ' dfaa w8 A Sl R erd-AIet
HEddien & oyl 3@ fog AMHIES @I, Solder U B 84 3R J8d% a1 81T | 37T
T dTer BT AR T, 39 foly SNt 9gd-98d gwIare, 31Ul dgd-9gd fehaT|
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it 3 faven (@ien) : A8y, " SHied g S = o foft g e fhar 8 s9ia
Hem FE SR Wd e B SR Bl A g Wi A A8l © {6 S=m o | wa e g
SU HUE Q@ RE W UM DR Q, ofb FE @l Bl fquy g Afey, 9T @ vy g
Y| 8 ST I8 PEd © (b BF 9% & SR WaW I$ AIDAiId ¥ & WeW SAQT
TAeTAel Al ¥ €, TN drhditad averd favd # Jew wmer Auigd € iR sER IEt
SHIH H Fa9 SR RS 2 A1 39 9HY Jffard WA ue 9gd a1 usd Bl

HEIGY, BN g1 3ANT 7 9gd |eNed fhy, qgd uRac &y iR 9gd garR 4@t fhy,
AAf omel W g9 AR AIfeT &1 & U BH g B ufhIiell Bl SR ST @
JMMITTHAT Bl B 99 S € fF g ant & qr i, ielg IR 99 &1 g9 8R < H &
gHT g, a9 1952 A TAR I8l gA1d &S Ol % ¢l BAN AdQ Gl S a9+ 91y, a8
HAST A WE g, B Al Sl <% H IedT €, g8 AdQwl Al H AUAT TH S| EAR
T W 3} SIfeT 9gd T AOIR © ! W@ H AN YT R I 21 Bis [E8R &1
ISR 371 AT &, oI &l Afad dTeR defl odl gl S9! o yo¥ iR 7ifg § 9
BT & oIfhs BN < H T8 T WA H AR AT Jellde &Rl &l I8 9wd 781 & b
1000 fFelIdIeR §R AT 500 fhaArHIer gR a8 UG Sl & WHY Bl A & Y Tard= Bl &,
a8 Badl dIc Sl 31, §9 < & IR g W9 & T8l 8l

SAfY 39 U § 9a¥ Usd $HH A HH Adadl gal A & Adard] B T 8 AR IqD
3fferepR YRIAT g+ & <1 waerdn A H A ST SAER B Afh S9e WY g9 Use] W W
AR &= 8n 5 9% <9 Q91 Aledife Q¥ § el W USRI 9% & SN Teldd aRD
g™ H TR Aaerdl gl H I SIS ofd 8] 39 &l R UaT gl §9 < 1 Ffad
HAGKT Al | B Al D Usel G BR dTel <21 b1 I Yeb qR fda=or e argy| &1
AN TRl 1 oSl 1 FRIST & AT 3 AAGWT TIhR 89N O DI Al FaveIl Pl
geETd B} B AR & o g €1 P SRl & o1 d1 I © [ T o ATl qHg H Fel
RHR T 1 RRART 3§ 3 S| safelg Aaqarar gat § M Sited &1 Wag™, 59 89 dad
& fop faqel & ofex aifviard #ae ®el € Hel 78l 8, df faq@i § AR ura b= @ forg
T BfT B 8, WIS BRI BT Fad ARl B IR Fad Sleal WA HIS 1 Bl
H afs fed qor 3 g el ida # & @1 a8 g o 21 swforg # e 2 f5 5w
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AR i1 | SFar Aaer I aeae &l R HeTT H3T Sl 3R YOI & Acebrei
A St ORI # gHD! 2009 H AN R 2011 W 39 Adw®d &1 Q| sAfew 94 2 6 39
¥ B WAIbaA Bl HOG FMT & A BR Al Aa DR AR AR ¥ BT AR B aren
arfa dog a1 fagm wvmell & ofaR ugd| I8 91d WEl T f6 SH@! Yweid oRa 4 g8 ol 89
g AN BT SFAT S § 1 99 TR ST I8 dedl ® {6 s ard waee oed Bl o
S g8 Hedl & Al MiTad w0 W gdD] b g @Ry SR B ) g A g
MY | AT 30 Y S TP 89 <= § Pl Bobl AT PIA W T8l G A1 89 < H drel
o1 gforera TS a1 WU | ST §H Qe AIES W ORAT Usdl B

BT B IR AN Wi d AANTDR BT WA HRA DI {8, IFDT AN of S H 8H AT
DI Bl A DB B B DI B A B &1 FAMAY S DI G 3R DI DT g0
=12y, I8 4T &1 vy 21 S99 SrF a9 A1 Afdx Jaqa e |l g iR Way W 4
Ade I BN SR BT S B 3SR I PHed BT Al @l e 6 15 wfiera @1 20 fiea
® AR W U ¥ Alhdd B ARBRN a9 5| A AMAIHAT 9 910 D © b BT a1 |

BT P IR TP IR, & IR AT A9 IR 3R Fdadl 74 Tel Sl § 1 I Aqdadm ga 4
dfea e SY| o ufshar U1 81 99 & dAlbad H BT a9 GHY FAIG SR <9 VAT ©
5 ST I SED BIF H TG Sloidl, I8 A UG AIGH DI @ M| T wiererd
HIGT BRAT 8 Al B DA I DI MALIDAT 2| DI R fede qgd oidl ==l 3R I8 &1
fawr &1
18.00 hrs
A QU Heled, A1 M)y e 2 b d9e ¥ 39 W fede 8t =nfey, ==l e
Y| U & AHdd DI A9Gd BIAT §, TOdd DI AoGd HIAT &, & AT d Il g8
WHR B, & AR & Aol JVSR & W IWd! Woadl JHTad &, 98 Ade & &
A1 T8 DT TS b AW T8 g3 WRBR &, DIy 30 URWC, 50 YT WA Bl I18 §g WRDR
TE Bl 39 oY snavEedr ® & AdfeR & AfNa™ wF @ e @ g arg ddten
B §, lfh DI a1 A1BY, ATl AfABTH AN A< B e |

AW 39 W IS 9d ¢ b 39 W) ot fede el onfev| &F 98y 4 s9&! Tdl =8 &
Hehll, 39 R f$de 81, ol ==l 81 3R < H 39 IID BT DA 9, dqMd & Al dAlebaal
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P X N 99 9 3R ST dic Slol+ BT PR SIDT 2, I BN B U B b
3R D! AT ARBR < AR Yo« H g7 b |

SIS 9 Hid WR I Bl Aiepl a1, S9S oy Iga-agd g=ams|

HON. CHAIRPERSON: Hon. Members, it is six o’clock. If the House agrees, we
can extend the time of the House till the ‘Zero Hour’ is over.

SEVERAL HON. MEMBERS: Okay.
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HON. CHAIRPERSON: Now, the ‘Zero Hour’; Shri Jagdambika Pal.
2N TEfaHT ol (SARATIS): AT Heley, § D! 9gd 9N § 6 S e 31w
TE@yul fawy W g dre &1 Al R 21 59 9 7 s A1 anar @ 7 sfrengfe 9,
Jfgfte & IR 9RA & Al B S B BT JHA ol &, fhami 7 Sl HsA B &,
S W U e fARwR AT e BRaT @1 8] Wed H Suh Su B Ay @ WaR T,
gerEAT St 9 9gd wewyyl Bad fau €1 99 de@qul Bhadl § SR Bddl © AT D
foQ, St ol 9% <91 9 STTEl @ 918 A 50 R B & JHATT B oA, IHD! HTIhR
% 33 giaera &R &1 3R S Jarras &1 AR off, I¥ S A1 Fa1 faun, 1.20 @ ¥ AR
g TR o iR I8l 9@ & &, ds WHR 7 UH b I8 fHa g 5 S 99 sifvgfe &
DR G B BAA H g b O I IATeT H o FR1Ee 318, g B Bl § S U dren 4
o fdacad ¥ &9 & Bar o1, I I fdacd I D @ T W W S Wik & forg
UH.ALIME. B AP A, IFH! W Drs ARBR - Bl 2 b Sl @ 18 ¢ W g, ol 39 &
TRYC ¥ 316 IRAC 8, S9¥ 3.63 O Ui fFacd ®e &b ITPT Wil S| 34 &b A
e 3118 U¥e A 9 WAT g Bl Yurac H HH ofl, Ids forg o 6 7.25 vw wfdy
fFaee wF oea a1 AT U T8w 1450 $0d 8, S Y & @S B

Th NG Al fHAA I NAMGE A TAM &, AU IR g Bl WIS 7 81 A 37
fpaT ® TR AIeX AR TS el & H 3Mud del =redl g, § gl 4 amar g onfl o
feal g, SR yaw &1 A ST 6 i faHl & 3reR GRSl d€ WY 3R g Bl Wa
AT P S| B APR 7 g & Whe 7 Ue ed W1 & g, Afed g9 qrase ff s
W, A1E 98 g4I IR Yo B I IR IS¥ & Ul SISl W, ST Aved U BT ©, 39 BT D
s W TE @ WS T8 8 W 7 R RN o A9R B W@ 2| Udh AE@yul §HrER
A H ATS Yas A <@l b AYR B ASAT H TS Mg Bl 1450 I9A uld fFaca @
IO fHa g1 emefadl @1 FE 1100 T, FHE 1200 I W 999 & oIy AGER BT TS
T 2| 3T TE gy 6 U W% ) SUD! B BT JHAH 8 T AR g RE 300 T9
&H I fFaea S9! T8 & < e 2 £ (eraam)
HON. CHAIRPERSON: Please wind up.
2 SEfaET qTd: § Prac(s PR @l gl 300 B U [Faee HH W SHD! UG IAT TS &
21 f TRE A JHAM T3Tl ©, 37T 3ATe] Sl A% # T, 98 Y FAR Pl S8 500 S0 Tfd




24.04.2015 259

fdaed 3 f9w &1 21 S a8 ¥ 1E 1200-1300 v v fadea 9@ <& & @1 # smuss wrem
{ AR g fb BH A HH IR Je¥ DR Dl I8 (R fhar S, arfe feari @ 18 ot
TRig A |quIe gigd W gHRad & o 9o, Ry Sl AT &1 JHAr 891 §, S9!
WRUTS B Wb | gqTe|

HON. CHAIRPERSON: Shri Sharad Tripathi is permitted to associate with the

issue raised by Shri Jagdambika Pal.

#t ST WhTeT ARV Aq1ea (FTHT) @ FHIURT HRIGd, Udh I Aew@qul a8 W e & oy
# T g3 gl U o WY W, oW B HE A W A W qead 8l fb gerEa
FSD AT Ueh AT HEwIpiel AT 8| HETTHAT WS ATSH B PIRUT Al ¥, GR-axTST
& TAThl H AT D1 GlAeT v s A Ugdl 2| I8 Yo a8 & HAscdIepial o 8 AR
ESCAICHICENRCREE IS I

HA ATSHT & El B fbari Bl wH e 8 3R 399 98l U g A TS 2l
SISl HRIT WRA B TS DI @8 8, Tl b (Y HER &l e &1 SO BH A & <&l 8l
Afh, IS @ & WY Pl TSAl © [ ARG PR &l IR% 4 8R4 7 & 7o 4
YETTHAT Wb AT BT UAT T8 I & 2] 89 S0 d18d © [ $API 9T BRY &7 a8
ART HM Y B T4 & JRIT AT bl 4r WY a8f el S 81 81 98 Yob oW 3 9 dg B
T WRER B5 IRBR A sUD U IR-GR MUE B &l 8, T b Bl dkB I FeTHA]
TSD ATST SR AR b1 UAT a8l & 9ol Sff &7 21 3=y wroai § A g g

AT IS BH IMMUE B & b 39 dlb HATBR Ao, Ty Tial & i &l

4 B RE AT, 981 AT bl gagr R fAHrd 8 @1 AT, 99 D HANGR AT D
fy WRA ARBR T B U W I g8l U WO BT B BRI IS g8 F AN B
U 9 J81 gl Y8l DHRel, UL, ASIAT 3R TN [T & Hl A G | gafely 4R
IRBR YITTHAT ASH AT AR TR B A7 Refior &Y iR 39 9} st a7 < fagR 3t
I8 IR STl ¥, 81 A1 g9 (oY AW AfQIeT BT IS

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Hon. Chairman, Sir,

I am thankful to you for giving me this opportunity to raise a matter of urgent

public importance.
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Rameswaram is one of the famous pilgrimage cities in the South India after
Varanasi. Everyday, thousands of people are coming to Rameswaram from all
over the country as also abroad. But there is no direct day time express train to
Rameswaram from the North India. The pilgrims and tourists from the North have
to de-board at Chennai and again board another train to Rameswaram and vice-
versa.

The main occupation and income of the people in these areas is fishing; and
it is very difficult to export these catches to other parts of the country and to
abroad due to lack of a day time express train to Chennai. A special variety of
prawn is generally exported abroad from Rameswaram, which earns more foreign
exchange to India even without sufficient train facilities.

Hence 1 would request the hon. Railway Minister to introduce a day time
express train to Rameswaram from Chennai.

Sir, at Mandapam railway station, the ticket reservation counter was closed
before the broad gauge conversion. But after the conversion, the reservation
counter at Mandapam railway station has not been reopened yet. Once Mandapam
Town Panchayat was a destination to Rameswaram before the construction of sea
over bridge to connect Rameswaram by road. Mandapam is also having a lot of
offices like Centre Marine Fisheries Research Institute, Indian Coastguard, Sri
Lankan Refugee Camp, Kendriya Vidyalayas and other State Government offices.

I would, therefore, request the hon. Railway Minister to re-open the ticket
reservation counter at Mandapam railway station.

Similarly, in Perungulam near Uchipuli railway station, there is a Naval Air
Force Station, which consists of several offices in and around Uchipuli railway
station. But there is no stoppage of express trains in Uchipuli.

So, I would request the hon. Railway Minister that all the trains from

Rameswaram to Chennai may be made to stop at Uchipuli railway station.
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Sir, I would welcome the hon. Railway Minister to Rameswaram by the
new day time express train to be introduced, for special darshan at Rameswaram.

Thank you.
ST, Aure g (YMWR) © HEley, U g9 R fodn, s forg # sruehl g=are < gl AW
G &3 YR P FHAWBH A el 81 2 {UseuE, W, [T JiW RAd @ T 8 gol
WA, dDI BT HYI, AEHR DI AUDH AT R FHol AR BN 47 U gR1 G9F R 7
Srerr a1 N iR IR TS WREGR GRT Joimasl # o 31k 98 Ht ue gok g ufa e
e < <@ 2l vmgR # A9 A el € R ot 9 fearl & 1 & o qerl @
e T8l fhar gl 399 I R e, SR wieEe R 90 uRed, fhee WEdrl =i
i ) weR e w70 gfawe &R v R e fafiics, aRmEogR w50 wfrerd
T BT YHS FHIT &, S fhaml &l 34l deb T8l A1 A1 81 Ue¥ WRHR A el © A
el g8 % iR Ml &1 Te oM # 3fem fawrs < & 21 fram & ame Ut okt
der 81 S © b fpa &1 wuar M W e 9 ¢ 78 € SR faH w® Rar & g a8
fFaM & A W) @ Bar 2] U aRRRIf # forae amfie a9 6 g g9 9 gen ©
5 31 T T A frarl @ 39 BEd & IHAE I A 8 9@ § J7 Ie-qd farar
BIC 3CH B PR IRUATA! H & T AHR o fHAml & fU o/ d agaq H9 w1 4ol
2l ... ()
$it BT TG W (BAUR):  HEIGH, MUY ST YL Hidd ¥ e P e &, g9a foy
3MUPT §gd-9gd garc| § SAEEIE SUs B Al G &3 § FAdx Ml &l WX dld

HAT & H VeTd W ISl gs 95 AN AW &, ITD! RB § YD AEH I DR Pl T

3T HAT ATEaT &l

SolTglaE H Nl I 9gd Jffdd A gl SeEe W BIHR Yds Bl o, BlaSl
P o 3R P IRB B! <Al & INMANHA B BRUT ga-1 IwIdT el © fop o ad & 78
H 45 ¢ WX el @ o’ R @) 718, S99 3 S9aT &1 9 ORI BT AT =T
TSl # 39 99T A i & fy WReR A g Hom {6 garEe § Wr ge <fihd &
T @1 B AR B T B, S Aol ¥ BRET A| IHa, fPael 3R gaeriS
W e @1 T =T S|
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TN SR H e DI dgd 99! AEE 8] I8 W XA ARSI 2| gHb! agd
REAT AR 81 H WRBR A I8 W) A6 QAR g ([P TN SR R Yed AaR {997 a9ran Sl
A W Yad fafaenad ok Y P b a9 N B H AN BRal gl sAeEE 9 awTs,
facell, qrrg, SrEdaErE, o=y, g% AR BRER & U 93 Al &1 FU SM &1 AR
AT &l DI S DI MMSA §Y 20 a9 & Y &, b 20 a9 H T8l Pl XeId I el
1| RR1Y D1 TUS BT YeAd T G BT 1T BT §| g ¥ 99 2018 H AT ATl
2110 Fs fef A oM At B H T FRar g fF U qd g8 @ rawn @t Sl

AT S Sff Bl ARBR © WY glasl ¥ faeel! & Y A 189 991 &1 B
Y TRAT o, XAd & ARBINAT BT FHellwd § U Holl qurd Habrell M1 3R By &
SHF B AEEIE GINd BRb IqH AR GO DI AN DA 3@ B TS| SHqDT
AR S B B F AR BT g M g2 w99 31, 9g7-9gd gars]
SHRI N.K. PREMACHANDRAN (KOLLAM): Thank you Mr. Chairman Sir. My

‘Zero Hour’ submission is in respect of cashew industry. Cashew is one of the
most labour intensive industries in India. More than ninety per cent of the workers
are from rural areas particularly from socially and economically backward sector.
Cashew sector is providing employment to more than ten lakh workers. This
industry is facing crisis due to the competition from outside. Cashew processing is
not included in the highly labour intensive sector. Hence, the workers are not
entitled for the benefits and welfare of the high labour intensive sector.

Recently declared foreign trade policy of the Government, duty scrip
eligibility for all other nuts except cashew has been retained at five per cent for all
country ground codes. But for cashew kernels, it has been drastically reduced to
two per cent for country Group Codes A & B and nil for Group C. Considering
the competition from Vietnam and West Africa, the present decision of the
Government of India adversely affects the cashew export/ cashew processing and
thereby cashew industry and more than ten lakh workers in the industry as a whole.

Therefore, I urge upon the Government to include cashew industry in the labour
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intensive sector and in the list of industries eligible interest subvention and also
retain duty scrip eligibility at five per cent for cashew also.

Thank you Sir.

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Mr. Chairman, Sir, the
people of Tripura are seeking your protection to save their lives. The whole State
of Tripura is virtually delinked from other parts of the country. The essential
commodities are brought through railways and surface transport. As you know,
due to gauge conversion, Tripura is delinked from the rest of the country. The only
way to link directly with other parts of the country for bringing their day-to-day
essential goods is through surface transport.

But due to bad condition of road for seven kilometres from Lowerpoa to
Assam gate portion of the National Highway, which became as good as a paddy
field, neither the Central Government nor the Assam State Government is taking
initiative to construct or repair the above mentioned road. Due to rain in the month
of April, lorries and buses could not ply on the road and they had to stand on either
part of the road so that people and goods could not go in and out of Tripura. In the
coming rainy season the situation would be worst.

In these horrible circumstances, I urge upon the Ministry of National
Highways and Road Transport, Government of India, especially the Minister, to
take immediate initiative as the Government of India cannot deny its responsibility
to save the people of Barak valley as well as Tripura. I am seeking your protection
to save the people of Tripura and Barak Valley. Thank you, Sir.
it gg=1 s (smasll) @ AU #EIGy, | USRI &I U WG & SUE STax<dl & T
fFATT &1 JqBTell 3R Gael B AR IMPT HRMAN dATedl gl AN [HAMl DI T T AT
TS B 2, AP dabr I U+ ge-dfeal Bl A HRd 8, geai B e b1 wh a8
FRA 2 U4 o Ao & HM e 21 519 9T J B! T BT I T8 el arar g @
S W A D U SR o0 WSy &1 S qUAT AT BT 8, AN WU € PR GR-IR Bl
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S 21 9P qe-dfeal B wnfedt g I §, Fedl B e 9§ ge onl g 3R S
NSENIECILICI ERRSESINE]

fFa @ & wEd @i B 9N & HRO A R R 2| H qeORmR Sue &
OIS YR B, gcs Hal DI R MUBT LM BT BT el g, e 39 Wiy I3 H
AE 17 &A1 &1 e A B fBar 5 VA1 dRed SeM (Al & ol IR THS (s
B B ool PR Hag), I Hal IR & T

IS YR ], $Cs Hal & dX § § Hel drsdl g (b ofel Pl 41 dad1 © 1 98
H-UTRT Bl WH-WHIS DA 8, clfh g8l bl Bl YAH AT a1 R Bl a1 8, d
fPal &1 & TR ¥ AN G | I/ A0 gy Dl Fsdi B Hf g H BT W B
8 fbar gl 98 q ugan gfepd gl fhur g8 fhi e A T ugAn g1 PR B
fepaTl BT & RS A MY BRA Bl B PR I g1 9 AU gRI f&F T AT Bl Retae ¥,
eIl BT DI B B ol 9 Tl B DI T SHR, Tl DI od o] 59 '8 A ool PR
BFR B dE I fBAMT BT M0 R @ 2 .. (FaET)
HON. CHAIRPERSON: Please wind up. Your time is over.

... (Interruptions)

M g s ¢ Ul #elew, T8 9gd Aew@yUl qE §, $UAl g3 diad & oy &1 e @
Y 3R < ANY| § B IRV <1 dTed] gl ITBT YA el 8l Bl o8 I ToRMYR
SHUG & A, ¥ e At (@raer)

HON. CHAIRPERSON: Nothing is going on record. Please sit down.

... (Interruptions) ~
SHRI RAGHAV LAKHANPAL (SAHARANPUR): Thank you, Mr. Chairperson,
Sir. I want to bring to the notice of the House as also to the Government the urgent
need for setting up of a Centrally-aided university in my constituency of
Saharanpur.
Saharanpur happens to be the Commissionerate headquarters that comprises
of Saharanpur, Muzaffarnagar and Shamli Districts. The academic needs of

Saharanpur students are catered to by the Chaudhary Charan Singh University,

* Not recorded.
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Meerut. Roughly, between one to 1.25 lakh students from Saharanpur enrol with
the University every year. There is already a huge burden on the said University
with the Vice-Chancellor recently saying that we need two more universities in the
region so as to reduce the burden.

Currently, the Chaudhary Charan Singh University is catering to eight to
nine districts of Western Uttar Pradesh of which Saharanpur, Meerut,
Muzaffarnagar, Bagpat and Bulandshahr are some prominent ones. I request you
to urge the Government to consider the setting up of a university in Saharanpur
because it also has borders with three States, namely, Haryana, Uttarakhand and
Himachal Pradesh. We can easily convert Saharanpur into an educational hub. The
topography and the climate are well suited to the setting of an educational
institution or a university there. I think if we set up a university in Saharanpur, we
will be able to cater to the needs from all four States of UP, Haryana, Uttarakhand
and Himachal Pradesh.

I reiterate my demand keeping in view the interests of the students of
Saharanpur as also of that particular region to the setting up of a Centrally-aided
university in Saharanpur.

HON. CHAIRPERSON: Shri Dushyant Chautala is permitted to associate with the
issue raised by Shri Raghav Lakhanpal.

PR g RiE o=d (FIRE):  wRIey, # ool f5ami & U 9gd Aewyul vy &1 v
Tl G S @ gl doords e # o drfai S fEaEi @ vEd & 1 Sl 8, I
SARN 9 o 79T &1 2| I SRl 7 s H HADR A a1 ] I8 e a6 ast
PIS AT BRI Te1 AMT AR | Tb ATF 1 HHAT < 81 Se) STl | I BHA Bl A
DHH T SR T gerax o1l IS §@ © WY el US @ © B sAN dhay &d
SRR, e, =Rl § oW 3 o fHaml 7 o 9 fhar hise dre aarn gan ol
AT DI HAA H ATHIT 65 TAR [BAMI DI 98 BOR R YA et 41 75 s 30
BT ATl gRT ¥ BHRAAT AT AR AR fFAM 7 @ 3R WA & 74 H 5 RS B
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s <R 75 BIS BUA DI A BN T W D WY DHEl TS @ § b A qb dr
R T ITDT PIg W YA Tl [T 3 YR Bl HioAsdl &l Fa WY a1d B A g,
J d% @ APIRAT iR RI=Y, feurcie & ami I Meer Tofa Rulfea wre Bl w1 o
HA T| IR AMUS A F A B 9RA ARHR SiR e, feami, Fogd & fZadt
T HAT WIRA P IR S AR Al St ¥ e g1 9 fava © {6 [iRed W § geads
& fpami &1 frenfaeis = fGdqam &1 Har i

3t T AR (HATYR WH) G ST, MU G Y Hew@qul Je W ATl Bl Alhl
fen, # amuepr oMWY g1 # TR UQ¥ ® BasYR W &3 W gAD) A gl o fadl
ARG 3R ATAgie B gore A [HAFE BT 4R JHAA gATI AN DI IMEHAE B D [olg
HGR BT UST| BAR cllep AT &1 H qebdias 20 SN sl bl &1 # dear =g b

YRl WRBR Al & WY ToAd FI8R PR G 6, BAA DI ATheld Fel 8] PR @l B,
QU I, A1 W BUY B U AT < I8 8l A e b AeAH ¥ RY 2 5 R Pl
BT Pl TEADR [HAMI DI AR oI BT G J3AaS &A™ &1 dee dy| = A o
THSAT Bl 8, I7b URARI Bl SF-GH o1 BUA BT GGl AT BT b B a4l
BT DI 4T TSI D q8d ATDR AT AT S| AR Bes WRBR A R & b Aen
framl @ @i § q3ras srell S| fEAEi & G %o 7% fhy ¢ qr {9 @ &
fepami 1 o1 feerran Sy

AN &3 & [HAM Fa9 TG 3ATe] BT SWET B ol A S JHAH o W fpami
@1 b 1 91 amae &1 T8 fren ©l ofe) fami B Famasn e A, ane] @1 R
fepar gl gerEE St fhaml ® g @l U §@ A gU g3ES B VRN B @ AT
9QIIT 2, JHA B 50 URIe | €l HR 33 U fBa1 21 Jafasl W A7 B 911 Sy,
e fami &1 Al 8 9o |
S1. Sfea v (STR-ufeaw facet) : QU ABIGy, oM SCICE 3iTh Calarol H 4t aif
@ AR BT S haarel 3R WIH 3 841 A1V | facel # oMl $RIee A cararol gl
310, 2014 H WIH & Wl & {7y geafésHe Fprar T o, 20 IHfiarl § v 41 Rieya
BIC BT &I ATl Ta=Y, 2014 § W el &b & forv vsafdsiic Maren oan, S f ®is
TR TE AT| 99 JIRSIRME W Repedic wed AR MU A I=M dal [ 3 M7 T R <
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iforel A wonfreeE &1 uiita Reee o1 fear il § mue 9ieuy 9 TIeiRS!

AR &1 &g st A e g that NIT is not above the Constitution. Rules of

reservations must be applied there also. The Director and the Chairman of the NIT

in Delhi are flagrantly violating the reservation rules. TaRS! A& &1 & 54
Hequl favy WR JThTe HRAT AR § WX U SO GO 98d haed ©, but thank you

so much for giving me an opportunity to say a few words.

it IR Bt (Ja FdR WR): U wEey, § oMU WIETH A 31U WG & Wd HAR
TR IS ISHRI-28 B TR% ATHING BT dTed] gl ASHEM-28 I A Bl §U Ad HaR
TR, §&1 TS Sl TS W | B g¢ ol =1 favd sg-aa 7g41 § g1 ol 4 45-50
ST I gHeT § g 8 gl §| # ol gRas #3A1 § 981 Uh MR 3T a9 Bl AN Bl
g a9 a8 @ gaeTsll W Adh AR Sl 9 |

ST, g Y qUsy (T<e) @ GHUM HEIGY, ATSl Fial bl YADl dad BT g Al
GIMa S T WA T gl W ST |iee 9 e & & gvraeil @ SRie ol B
il W Aide W 9 W AeAd BN B g1 fak qifd Areg § gH Al Bl Bl
I T8 21 fRivex SR uew @t R 9ga &feT g1 Tt & gwend & 18, Il e
HATET TS @ oy U1 St 8, ffhd STR IS ARABR B el BR I8l 57 I8l dledr IJm
H1 QR dier S <@l 21 @A UISiel ATSHT &1 01 JAIfgan 9 o1 9 ewac fhar S @
gl U U fl g T 1 U1 WiEl Bl e A S @l gl ugel R denad &l qro
FRENUE & fexX Fort M| IR I9GT &7 darel § g Ao I B oY, 9 Jron |
U T 9gd GOUAT §IAT 81 3 AT & R idl H 70 IS WA o1 Dl WL ANARY 2l
fhe Mg BT 91 T @R RFe darad iR uew & e S o w2l ... (cawr) #
3fMUch WeFH ¥ bEdl aredl g b WeR By v e ol &y, o o fo difta
ATSIRAT H AHET B AEBR e W B R, ey 98 o™ & sl &1 fhan<d
PR § qHA 8 9D |

st 3] arent (Fif3r@) : w1 |wTafa weiey, # ofue wegd | A N HJAl S @
S 30 b T & (i3 & fagr |1 f[deeik & 3R M iNa dRar Al SR A
HIRITEIE Xl AT Bl 8k I BIpR YoRdl & 9T I8l W <fieb Yol Il &1 dwar 0




24.04.2015 268

a1fere g1 ofh AR Yed wIM W Sl BT 38Nd T B & HRU <fId el AT B
DS BT AHAT HRAT TSl B
T # [T b HIEH W WA N HA S W ARG BRI A B S A

18191 30 T 18192 ST TSR ¥ HHEEE T PR I URIIE Bl S&d [deaR
XAd YA W PRA I B B, SR G687 & Qb Xl AT BT B drell sRyfaenai
A et | g=garg|

HON. CHAIRPERSON: Shri Mukesh Rajput, Kunwar Pushpendra Singh Chandel,

Shrimati Anju Bala, Shrimati Priyanka Singh Rawat, and Shri P. P. Chaudhary are
permitted to associate with the issue raised by Dr. Mahendra Nath Pandey.
SHRI P.R. SUNDARAM (NAMAKKAL): Thank you, Chairman, Sir. Tamil Nadu,
the seat of social justice in the sub-continent, intends to extend a liberal eligibility
criteria for SC / ST students for admission to professional courses. The
Government of Tamil Nadu wants to follow the criteria of 35 per cent as the
minimum required marks for SC / ST students for admission to BE / B.Tech
Degree Courses. Right from 2011-2012, when All India Council of Technical
Education (AICTE) made an upward revision to 40 per cent for SC / ST, the
Government of Tamil Nadu has been taking up with the AICTE to bring it down.

The Government of Tamil Nadu, guided by our hon. Leader, Puratchi
Thalaivi Amma, has requested the Union Government to direct AICTE to fix
eligibility criteria at 35 per cent for SC / ST candidates. Since 35 per cent is the
passing mark in class 12, it does not violate any rule or norm. In the interest of
ensuring social justice and equity, the Government of Tamil Nadu is in the appeal
mode to get benefits for SC / ST students, especially, the first-generation students
from the rural areas.

Hence, I would urge upon the Centre to intervene in this matter and suitably
instruct AICTE to uphold social justice in favour of SC / ST students. This must

be done on an urgent basis as the new academic year is going to begin soon.
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2t AfFat FIR @9 (FRR) @ O[T JBled, [IER & qaiR e, S 89RT 996
&3 B, FSAR UES & TG Aoils 3iR Afdwier mal # faRyeR et T gR1 9RI 5
# oft Wt B TR A QIR T B ST B BROT HAE B 9gd & g0 g gl 8 B B
3 & qraole A 3l T I W Dls FRHIF0 T8 g1 21 78l fhami B Sus, S IR |
ST @12y, S99 oy S9a U WIR ¥Sé dd el ol UA.Ud. 84, Sl el "y iy
9T &1 AP 8, ISP 15 HaHIeR B g4 T A0 81 gar ol

HEIGY, H MUY UT B o el A IR UG & aferdan el & R T 15
AT T HA TSl 2] I8 W Seera g 7 5 Sue wed & e BR W fawd ufirg
FETR W qA1 e & BR R e ufig ¥ @I 2

d: H FERYR W AT AARI-TIC U I G Ied U ¥ ARG B gY SUIRR
IR &R Mg Fsd AU 8 AHR BT &1 AP TRl g, Foad @l al ardi=ad 8
IR et T BT AfAST BTS PIC B ATSMIAR BRE H WO @ {7 ARBR A ATE Bl g
sit @ f e (urelt) @ AT [l SN, A e @1 e ORI & STE By oI dTel
TY I B AR IMHNT B Y AT A7 [ Hel DI W1 § FRAR F 8l @ gl D!
ATl BTeld 3R 39 WX IO & IRRATT SoAThl § Y8 drel TTHon ol fiRar &1 e |
G Y ORI WRHR 7 e Hl Ffea ugeil &1 2oft & wrer o gl 9ivd fean gl
TR pematt # ft St 1 RNieh fham T B URd B Fide IR SN b RNiar vavdr ve §
W) 3BT gui 21 I S © b S fomr ot 7 @ & fawdig uRRRafaat & ot s Sha=
AT HR AHA 2| ORI AR I[ORA BT AR U faega & 2l 31 T8t e dl SuAIfian
REIECR

ST P ISR § FaW T AT o & AII-A1eT AT GRefl Il & g} AT B gReal
&g TR TG S B b A AT Sl gl IR B bR e § IS ®R OBl
ITHIE dg W Wi fFa T 2 e ghel R w® fisdl @eri 1 &m T8
f&am| St & gg & vy il & aN § |9 9Md 21| g9 gu # faarfd= S, dt 9 urde
TR A1 H SUA Bl 2] Sl B gU I He g g9 & fJe B W Siael N g #
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TS gl 39a IfRad s@@T gy I uRRigd eval dem, AgHe, &, SEfach, T,
diferam, &1, qufed, Tersi! Si-fl IR dHRAT & sarst 3§ dweR! Rig g 2

R [T D AT I U U S faer w1 St 9 o Rig § {6 el b gu &
HUBU B & WORAM & IAb el H 3ol A ST Wi & I WDHR Bl =i
FERAT <1 B ASH F B FAT B qlfd ARGl DGR H I Dl B e @t
AR | Sl ST e |
#it Wi R aAt (SeE) @ WX ArHaH S9e &F & IR AL Nold ol fedied &
IE WIH W BRRG INfe YHb1e, AR JF goif R, <7 o9 & forv RiserEe 1w
J, g8l A died & 918 facel My iR fieell 9§ I ST O gy, o1l el & R e

W JPI AYSU PR AT TAT| 12.05.2014 B ITHh1 YLV AT, U ATl B Dl 6l

TJaTqrETE, ST AT W SIURIE WA 143/2014 ERI 504, 506, 364 W A GOl fhAT AT
IS ISRV B q1E IYEROTRARIT ¥ 96 TR #H BT fHar, fvr & u fea, e |
d @ By AT el {6 Af MUl S SAfSeNI Bl G § a1 I @ Y § SI18T
3R anfaed YT BT gl of SISyl 3Mfecy Jebrel e aferd uRaR 4 &

# MU HEl ATEdl § B SR USY H IR0 Ao F 98 W Tl I fawh g
URT Y, SHI URAR AR, I BIC ded o B ol Fidaq & ITa71 ueRe gon ©
S 1 g AR A AW 7 (6 e & Adlens = w17 &R 0! g &1 JI
STY |
AR QTR @ S IS I DI ST AT uaY g G|l §R1 SSIY Y ST & A1 Hag

B DI AR T B S B

P Ae™ iR Sufar daem & T w3t dn WHa i HWAT H Iew Il (sh
Jeia qaq™ wel): A g9t S, R fdww & g9l St 5 Sorn 8, I8 U wrel R
A 2l I8 iRgd w0 3§ &GO &1 vy 2 6 SR AR S vad § B dRar o,

e | e & d1e b1 USRYl B3| BH & WR W SMHN UG R+ bl JAN B,

U I8 o R el R W A g9 gl O 59 SRR <@ B Bl g I8 f6 a8
Yed HHARY o 3oy Yord fAurT @ ff S ared f ey R &= 21 39 TR @t



24.04.2015 271

Hedl gY U T B AT §, 98 N9 URAR ¥ g, Sfeld uRaR | g @1 [ivad W I WBR
e 8nfll 89 59 IR ¥ fIaR & SMaR UK R A1 GG Bl I BT Ja |
N T IATA (ARS): AT FHURT S, WX Al T & B 3SR BYS Goll vl WS W
Teh Ned 3R fae Fefone 21 39 got &1 i e el 6 A8 W SfE| BRI 4 49
gl 99 Efd feIRal & 4Bt S € @1 B I SR T8 fadn] a8 et gt
BRI Il & fSSTgT BT VYUl BT IAAT &, PIS g9 & M & BRU GBI AT BT
¥Dh B DI A DA gl P AATHR X HATGTT qAT IR U< B Alp A0 fAHET &
SNfABIRAT B ATURATE! qAT I 19 WRER FHIY qAT HaAE & J9G H §9 gl b1 07
ST TP ISl B

BIYS Bl AL NTd HINTT TR & &= § § dA1 Igi A WK GAT § a2l gl
YAd G @ YR TS B D BRUI & DI WD Wl ¢l YS! § U FR=R oW Bl (AT a7
EH T D RO FYS & ANRGT DI JAMNS HicAs 8 @ 2 A AMTS AEH A A
#H Sft & 98T 2 5 Fgs @ FHRn &1 W9 od gV YA @ SR U gy i wRf @
Y BRI Neld JATaR oS BT Mg QR BRI BT B Y| ggarg|
£ g dieren (RAR) @ Ay [urfa off, 799 a0 4 98 9 g9 qd 1 94 gerei
By a7 F FET TRl & IR # qar & e e F wua 9di] g8 1§ enud "ed
{ ARG YO HqA S A e BRAr @ 6 Q¥ & ofaR rs i sfuer ol gl
TISIBRYG & T8 R S URARI I ASANW AR & Sl § WG BV &F # S Plg ATYGT
3T & A1 Ugell IR WRDBR 1 UTSISRUD Bl S[gdc bR+ Bl M hdl 2] A WDHR A T8
dier 2 6 By & & 3faR |1 I BIS Iuar ol 8, o IRE A JH|H qIRY, ATArgiee A1
@ S PIg UG M § Al IHD (U DR TSIRIRUG (TdheeR feover Rellh ®e)

g BT B DY (oD T8d DI HS A ud T91d H IRBR AR [HAHT Tob Uga b1 HM

B 3R TSIRRUG & AR BH A BHH 250 HUS Bl DR HS WPR L A BT B B
HAHRT JeT #E Sff R Sy A7 o | w91 I e 1 g
HON.CHAIRPERSON S/Shri P.P. Chaudhary, Raghav Lakhanpal, Shrimati

Poonam Madaam, Kunwar Pushpendra Singh
Chandel , Babu Lal Choudhary are being permitted to associate themselves with

the submissions made by Shri Dushyant Chautala.



24.04.2015 272

N T o W (RemqR): aiy quefa S, 31 &3 & v Ya fawm & |@9fea 2
IR, BTG # UHAT Yo S & SR § o [d¥yR, /YR 3R TR Yed
oo Al gl 378 o fafi eREM € s98 B39 5 99t § 300 uR¥onfiat ¥ wifew & wu
# gf¥eror g fean g

N WA B §RI 5-10-12 BT b 03 IR b & R I8 aarn T g &
arifed wf¥ronférl @t gu € & ual W vasial & w0 H fyfad @ S gl g9l & agd s
& JRromeft TR AT @R T € AfT Yad W & S tH & gRT S gEe & S 2 A
9 Wdg # (vl o § ordem g VW1 dxe ARINRRN &1 W& & ¥ S T8 &3 S @
& e BRUT a8] W Zarall H SMhId AT 1 # e & AEH | A8 DN o1 A b
aoidl & W H R emifedl 9 uferor form 8, R Adl Y gWs, A8y Avgd
RI=eR1a1E, Yol HId hae], HURIA, IS S NAd DI, Tead AL Yad w3
FA9 200 Vo enifew uferonfSat o1 washal & w § fgfea & 8 2l ww a9 gulva @
v 2 5 &1 U "% Ehcs Saauvc @ A1e9q I Al Bl JASMR ol dTed & Uy Xald
furT & 39 I8 & FeINYY Y & HRU 300 FRoned e fafad Yera fawm @
ufRieror forn &, Sept fgfaa 8l & S Xe © i BRul gawil ¥ 9gd AhIY A
Sy WRBR 39 3R &M | W & WRBR A 3T & g7are|
St WEd AF (FR): AEey, fRAM & FHRIS & a8 H 9ed H 9gd 99i @ 9@ g,
Afe ITd! Gfedhel & B &1 AW TS Al Bl IR Paxd B AR T, AR BT DI A
fpai @1 qfehel Bt T8I B @ ©l USE B ASAT H S G AT B, T8 A9 WBR 7 7 Al
AT TR OS] B A1 GHS A1 § iR T & e & WY WG BT 21 319 ToolaRi i
Al BSdTdl 9t I &, gUIcy & Wl gSdTel 9l ]! | HI9H B AR A S g 99 T B, I
W THARITE & Pearel ad B 2 fF 9 T a9 &1 I8 Iy faded e &9 &1l o am
DI W gac AT 8, I W WRAST Tl ST 61 21 39 aa< fpwar df$al § el dwer wast

&l Bl Uod PR hg & & [ I8 Py WRPR BT AT 2 3R By IRPN g & & b I8

MY WRBR BT ATHAT Bl 3T F I IRBR MR D5 IRPR BT dlofel 841 ey drfep

fFaT @t WS B 9o | ¥)1 WET & ARR § J81 ol STE-SRTE S ol 8ol ® 3R
P, R, SRIICR €R W 90 & 3R gl IR #feAT # g @RI & & 2
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# ATUes AW A IS HRAT AT8d] § (b g WRDHR e U BHed I s UolTa
DS Yo B BR AUAT Slad g% DR b |

HON. CHAIRPERSON: The House stands adjourned to meet on Monday, the 27"
April, 2015 at 1100 hours.

18.46 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Monday, April 27, 2015/ Vaishaka 7, 1937 (Saka).
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